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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Original Application no. 161 of 2023

In the matter of

Rana Igbal Singh Jolly &Ors.
............ Applicants

Versus

State of Punjab &Ors.

............ Respondents

Compliance report of Punjab Pollution Control Board through Er. Rantej
Sharma, Environmental Engineer, Regional Office, SAS Nagar (Mohali) in pursuance of
order dated 16.10.2024.

Respectfully Showeth:

1.  That the above-mentioned case is pénding for adjudication before the Hon'ble
National Green Tribunal. In compliance to the order dated 22.08.2024, the
Environmental Engineer, Punjab Pollution Control Board and the Member
Secretary, Punjab Pollution Control Board had filed separate replies before the
Hon'ble Tribunal. After consideration of the matter, the Hon'ble Tribunal vide
order dated 09.09.2024 has asked the Member Secretary, Punjab Pollution Control
Board to revisit the action and pass appropriate order within three weeks, in view
of the fact that the Central Pollution Control Board guidelines do not relate to farm

houses.

2. That in compliance to the orders dated 09.09.2024, the case has been examined by
the Member Secretary of the Punjab Pollution Control Board and it was observed
that the Hermitage is an open Farm land where the project proponent is conducting
marriages and other functions but, in the guidelines, framed by the Central
Pollution Control Board for marriage palaces there is no mention of any open farm
land. The Member Secretary, Punjab Pollution Control Board has passed an office
order no. 405 dated 26.09.2024 thereby constituting a team of officers to examine

the entire case and suggest and recommend the guidelines for such open space land
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farms which are being used for commercial gains by conducting marriage
functions, birthday parties, social gatherings and other such functions in which
large number of people participate. The committee of officers has been asked to
give its report with recommendations within three weeks, A copy of office order

dated 26.09.2024 for constitution of a Committee of Officers is enclosed as
Annexure-R2/A,

That the Environmental Engineer, Regional Office, SAS Nagar has filed status
report dated 27.09.2024 before the Hon'ble Tribunal requesting for grant of one
month time to decide the case considering all the facts and circumstances. The
status report was considered by the Hon'ble Tribunal and vide order dated
16.10.2024 the Punjab Pollution Control Board was directed to take a final decision
in the matter and submit compliance report by 04.11.2024.

That the committee of officers constituted by the Board has given interim report
vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in
reference to notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the
Department of Town and Country Planning, Punjab. A copy of the interim report
of the committee of officers given vide letter no. 25374 dated 08.10.2024 is
enclosed as Annexure-R2/B. The said notification of the Department of Town and
Country Planning, Punjab does not mention about the holding of commercial

activities by the farm houses.

That a letter bearing no. 5359 dated 11.10.2024 was written by the Punjab
Pollution Control Board to the District Town Planner, SAS Nagar requesting to
clarify as to whether the open farm houses can hold functions, marriages, social
gathering etc. for commercial gains. A copy of letter no. 5359 dated 11.10.2024 is

enclosed as Annexure-R2/C.

In reference to the PPCB letter dated 11.10.2024, the District Town
Planner (P), SAS Nagar of the Department of Town and Country Planning, Punjab
vide letter no. 1805 DTP(SAS Nagar/MCP2 dated 14.10.2024 has informed the
Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Patiala
that notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department
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of Town and Country Planning, Punjab provides that Farm House means a building
allowed on a minimum holding of 2.5 acres of agriculture land for residential
activity of the land holder. According to the said definition, the conducting of
functions, marriages, social gatherings etc. are not allowable in farm house. A copy
of English translation of letter no. 1805 DTP(SAS Nagar)/MCP2 dated 14.10.2024

of District Town Planner, SAS Nagar is enclosed as Annexure-R2/D.

That the committee of officers constituted by the Board has given its report in the
matter vide letter no. 26264 dated 22.10.2024 concluding that as per the
clarification received from the District Town Planner, Department of Town and
Country Planning, SAS Nagar no commercial activity such as holding marriage
functions, social gatherings for commercial benefits are not permissible in open
space farm houses and as such there is no requirement for framing of guidelines for
open space farm houses which are being used for commercial gains by conducting
marriage functions, birthday parties, social gatherings and other such functions. A
copy of the report of the committee of officers given vide letter no. 26264 dated
22.10.2024 is enclosed as Annexure-R2/E.

That it is relevant to mention here that the Additional Deputy Commissioner, SAS
Nagar has also convened a meeting on 21.10.2024 of the concerned departments
with regard to the grant of permission to hold marriage functions at The Hermitage.
During the said meeting held on 21.10.2024 various departments had given
comments in the matter. The comments given by the representative officer of the
Department of Forest and Wildlife Preservation are reproduced herein below for
kind perusal of the Hon'ble Tribunal:

"It was informed during the meeting dated 27.09.2024 that the
Short Reply on the behalf of the Forest Department has been filed
in the Hon'ble National Green Tribunal on 22.08.2023 (Annxure-4)
wherein it was informed that the land M/s Hermitage Farm has
been delisted vide Notification dated 13.08.2010 from section 4
and 5 of PLPA, 1900. It is further informed that delisting the land
under cultivation and habitation from preview of section 4 and § of

PLPA, 1900 has been done on the basis of following conditions:
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a) The State Government shall ensure that no Commercial
activity is permitted on such delisted land.

b)  The delisted land shall be used only for bona fide use for
agriculture and for sustaining the livelihood of the

people/owner of the land."

That in view of the above stated facts, it is observed that the Department of Forest
and Wildlife Preservation is also a respondent in the present case (O.A No. 161 of
2023) and has filed reply before the Hon'ble National Green Tribunal. It has also
came on record during the meeting of various departments held on 21.10.2024
under the Chairmanship of Additional Deputy Commissioner, SAS Nagar that the
land of the Hermitage Farm House is delisted land u/s 4 and 5 of the Punjab Land
Preservation Act (PLPA) 1900 by the Government of Punjab, Department of Forest
and Wildlife Preservation vide notification dated 13.08.2010. It is pertinent to
mention here that while issuing permission for delisting the land u/s 4 and 5 of the
PLPA 1900, Minisfl'y of Environment, Forest and Climate Change, Government of
India has laid down the conditions that no commercial activity is permitted on such
delisted land and that the delisted land shall be used only for bona fide use for

agriculture and for sustaining the livelihood of the people/owner of the land.

That in view of the facts and circumstances of the case mentioned and explained in
the preceding paragraphs, the Board has decided to revoke and cancel the consent
earlier granted to the Hermitage Farm House under the provision of the. Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981,

Accordingly, consent to operate granted to the Hermitage Farm House
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
has been revoked vide letter no, 3931 dated 29.10.2024 and the consent to operate
granted under the Air (Prevention and Control of Pollution) Act, 1981 has been
cancelled vide letter n0.3933 dated 29.10.2024. A copy of letter no. 3931 dated
29.10.2024 is enclosed as Annexure-R2/F and a copy of letter no. 3933 dated
29.10.2024 is enclosed as Annexure-R2/G,



10. That the compliance report is hereby submitted in pursuance of order dated

16.10.2024 for kind consideration of the Hon’ble Tribunal.

Submitted by

()
‘\ . [}
i a1l
1\.’\_{&»\#* &l’\
Date: 30{ fo/ oY (Er. Rantlzj Sharma)
Environmental Engineer,

Place:
SAS N Og‘”"— Punjab Pollution Control Board

Regional Office, SAS Nagar (Mohali).
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PUNJAB POLLUTION CONTROL BOARD
No._LLO_S_
Date ﬁélq 202U
Office Order

The Board has granted consent to operate under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 to the Hermitage Farm, Village Karoran, Karoran-Baddi Road,
Tehsil Kharar, District SAS Nagar from pollution angle under orange category vide
consent letter dated 08.07.2024 valid upto 30.05.2025 with certain conditions as
mentioned therein.

2) It is relevant to mention here that the Hermitage Farm is a open space
farm without any constructed building (except two office rooms) but is carrying out
marriage functions and other social gatherings at the premises of the farm.

3) Considering the report of the Punjab Pollution Control Board, the Hon'ble
National Green Tribunal by passing an order dated 09.09.2024 in O.A No. 161 of 2023
tited as Rana Igbal Singh Jolly v/s State of Punjab and Others has directed the
Member Secretary to revisit the entire action and to pass appropriate order within three
weeks.

4) The undersigned being Member Secretary of the Punjab Pollution
Control Board , has examined the case of the Hermitage Farm. In the consent
application submitted by the project proponent with the Punjab Pollution Control
Board, the category / type of the industry was mentioned as Orange/2999-
Miscellaneous. The un-depreciated value of the fixed assets of the industry was
mentioned as Rs. 206.01 lakhs and the name of the product produced / to be produced
was mentioned as Farm House. Water consumed for domestic purpose was shown to
be 27.0 KLD and source of water supply was shown as Tubewell Borewell with quantity
@ 27.0 KLD and wastewater generation was mentioned as 22.0 KLD. Septic tank was
mentioned in the column of water treatment details and domestic effluent was shown
to be utilized onto green area 26719.3675 sqm within the premises of the farm.

5) Upon examination of the case, it is observed that the Punjab Pollution
Control Board has placed reliance on Central Pollution Control Board guidelines which
categories orange industries and mentions specifically the marriage palaces.
However, there is no mention of a farm house in these guidelines.

6) The consent dated 08.07.2024 granted by the Punjab Pollution Control
Board in the name of Saurabh Gupta, Partner to the Hermitage Farm, A unit of Orchard
Space Design LLP, Village Karoran, Tehsil Kharar, Karoran-Baddi Road, Distt. SAS



Nagar, mentions the “Farm House @ 1 no.” in the product column and category of
industry is mentioned as * Orange 2999- Miscellaneous” having investment of *206.01
lakh". In the column of Raw materials, it is mentioned "Not Applicable being Farm
House". In the column relating to the details of the Effluent Treatment Plant and mode
of disposal it is written “Domestic Effluent @ 22.0 KLD — After treatment in STP of
capacity 25 KLD, Treated Wastewater @ 22 KLD will be utilized onto land for
plantation in an area of about 6.6 acre inside the premises”. The project proponent
has to achieve the “Effluent standards as prescribed by the PPCB/ CPCB and
MoEF&CC from time to time" in the case.

7) It is pertinent to mention here that the Hermitage is an open Farm land
where the project proponent is conducting marriages and other functions but, in the
*guidelines, framed by the Central Pollution Control Board for marriage palaces there
is no mention of any open farm land.

8) In view of the facts and circumstances of the case | hereby Constitute a
team of following officers to examine the entire case and suggest and recommend the
guidelines for such open space land farms which are being used for commercial gains
by conducting marriage functions, birthday parties, social gatherings and other such
functions in which large number of people participate.

a) Chief Environmental Engineer, HQ, Patiala.

b) Senior Environmental Engineer, HQ-1, Patiala.

¢) Environmental Engineer, Regional Office-2, Jalandhar.

d) Environmental Engineer, HQ 2/1, Patiala (Convener Member)

9) The Committee will give its report with recommendations within three
weeks. i

I|C Member Secretgy/
Endst. No2H 35 5- 24 359 Dated iglq .\;292-"!

A copy of the above order is forwarded to the following for appropriate
action in time bound manner.

1) The Chief Environmental Engineer, Punjab Pollution Control Board, HQ,
Patiala.

2) Senior Environmental Engineer, Punjab Pollution Control Board, HQ-1, Patiala.

3) Environmental Engineer, Punjab Pollution Control Board, Regional Office-2,
Jalandhar,

4) Environmental Engineer, Punjab Pollution Control Board, HQ 2/1, Patiala.

5) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar. He will provide complete record of the case relating to O.A No. 161 of

2023.
o))

O]b Member Secret?g/
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Endst. NDQHB&) Dated -?6 lq l-:Df«’-'-{

Acopy of the above order is forwarded to the Chairman, Punjab Pollution
Control Board, Vatavaran Bhawan, Nabha Road, Patiala for information please.

o IC- I\J!?%Feﬁc reta &//
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To

The Member Secretary,
Punjab Pollution Control Board,

Patiala. ﬁg”\
3&%4
Subject: Minutes of the meeting of the committee constituted under the chairmanship o

Chief Environmental Engineer (HQ), PPCB, Patiala for examining the entire case

of 0.A no. 161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and

Others and recommending guidelines for open space land farms which are being

used for commercial gains by conducting marriage functions, birthday parties,

social gatherings and other such functions in which large number of people

participate, held on 07.10.2024 in his room at Head Office, PPCB, Patiala.
Reference:  PPCB office order no. 405 dated 26.9.2024

In reference to the above referred letter a meeting of the committee was held on
07.10.2024. The minutes of the meeting are enclosed herewith for your information and further

necessary action please.

DA/- As above

L’W.ﬂ!o

Chief Environmental Engineer
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Minutes of the meeting of the committee constituted under the chairmanship of Chief
Environmental Engineer (HQ), PPCB, Patiala for examining the entire case of 0.A no. 161 of
2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others and recommending
guidelines for open space land farms which are being used for commercial gains by
conducting marriage functions, birthday parties, social gatherings and other such functions
in which large number of people participate, held on 07.10.2024 in his room at Head Office,

PPCB, Patiala.

List of the participants is as per Annexure- A.

At the outset, Environmental Engineer (HQ-2/1), PPCB, Patiala brought out that an application
OA no. 161 of 2023 titled as Rana Igbal Singh Jolly v/s State of Punjab and others was filed in
Hon’ble NGT regarding noise pollution by ‘The Hermitage’ located village Karooran, Teh.

Kharar by organizing functions/ Marriages.
Hon'ble NGT vide its orders dated 09.09.2024 in the matter has ordered as under:

“In complionce of order dated 22.08.2024 affidavits have been filed by Environmental
Engineer, PPCB and Member Secretary, PPCB. Reliance has been placed on CPCB guidelines,
which categorize ‘Orange Category’ industries and specifically mention ‘marriage palaces’.
However, when confronted, it was admitted that these guidelines do not talk of a farmhouse.

Under these circumstances, Member Secretary stated that the entire action would be revisited

and appropriate order shall be passed within three weeks.

Learned Counsel appearing for project proponent stated that he had applied for grant of CTO
for commercial place to be used for holding marriage etc and not by showing his premises as
a farm house, however, his application submitted for grant of CTO is not on record. As prayed,

he may place relevant documents on record within 2 months, List for further consideration on

01.10.2024".

Copy of the orders of Hon'ble National Green Tribunal dated 09.09.2024 is as per Annexure-

The matter was last listed for hearing before Hon’ble NGT on 01.10.2024, wherein the matter

has been adjourned to 16.10.2024,

In compliance of the orders dated 09.09.2024, the Board constituted a committee vide its
order no. 405 dated 26.09.2024 comprising of following officers to examine the entire case of

0.A no. 161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others and

e b
0 W
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recommending guidelines for open space land farms which are being used for commercial
£3ins by conducting marriage functions, birthday parties, social gatherings and ather such

functions in which large number of people participate:

Al Chiet Environmental Engineer, HQ, Patiala
B) Senior Environmental Engineer, HQ-1, Patiala
G Environmental Engineer, Regional Office-2, Jalandhar

D} Environmental Engineer, HQ-2/1, Patiala
Copy of the office order is as per Annexure-C.
Accordingly, meeting of the committee was held on 07.10.2024.

The Committee referred to notifications issued by GMADA, Department of Town & Country

Planning, Department of Tourism and PPCB pertaining to subject matter before arising at any

conclusion:

a) Periphery Policy Notification dated 20.01.2006 issued by Chief Administrator,
GMADA- The Policy consist of guidelines for permitting institutions, recreational
activities (including sports) and Farm Houses which are reproduced as under:

1. Subject to the other conditions mentioned hereinafter, setting up of Farmhouses,
institutions, infrastructure relating to recreational and leisure activities, including
sports shall be permitted in the Periphery Controlled Area, except in the :—

(a) Area Governed by the Outline Master Plan/Draft Comprehensive Master
Plan/Comprehensive Master Plan, prepared under the Punjab Regional Town Planning
and Development Act, 1995, unless the prescribed land use is compatible with the use
in question ; or

(b) Area notified for compulsory land acquisition for any public purpose: or

(c) Area notified under the Indian Forest Act, 1927 or the Forest Conservation Act,
1980 and under sections 4 and 5 of the Punjab Land Preservation Act, 1900, or under
any other law which prohibits such activity.

2. The institutions to be permitted would generally be associated with education,
including medical education, research, art and culture. Sports infrastructure could be

confined to recognized games and sporting activities, whereas recreation and leisure
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infrastructure may include amusement parks, openair theatres, theme parks etc, but
not shopping malls, cinema halls, multiplexes and the like.

3. The minimum area required for any of these activities would be as described in the
chart at the end. However, if at any stage, the total area of site falls below the
stipulated limit, the permission granted shall automatically lapse and building, if any,
constructed shall be deemed to be illegal and unauthorized.

4. Land shall be in the shape of a single compact unit, held in single or joint ownership
of natural or artificial juridical persons, or combination thereof.

3. The institutional and recreational sites shall have an independent access from a
public road having a minimum width of 40 feet. In case of sites not abutting a public
road, a connecting passage of not less than 40 feet width (which would be used as
public thoroughfare) shall be mandatory. If access is required to be taken from a
National/State Highway, it shall be taken through a service lane to be developed at the
expense of the applicant. However, in case of Farmhouses, an independent access
from a revenue “rasta” or public road shall suffice.

6. The building shall have a minimum setback of 200 feet from the National/State
Highway and at least 100 feet from any other metalled road. The minimum setback on
other sides shall be equivalent to the height of the building.

7. No sub-division of the land would be subsequently permitted.

8. Adequate provision for parking shall be made within the site.

9. Minimum Area and Development Norms :

Building Minimum | Floor- Ground No. of Height Hard

| Type size area coverage | storeys (feet)

| surface (acres) ratio (%age) %age

| - (FAR) o
Farm 25 4% 2% 2 Single (18) 10%

<"louses Double

. | e

| Institutions 5! 30% 15% 3 38 30%
Recreational 10° 5% 3% 2 28 10%
. | activities o

| Sports 10 2% 1% 2 28 5%
activities - - . o

*0r the minimum statutory or regulatory norm, whichever is higher.

LGt W
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Copy of the notification dated 20.01.2006 is as per Annexure-D.

. o -A1-
Department of Town and Country Planning, Punjab notification no. 6515

CTP(Pb)/SP-135 dated 18.10.2018- The notification is regarding uniformity in the

zoning regulations of the State of Punjab. As per the said notification, Farm Houses

are defined as a building allowed on a minimum holding of 2.5 acre of agricultural
land for residential activity of the land holder and the farm houses are allowed in
Residential, Mixed Landuse & Rural and Agricultural Zones.

Copy of the notification is as per Annexure-E.

Govt. of Punjab, Department of Tourism Notification dated 05.10.2012- It notifies
modified scheme for Punjab Farm Tourism to be implemented by Punjab Heritage and

Tourism Promotion Board, Chandigarh. The scheme notifies the criteria for registration
of farm houses and its guidelines as under:
1 Where to apply:

Applications should be submitted to:

Chief Executive Officer,

Punjab Heritage and Tourism Promotion Board

Plot No 3 Sector 38 A Chandigarh- 160036

Offices of the Respective Deputy Commissioner.
2. The registration of farm houses will only be done in those cases where the farm

houses are fully developed and worth visiting from the tourism point of view.
3. Itis mandatory to have a minimum of one room with toilet for let and to provide
full meal service for registration of the farm house to be granted.

4. The registration shall be valid initially for five years from the date of issue of thke
registration, subject to inspection by a committee constituted by Punjab Heritage
and Tourism Promotion Board.
Itis mandatory to maintain a visitors’ book and remarks obtained from the guests
to be available for inspection by Punjab Heritage and Tourism Promation Board.
Additionally details of any foreigner staying in a farm house must be advised within
24 hours to the Foreigner's Registration Officer on the form prescribed. It is
mandatory that statistical data on guests shall be forwarded every quarter in the

prescribed format to Punjab Heritage and Tourism Promotion Board.

1320
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10.

11.

A

The farm houses applying for registration will have to provide all the information
supported by required documents as per the following formats:

a) Application Form

b) Checklist of facilities

) Declaration

d) Undenaking

e) Police verification

The ownership documents of property to be used as farm/farm house are to be
furnished at the time of submission of application to Punjab Heritage and Tourism
Promotion Board. In case there are more than one owner of the property in
question, a "No Objection Certificate” from all owners is to be submitted along
with the application form to Punjab Heritage and Tourism Promation Board.

The application fee shall be payable to the Punjab Heritage and Tourism Promotion
Board, Chandigarh through Demand Draft.

The owner of the Farm House is responsible for any casualty, which may occur
during the stay of the visitors and is liable to provide immediate medical and
transportation assistance. Any loss sustained during the casualty will be
compensated to the victim by the farm owners. The farm owner will be required
to give an affidavit to this effect at the time of registration and to take out Public
Liability Insurance.

Punjab Heritage and Tourism Promotion Board may cancel the registration, if any
serious and Justified complaint of any nature, but particularly about standards of
service, cleanliness, courtesy towards guests, standard of food, or any other
violation complaint as per the listed out items in Annexure |l is received against the
farm owner. The registration shall also be cancelled for the FARM HOUSES that are
found to be misusing their registration under this scheme by allowing the use of
their premises for hosting of events such as marriage parties, commercialization of
their property by allowing its use other than stay etc.

The availability of facilities and services will be evaluated as per the enclosed
checklist {checklist will have to be duly filled in and Signed on all pages and

submitted to Punjab Heritage and Tourism Promotion Board),
L\

//
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12.

13,

14.

15.

16.

17.

18.

19.

An inspection committee of Punjab Heritage and Tourism Promotion Board will
inspect the farm houses and recommend its registration and thereafter inspection
shall be carried out at regular intervals to monitor the progress/condition.

Energy and water tariff will be levied at domestic rates as per the Punjab Industria’
Policy 2009 which will only be available as long as the property remains a
registered member of the scheme and abides fully by its terms and conditions:
No sign boards or logo or name of Punjab Heritage and Tourism Promotion Board,
except as stated below, will be displayed in any form including printed publicity
material, cash receipts, letter heads, rubber stamps etc. by the farm owners.
Violation of this condition will attract cancellation of registration

A registration certificate shall be issued by Punjab Heritage and Tourism Promotion
Board which shall be displayed at the entrance area of the farmhouse. Approved
farm owners may use the term Member Punjab Farm Tourism Scheme on their sign
boards or their other printed materials together with the scheme logo.

Any change in tariff, discontinuation of activity or inclusion of new activity from the
tourism point of view implemented by the farm owner should be conveyed to
Punjab Heritage and Tourism Promotion Board.

A police verification report is required to be submitted by the farm owner before
registration of the farm house on the prescribed proforma (Annexure-V).

The Rules and Regulations of the concerned departments/agencies of the
Government shall be strictly adhered to by the farm owners. They should ensure

that no rules or norms are violated in any manner. It will be the sole responsibility

of the farm owner to face the consequences if any action is initiated by thers,

departments.
Any illegal activity carried out on the farm premises in violation of the provisions
of any law will entail exclusion from the Punjab Farm Tourism Scheme as well as

liability to prosecution under the statute concerned.

20. Punjab Heritage and Tourism Promotion Board reserve the right to modify these

guidelines / terms and conditions from time to time,

Copy of the notification is as per Annexure-F.
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d) Gowt. of Punjab, Department of Tourism Notification no. 10/111/2013-1TC/830 dated
28.07.2021- The notifications categorizes the Farm Stays into two categories 1. Gold
Category and Silver Category and prescribes following eligibility criteria:

a. Lligibility for Gold category
The Farm stay units having:

* Anarea of more than 5 acres with comfortable accommodation of not more
than 9 lettable rooms (18 beds) built in it as per standards prescribed in the
annexure-ll to this scheme.

* Facility for providing cooked meals for the tourists

* Facility for hygienic storage of the food.

* Facility can be managed by a Manager also.

b. Eligibility for Silver Category
The Farm Stay units having:
* anarea up to 5 acres having comfortable accommodation of not more than 9
lettable rooms (18 beds) built in it as per the standards prescribed in Annexure
- Il to this scheme
* Facility for provision of cooked meals for the tourists.
* Facility for hygienic storage of the food.
e Facility to be operated by owner only.
e The unit can be run in any existing house in a village also.

Copy of the notification is as per Annexure-G.

e) PPCB has issued guidelines for Control of Pollution and Enforcement of Environmental
Norms at Individual Establishments and the Area/Cluster of Restaurants/ Hotels/
Metels/ Banquets etc. vide office order no. SEE(HQ-2)/2021/64 dated 02.02.2021.

Copy of the office arder is as per Annexure-H.

Observations

The Committee observed that the project proponent has not submitted copy
of Land Use Classification Certificate / Change of Land Use Certificate (CLU) issued by the

Competent Authority to the Board. The project proponent has submitted permission from the
\
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Punjab Meritage and Tourism Promotion Board vide certificate no. PHTPB/FT/2021/34 dated

04.10 2021 under Gold category. Copy of certificate is as per Annexure-|

On the basis of pollution control arrangements made by the project proponent,

the Board has granted consent to operate under Water Act, 1974 and Air Act, 1981 under

orange category from pollution angle for operating Farm House subject to conditions

mentioned therein and following one of the special condition:-

1

The consent to operate is being only granted from pollution angle and the project
proponent has to obtain relevant permission from the concerned departments
including the Forest Department and GMADA under the relevant laws. If any
dispute in future arises with regard to ownership of the land for the construction

raised thereon, then the consent to operate granted by the Board will not be a

deciding factor.

Copy of the consent to operate granted by the Board under the Water

Act, 1974 and Air Act, 1981 is as per Annexure-J-1 & J-2.

Conclusion

After perusal of the above mentioned notifications/guidelines of

various departments, the Committee concluded as under:-

1.

As per the notification issued by Department of Town & Country Planning dated
18.10.2018 regarding uniformity of the Zoning Regulation of the State of Punjab,
the Farm House means the building allowed on a minimum holding of 2.5 acres of
agricultural land for the residential activities of the land holder.

The project proponent has obtained Gold category certificate under the scheme
for Registration of Punjab Farm Tourism. As per the scheme a farm stay unit will be
the property having an area of atleast 2.5 acres or above with suitable
accommodation built inside for providing comfortable stay to the guests/ tourists
as per the standards prescribed in this scheme. The construction must be
compliant with policies and limits prescribed by Department of Housing & Urban
Development, Govt. of Punjab. The farm stay scheme will provide benefit to the
registered owner of the property as a useful source of additional income to the

farm owners of the registered farm stay units.

1324
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In the above referred notifications/schemes there is no mention as to
whether any other commercial activities like holding of private functions/

marriages/other social gatherings ete. in farm house are allowed.

Recommendations

The above conclusion has been made by the Committee on the basis of above

referred documents, notifications, schemes & guidelines available on internet of the

respective departments,

Before taking final decision in the matter, it is recommended that necessary
clarification may be obtained from the Department of Town & Country Planning, Punjab

whether any amendment/revised guidelines has been issued by the department in this
regard.

L
el
Er. Piyush Jindal,

Environmental Engineer (HQ-2/1) Environmental Engineer,
Patiala Regional Office-2, Jalandhar

7] Ln-w 10| 244
Er. Gursharan Dass, Er. Pa arnjtts?r\g?ll, ‘

Senior Environmental Engineer (HQ-1), Chief Environmental Engineer (HQ)
Patiala Patiala
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Attendance Sheet

Meeting of the Committee constituted regarding O.A. No. 161 of 2023 titled as
Rana Igbal Jolly Vs State of Punjab (The Hermitage Farm, Village Karoran-Baddi
Road, Tehsil Kharar, District SAS Nagar) under the Chairmanship of Er. Paramijit

Singh, Chief Environmental Engineer (HQ) on 07. 10 2024 11.30 AM in Head
Qffice, Patiala

Sr.No. Name & designation of the Officer Signature

1 8 Er. Gursharan Das;s, gj _' _
Senior Environmental Engineer (HQ-1)

.5 Er. Jatinder Soni,
. . : | /
Environmental Engineer, ‘ 2
' Regional Office-2, Jalandhar tﬂl I

3. | Er. Piyush Jindal, /&EL_
Environmental Engineer (HQ-2/1)
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Item No.02 Court No, 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.161/2023
(IA No.837/2023, IA No. 356/2024)
Rana Igbal Singh Jolly Applicant
Versus
State of Punjab through Chief Secretary Respondents

Date of hearing: 09.09.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant(s): Mr. Vasu Bhushan Advocate for Applicants

Respondent(s): Mr. Karan Sharma, Mr. Mohit Siwach and Mr. Harshit Kumar
Advocates for respondent no. 1,3 to 5and 7
Ms. Sunieta Ojha, Counsel for respondent no. 2-PPCB with
Mr. Er. Gurindar Singh Majithia, Member Secretary (through
VC) and Mr. Rajeev Gupta, Senior Environmental Engineer
PPCB
Mr. Dinesh C. Pandey, Mr. Vipul Joshi and Mr. Dushyant
Dahiya, Advocates for Respondent No. 8

ORDER

1.  In compliance of order dated 22.08.2024 affidavits have been filed
by Environmental Engineer, Punjab Po}lution Contrcl Board (hereinafter
referred to as PPCB) and Member Sec;retal'y, PPCB. Reliance has been
placed on CPCB guidelines, which categorize ‘Orange Category’ industries
and specifically mention ‘marriage palaces.’ However, when confronted, it
was admitted that it these guidelines dp not talk of a farmhouse. Under
these circumstances, Member Secretary stated that the entire action

would be revisited action and appropriate order shall be passed within

three weeks.
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2. Learned Counsel appearing for project proponent stated that he

had applied for grant of CTO for commetcial place to be used for holding

marriages etc., and not by showing his premises as a farm house
however, his application submitted for grant of CTO is on not record.

3. As prayed, he may place relevant documents on record within two

weeks.

4, List for further consideration on O1. 10.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

September 09, 2024
Original Application No.161/2023
M

[l
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PUNJAB POLLUTION CONTROL BOARD
No. "l()_g__ _—
pate 20 |1 202Yy
Office Order

The Board has granted consent to operate under the provisions of the

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Follution) Act. 1981 to the Hermitage Farm, Village Karoran, Karoran-Baddi Road
‘ehsil Kharar, District SAS Nagar from pollution angle under orange category vide
Fonsent letter dated 08.07.2024 valid upto 30.05.2025 with certain conditions 3s
mentioned therein.

2) It is relevant to mention here that the Hermitage Farm is a open space
arm without any constructed building (except two office rooms) but is carrying out
marmage functions and other social gatherings at the premises of the farm.

3) Considering the report of the Punjab Pollution Control Board, the Hon'ble
National Green Tribunal by passing an order dated 09.09.2024 in O.ANo. 161 of 2023
liled as Rana Igbal Singh Jolly v/s State of Punjab and Others has directed the
Member Secretary to revisit the entire action and to pass appropriate order within three
weeks, '

4) The undersigned being Member Secretary of the Punjab Pollution
Control Board has examined the case of the Hermitage Farm. In the consent
application submitted by the project proponent with the Punjab Pollution Contrel
Board, the category / type of the industry was mentioned as Orange/2999-
Miscellaneous. The un-depreciated value of the fixed assets of the industry was
mentioned as Rs. 206.01 lakhs and the name of the product produced / to be produced
was mentioned as Farm House. Water consumed for domestic purpose was shown to
be 27.0 KLD and source of water supply was shown as Tubewell Borewell with quantity
@ 27.0 KLD and wastewater generation was mentioned as 22.0 KLD. Septic tank was
mentioned in the column of water treatment details and domestic effluent was shown
1o,pe utilized onto green area 26719.3675 sqm within the premises of the farm.

5) Upon examination of the case, it is observed that the Punjab Pollutior:
Control Board has placed reliance on Central Pollution Contro! Board guidelines which
categories orange industries and mentions specifically the marriage palaces
However, there is no mention of a farm house in these guidelines.

The consent dated 08.07.2024 granted by the Punjab Pollution Gontrol

6
: arm, Aunit of Orchard

' mitage I
Board in the name of Saurabh Gupta, Partner to the Hermi . »
Space Design LLP, Village Karoran, Tehsil Kharar, Karoran-Baddi Road, Distt. SAS
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industry is mentioned as "Orange 2999- Miscellaneo

Jakh". In the column of Raw malerials, it is mentione

t and mode
House". In the column relating Lo the details of the Effluent Treatment Plant 2 o
— After treatment in S

of disposal it is witten “Domestic Effluent @ 22.0 KLD ‘ = 6
capacity 25 KLD, Treated Wastewater @ 22 KLD will be utilized onto lan t
plantation in an area of about 6.6 acre inside the premises”. The project proponen
has to achieve the “Effluent standards as prescribed by the PPCB/ cPcB and
MoEF&CC from time to time” in the case.

7 Itis pertinent to mention here that the Hermitage is an 0pen Farm land
where the project proponent is conducting marriages and other functions but, in the
guidelines, framed by the Central Pollution Control Board for marriage palaces there
is no mention of any open farm land.

8) In view of the facts and circumstances of the case | hereby Constitute @
team of following officers to examine the entire case and suggest and recommend the
quidelines for such open space land farms which are being used for commercial gains

by condusting marriage functions, birthday parties, social gatherings and other such
functions in which large number of people participate.

a) Chief Environmental Engineer, HQ, Patiala.

b) Senior Environmental Engineer, HQ-1, Patiala.

¢) Environmental Engineer, Regional Office-2, Jalandhar.

d) Environmental Engineer, HQ 2/1, Patiala (Convener Member)

9) The Committee will give its report with recommendations within three
weeks.

= j{ =
Member Secretary

Endst. NO.QHB.E.{ - a“i 3 EC] Dated Qé\qlﬁ.ﬂlH

A copy of the above order is forwarded to the following for appropriate

action in time bound manner.

1) The Chief Environmental Engineer, Punjab Pollution Control Board, HQ,
Patiala.

2) Senior Environmental Engineer, Punjab Pollution Control Board, HQ-1. Patiala

3) Environmental Engineer, Punjab Pollution Control Board, Regional Office-2,

Jalandhar. |
nvironmental Engineer, Punjab Pollution Control Board, HQ 2/1, Patiala.
Board, Regional Office, SAS

5) Environmental Engineer, Punjab Pollution Control .
Nagar. He will provide complete record of the case relating to O.A No. 161 of

2023.
| 1oy ,
Member Secretary
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Dated

Endst No,
ad tn the Chairmart, punjab Pollution

Acopy of the above order 18 forward
please

ad Patiala for information

Control Board. Vatavaran Bhawan. Nabha RO

1
Member Secretary
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PERIPHERY POLICY

NOTIFICATION
The 20th January, 2006

No. 18/35/2002-1HG2/499,—In pursuance to the decision of the State Council of Mimste‘;s olshi?'
meeting of 17th November, 2005 on the subject “Approval of Periphery Policy Report ;" il
Allied Matters” and In exercise of the powers vested in him under the Punjab New Capital ( enf:‘ i 4
Control Act, 1952 (Punjab Act No, 1 of 1952), the Governor of Punjab is pleased to acccrd‘an in-princip
approval to the Report submitted by the Committee headed by the Chief Secretary, Punjab.

The Governor of Punjab is further pleased to declare that the Chief Minister has been authonz\f:l
to effect amendments in the said Policy in accordance with any felt need and to accord the final appro
to the Periphery Policy. ;
The Governor of Punjab is further pleased to direct the publication of this Report for the mformat{og
of the general public in Punjab Government Official Gazette (Extraordinary) as well as on Punja
Government/ PUDA's Websites.

1.1 The Chandigarh Periphery Controlled area was created with the twin objectives of ensuring :
planned future expansion of the New Capital City and to prevent mushrooming _of uﬂplanne :
construction around it. The Punjab New Capital (Periphery) Control Act, 1952 according ly ?’m"d 4
regulating the use of land and preventing unauthorized and unplanned urbanization in a 16 kilometre
periphery,

1.2 Since then, planned satellite townships of S.A.S. Nagar (Mohali), and Panchkula have come up in
the Periphery in addition to a large cantonment. Further in 1990, the State Government declared an
area of 10,000 acres near Dera Bassi, falling within 23 villages of Patiala District, to be a Free Enterprise
Zone (FEZ), where the setting up of industries was to be permitted.

1.3 Notwithstanding the regulatory framework, enforcement has been patchy. Appreciating the
emerging ground realities, the Punjab Government had in 1998 decided to permit an across-the-board
regularization of all unauthorized constructions, which had already come up within the Periphery up to
and including 7th December, 1998. Simultaneously, it was also decided to evolve a policy framework
which would permit the setting up of institutions related to education, health etc., with low density of
built-up area, within the Periphery, apart from permitting activities related to leisure and tourism.

2. The Committee :
2.1 Accordingly, a Committee headed by the Chief Secretary was constituted by the State Government

in its order of 10th September, 2003 to suggest an appropriate and transparent policy framework for
the Periphery.

2.2 Taking cognizance of this Committee, the Hon'ble Punjab and Haryana High Court in Civil Writ

Petition No. 14357 of 2002 directed :

(i) that the Committee should critically examine the problems and bottlenecks in the proper
development of Periphery and to suggest a policy framework which would ensure planned
development of the area ;

(i) that the issue of regularization of unauthorised constructions which have already come up in
Periphery should also be examined by this Committee

(iii) that on the basis of the recommendations made by the Committee the State Government shall
take a decision whether or not to regularize such constructions ;

(iv) that the State Government shall also examine the reasons for the coming up of unauthorized

constructions, rationale for their regularizing and steps to stop such construction in future including
imposition of exemplary fine and setting up of Special Courts to deal with such illegal constructions;

(v) to fix responsibility of the officersiemployees responsible for abetting such constructions and
setting up a Tribunal headed by a retired Judge of the High Court to deal with the cases cf illegal
constructions.

2.3. Further, in Civil Writ Petition No. 7187 of 2003 the Hon'ble Punjab and Haryana High Court has

also sought the views of the State of Punjab about extending the abadi deh areallal lakir of the villages
in Periphery and this issue was also referred to the Committee,

Page 1 of 62
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3. The Deliberations—Broad Policy Framework :

%;pa‘fnlr':eg‘:mrfn‘:ﬂes held numerous meetings and also formally obtained the comments of relevant
ooy of the Government such as Revenue, Industrles, Housing and Urban Development and
' ovemment. Views of the public at large were also sought through placement of advertisements
In newspapers to which there was considerable response.

iﬁimﬁ‘t;ﬁ?mﬂé the Committee observed that it was first necessary to take into account the changing
B tamhed ot e city of Chandigart. It was seen In this context that the city was initially conceived as
howev‘:ar pi p°ds‘ partition Punjab and its planning by and large reflected the needs thereof. Over time,
Terflory i 3:'1 igarh is not only the administrative capital of two State Governments and a Union
ol "Wn a 30 an important commercial and nstitutional hub which houses the regional offices of
i panies and Institutions catering to several States in the northern region. It has also become an
mportant investment destination for Indian and multinational Companies. The changed character of the
?;fr)' _I’jhas put considerable pressure on housing and social infrastructure, which was not initially catered
et'ad ere is also increased need for connectivity and the provision of civic amenities. A special mention
needs to be made of a large population of the city, which is unable to afford housing on account of its
very high cost and has gravitated into the villages in the immediate vicinity of the city as well as several
unplanned and unauthorized new colonies. It Is in this backdrop that a fresh look has to be taken of the
regulatory framework that governs the area immediately surrounding the city of Chandigarh so that the
future needs of the city can be adequately catered for in a planned manner.

3.3 ltis also necessary to take note of the fact that even with all difficulties being faced, Chandigarh
is still ona.of the more Ilyeable cities in the northern region. With its close proximity and easy connectivity
to the natlgnal capital, it has also become an attractive investment destination. It would, in the view of
the Comrr]tttee. n_ot pe realistic for any State Government not to take advantage of this opportunity and
!gv.er:age its proximity to Chandigarh to its best economic interest. Thus, industrial promotion in the
vicinity of Chandigarh has also to be envisaged and provided for.

3.4. In the light of.the issues brought out in the foregoing paragraphs, the broad policy framework within
which the Committee approached the entire issue of controlling the periphery of Chandigarh are
enumerated below:—

(a) Housing for the increasing population of the city is perhaps the most urgent requirement that has
to be provided for. In that context, a realistic view has to be laken of existing unauthorized
structures. Policy also needs to cater for the normal growth of village populations as well as
migration from outside specially of persons from economically weaker sections.

(b) Itis necessary also lo take into account the increased attraction of the city and its environment as
in investment destination.

(c) Catering for further growth would involve heavy investment in road connectivity, provision of civic
amenities, electricity, water supply and sewerage. Accordingly, it was considered desirable that
the overall policy framework should also generate adequate resources for the provision of such
facilities. A multidisciplinary sub-group was asked to advise on the inposition of such charges after
studying the existing pattern in neighbouring State of Haryana.

(d) The Committee noted the wide disparity between the level of civic and urban infrastructure in the'+
city and its surrounding towns and villages. Accordingly, the available resources needed to be
suitably deployed to ensure balanced growth. Such resources, it was felt could also be raised and
credited towards a dedicated fund which could be used for developing and upgrading basic
infrastructure in the periphery area and specially for the settiements therein.

4. Recommendations :

Given the above approach and considering the ground realities, existing status of the Periphery,
emerging problems of unregulated and unauthorised development, need for promoting planned
development and eliminating unauthorised and lllegal constructions, the Committee, proposes to
address various issues on the following lines :—

(a) Periphery Controlled Area Plan.—In order to meet the emerging needs of population growth,
promote planned and systematic development of the entire area and to check ha_phazard.
unregulated and unplanned development, the Committee suggests the preparation of a
comprehensive Land Use Plan for the entire Periphery Controlled Area. Such a broad land use
plan could provide for urbanisable zones, Industrial parks, institutional and res:dentiall areas where
such development could be taken up while also highlighting the trunk services and infrastructure
to support such development. It should also highlight the sub-areas which need to be preserved




(b)

(©)

and conserved in order to effectively protect the quality of environment and ecology in the
Periphery. However, until such a Plan bacomes final in statutory terms, change of land use m;':y
be permitted &s in Interim measure, by the State Government in accordance with other specific
recommendalions of this Committee, This plan needs to be put in place In the shortest possible
time frame as that would then provide the framework for future growth based on well established
principles of town and area planning. To Implement a plan of this magnitude, it would be advisable
to consider setting up of an Independent Statutory Authority with a dedicated initial corpus and full
administrative, financial and planning autonomy.

Housing Schemes in the Periphery.—With only limited planned urban areas available in the
cilies of Chandigarh, S. A.S, Nagar and Panchkula and the growing demand for housmg_. it was
noted that those who could not afford shelter in these urban areas, found place on _lhe fringes of
the city, usually in the adjoining settlementsivillages, inside or outside the Abadi areas in an
unauthorized manner. Considering the above situation, It is proposed that suitable pockets for
Housing/Residential use in the Periphery area be earmarked which can be developed by the
Private Parties of Government/Semi-Government Agencles. While permitting such development,
it must be ensured that adequate provisions are made for public utilities/facilities and services.
Special care must be taken to ensure that housing * needs of the economically weaker sections
are catered for in adequate measure. Detailed policy prescriptions in this respect are at Annexure
Al

Unauthorized Constructions.—The Hon'ble High Court in its orders in C.W.P. No. 14357 of 2002
had tasked the Committee to examine the issue of regularization of unauthorized constructions
and also desired it lo examine the need to set up a Tribunal to deal with cases of_ llegal
constructions, besides suggesting imposition of exemplary fines to stop such constructions In
future. The issue relating to unauthorised constructions were discussed in detail. In the absence
of any detailed formal survey, a broad figure of about 1500 corstructions was estimated based on
the number of notices issued by PUDA's Regulatory Wing since 8th December, 1998, the date till
which all the previous constructions had been regularized. With a view to preventing large scale
demolitions and consequential human problems, the Committee recommends a strictly one time
regularisation of unauthorised constructions, adopting, however, a well defined and
selective approach restricting it only to small/medium residential and petty commercial
constructions.

The Committee recommends that such regularization, with a cut-off date should involve the
imposition of reasonable composition fees and land use conversion “charges” on a predefined
scale, which may be pegged at a lower rates for smaller plots. Large residential units could be
considered for regularisation in accordance with the policy proposed for farm houses. Alternatively,
such units could be regularized on imposition of.substantively higher composition fee. No
reguiarization would be allowed in any case where the construction interferes with the provision of
trunk infrastructure, However, no such regularization should be permitted in areas prohibited for
development by virtue of being covered under the Indian Forest.Act, 1972, the Forest Gonservation
Act, 1980 or the Punjab Land Preservation Act, 1900 or in areas where construction is not
permitted under any other law. To avoid any misuse of such regularisation, the committee
proposes to fix the cut-off date with slight retrospective effect like 1st November, 2005.

The Committee feels that the problem of unauthorized constructions needs to be addressed by
constant and effective vigil, for which the field officers like Sub-Divisional Magistrates and their
staff besides PUDA officers need to be fully involved and held accountable. Clear administrative
guidelines need to be put in place bringing out the staff who s to be responsible for detecting
illegal construction, taking legal action and enforcing the same. Statutory powers of the Deputy
Commissioner under the Periphery Act to carry-out demolitions could also be delegated to
designated officers (e.g. $.D.Ms.). A dedicated field enforcement machinery within PUDA or in the
Department of Town and Country Planning also needs to be created so that the demolition orders
are implemented in letter and spirit and, more importantly, mushrooming of illegal constructions is
Nipped in the bud. Suitable amendments in the Act may also be made to vest the Deputy
Commissioners with statutory powers to issue injunctions against unauthorized construction, in
addition to the existing powers to demolish such constructions. It is further suggested that the Act
be amended so as to provide a fine which may extend up to Rs, 50,000 instead of Rs. 5,000
presently and in case of continued violation, with a fine of Rs, 5,000 per day Instead of the present
rate of Rs. 500. Regular monitoring of progress in respect of tackling unauthorized construction
cannot be overemphasised, It Is felt that atleast a quarterly review needs to be undertaken at

Government level,
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(d)

()

()

(g)

are
The Committee is of the view that In case the proposals in the above parfg'}?hp:as o8
operationalized, there may net be any necessity to set up the Special Trihunal'lo dea 'a;o' respect
of unauthorized construction. However, the credibllity of a sustained campaign in this of an
would depend critically on the faimess of the process. Towards that end, the setting uPts from
Ombudsman could be thought of who would oversee the entire process, entertain complain ~eould
citizens and is empowered to give directions to the concerned authorities. The Ombudsmaﬂh 552
have to be vested with suitable powers but care needs, at the same time, to ensure that t ed :
no intervention in matter relating to the hearing of cases and the execution of orders passed DY
the Competent Authority.

Institutions.—Considering the fact that Chandigarh and S.A.S. Nagar are emerging as fas:
developing nodes, it is natural that institutions with larger land requirements would tend to ge
located here. In addition, the area is becoming ripe for establishing sports, recreation, leisure and
tourism-related activities. The Committee feels that such institutions and activities, w_hach have
requirement of large open/vacant land area but smaller bullt-up area, can bg conmdere:d for
location within the entire Periphery. Accordingly, it would be appropriate to consider the option of
locating such activities within the Periphery, subject to detailed guidelines, land and development
norms being put in place, which are brought out in the detailed guidelines placed at Annexure B.
Free Enterprise Zone :

(i) Free Enterprise Zone.—The area declared as Free Enterprise Zone (FEZ) near Dera. Bas§|
should continue to be used for industries, although institutions could also be permitted in
accordance with the prescribed guidelines. In order to ensure rational development and
provision of basic infrastructure and services in the area, a broad developmental framework
needs to be prepared along with'a development plan indicating roads/trunk mfrastructlgr%
including areas reserved for residential and institutional needs. There shall be no conversion/
befterment charge for the new industrial units coming up in the FEZ. However, these shall be
liable to pay the External Development Charges.

(i) Industrial.—Industrial Parks may also be permitted as “mega projects” in areas earmarked

as industrial and residential for such uses respectively within the Outline Master Plan area of
S.A.S. Nagar (Mohali).

The Empowered Committee on Mega Projects has already permitted integrated mixed use
Industrial Parks, where atleast 60% of the land is used for industry, free of external development
charges and change of land use charges in the Periphery. This is a major policy incentive for
making land available to industry at reasonable rates. In the Committee’s opinion such a policy
may continue in respect of the industrial sectors in the Mohali sectoral grid and FEZ for general
industry and for areas planned in Mohall's Master Plan for IT Industry. The policy on grant of

additional incentives to industry would, however, need to be periodically reviewed with a view to
the continuation of such benefits.

Municipal Towns in Periphery.—Committee recommends that the existing towns of Kharar,
Banur, Zirakpur, Dera Bassi should continue to provide avenues for future growth and
development by ensuring adequate supply of developed land for residential, commercial,,
institutional and industrial purposes. Master Plans of these Towns need to be prepared under the '
Punjab Regional and Town Planning and Development Act, 1995, within the overall ambit of the
Controlled Area Plan. Further expansion in the Municipal limit of these towns has also to be
regulated so that it conforms ta the overall Development Plan for the Periphery Area. Itis proposed
that the future expansion of Municipal limits of the existing Periphery towns shouid be frozen, until
these Master Plans have been finally riotified. Thereafter, if need arises, such expansion can be
considered, strictly in accordance with the approved Master Plan subject, of course, to the
payment of the conversion charges as are being proposed in the report. New Municipal Councils

or Nagar Panchayats within the Periphery should be notified only after the overall Development
Plan has been put in place,

Existing Rural Settiements.—Considering the existing as well as future development needs of
the villages failing within the Periphery as well as with a view to cater to their increasing population,
it would be prudent to provide a sufficiently compact and contiguous belt of land around the village
“phirni” for ensuring the organic growth of these villages. Any area failing between the 'lal lakir’
and the ‘phirni’ of the village shall also be treated as a part of the extended belt. The area should
be allowed to be used primarily for meeting individual residential and petty commercial needs of
the existing and future population of a village. However, charges for change of land use should be
levied on prescribed rates, except in the case of bonafide residents. No industry should be



(h)

(@

permitted in such area. Simllarly, formal colonization shall also not be permitted in the extended
‘abadi’ area on the pretext of this rescommendation alone.

()

With these caveats, the Commitles proposes to allow the village "Abadi" area extension t?y &?0 I/'o
subject to a minimum of 50 metres and maximum of 100 metres In radial length from the 'ph ftrr\1 .
However, where the existing Abadi Deh or a part thereof Is an area which forms a part of the
rural/agriculture and afforestation zone of the Outline Master Plan/Draft Comprehensive Master
Plar/Comprehensive Master Plan prepared under the Punjab Regional and Town Planning qnd
Development Act, 1995, the extent of such area shall be limitad to 50 metres. F’armrttmg
construction in the notified forest areas falling in these villages would, of course, be sul_);ect to due
approval as regards change of land use. No permission should, however, be granted in any area
which falls within the Sectoral Grid of S.A.S. Nagar (Moliali), as reflected in the Outline Master
Plan. The extent of area whare such constructions are to be permitted will be demarcated and
certified for each village falling within the Periphery by the Revenue Authorities, subject to tht? ﬁn.al
approval of PUDA. In order to promote planned development, it is proposed that construction in
the area should be regulated by a set of simple building nerms, subject to payment of Land Use
conversion charges and in accordance with other detalls as contained in Annexure C. However,
to avoid hardship to villagers and land owners, the area in the extended abadi deh shall be
exempted from the provisions of the Punjab Apartment and Property Regulation Act, 1995.

Farm Houses.—With a view to encouraging low-density development and to meet the basic
residential demand of land owners in the area, Farm houses were permitted as far back as 1966.
However, they could come up only beyond the 8 kilometre belt, in cases where land holding was
more than 5 acres, Keeping in view the high land values, it would be appropriate that the norms
for Farm houses are liberalised, with the area requirements brought down to 2.5 acres and
construction being permitted within the 8 kilometre belt as well. However, the construction of Farm
houses should be regulated by guidelines as per Annexure B.

Land use Conversion Charge—Periphery Development Fund.— As has been earlier
observed, any optimal development of the Periphery has necessarily to be accompanied by
considerable State-led investment in urban infrastructure. Similarly, the existing urban and rural
setlements must also become beneficiaries in any resource-raising that might be leveraged
through a system of granting land use change permissions. It would be neither fair nor just to
burden the State exchequer alone with the responsibility of funding such development works,
without any concomitant additional resource mobilization. On the other hand, ignoring this aspect

at the policy formulation stage would result in irretrievably losing the best opportunity for providing
supporting infrastructure at optimal cost.

In view of this, the Committee suggests that conversion of land use and betterment charge should
be imposed if need be through an amendment of the Periphery Act. The Committee recommends
that there should be an inbuilt betterment charge applicable to lands abutting the road network
within the conversion charges itself, This is fully justifiable because of the initial investment by the
Government in the form of land acquisition and construction of National/State highways, Sector
roads and other roads. Betterment charge could be in the form of a percentage premium over and
above the conversion charge. These “charges” should be credited to the Government Treasury
and should be dedicated to the provisions and maintenance of physical infrastructure in the
Periphery, The Department of Housing and Urban Development in consultation with the Finance
Department, may work out the administrative and legal details to manage this Fund. However, the
model adopted by the State Government for regular release of Social Security pensions may serve
as a useful prototype to ensure that receipts on account of this charge are released in the ordinary
course of business to the Nodal Agency. The Governing Body of this Fund should be a high level
body, headed preferably by the Chief Minister, and in addition to Ministers and the Administrative
Secretaries concerned, may also have representation of the elected representatives like M.L.As.,
Presidents of the Municipal Bodies and Panches/Sarpanches whose territorial jurisdiction falls with
the Periphery. While the Governing Body would, no doubt, be in the best position to settle
competing demands for resources, it is suggested that the first charge on this Fund should be the
basic development works in the village from which revenue receipts arise, The imposition of a fair
and optimal level of conversion charge is crucial to the success of this policy package which must

be adequate to generate enough funds to finance creation of new roads and other physical and
social infrastructure in the Periphery Area.

The multidisciplinary group has worked out the details of External Development Charges based
on basic infrastructure requirements (Annexure D-II) which need to be put in place to provide
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v e Is similar to the one
facilities broadly comparable to Chandigarh. The scale of conversion charg i s

being levied by Haryana Government in the satellite town of Panchkula, The Com roup
agrees with the scale of these charges Including the licence fee proposed by the 5”b|;g i
(Annexure D-1) as it provides a reasonable competitive edge to Mohali compared to the cf ar%he
being levied in Panchkula (Annexure D-Ill). It is also worth mentioning that while suggesﬂngk ia
different charges, the differential between the permissible FARs between Mohali and Panchku
has been duly taken care of.

These charges are proposed for the outline Master Plan of Mohali and can be suitably adjusted
for remaining areas of the Periphery. Such charges would, however, not be imposed \!vhen Iangi is
provided for public utilities and other services such as Government S_chools. Di_spensanes.
Veterinary Centres, Post Offices, Police Stations and the like. The aforesaid conversion charges
and other fees should be in addition to, and not in substitution of, the Extemal Development
Charges (EDC) that are payable within the framework of the Punjab Apartment and Property
Regulation Act, 1995.

() Total Repeal of the Periphery Act not Recommended.—The Committee has recgiqu
suggestions from different quarters to totally repeal the Periphery Act. In this context, attention IS
drawn to the changing character of the city of Chandigarh, alluded to in paragraph 3.2 of this
report. This transition also necessitates a fresh ook at the regulatory framework governing the
Periphery. However, the Committee, even after due deliberation, is unable to recommend the total
repeal of the Act, as it would remove all curbs on sub-optimal construction and haphazard urban
development in the Periphery.

The Committee noted that the process of drawing up Master Plan in the State as a whole has yet
to effectively take off and towards that end, the State Government is contemplating to amend the
Town and Country Planning Act with a view to permitting quick finalization of such plans. However,
it will be several years before Master Plans would be in place and till then, it is necessary to have
a legal framewaork effective in the Periphery of Chandigarh, which Is currently provided by this Act.
It would, therefore, be inadvisable to remove the legal umbrella, which is available to exercise
control over land use till such time as detailed planning is put in place. The Committee has also
separately suggested the imposition of EDC and conversion charges in reasonable measure with
a view to generating resources for providing requisite infrastructure for urbanization which will and
is inevitably taking place. !t would not be possible to levy such charges if there is no umbrella
legislation, which provides for it and in the absence of the levy of such charges planned growth in
the Periphery area would not be possible. For all these reasons, the committee is of the view that
it would be inadvisable to repeal the Punjab New Capital (Periphery) Control Act, 1952,

7. Conclusion:

The Committee had to balance and optimise between divergent and often conflicting demands
and requirements. For instance, the purist view of freezing the Periphery as agricultural was
contradictory to the very reasonable demand to allow for the expansion of the ‘abadi dehs ' or for
permitting housing in a planned manner. Similarly, although institutions and leisure facilities have been
recommended, the norms of FAR and built-up area, have been pegged on the lower side.

Conversion charges were also deemed necessary to raise resources for the overall development ™~
of the Periphery, although the Committee was acutely conscious that it may add to overall project cost.
While the Committee recommends strict compliance with the up-to-date Outline Master Plan of S.A.S.
Nagar, it also suggests the speedy formulation of an Over-arching Periphery Development Plan for the
entire region. Nevertheless, pending finalization of the latter, the Committee recommends that limited
change of land use may be permitted as per the recommendations contained in this Report.

Even though existing constructions have been proposed to be regularised on purely humanitarian
grounds, the Committee has strongly recommended a zero tolerance enforcement and regulatory
regime, in the Post-Policy Phase. However, enforcement of the regulatory regime would only be
sustainable in the long run if total Area Planning of the Periphery is taken up in right earnest and brought
to its logical conclusion at the earllest.

The prescription proposed by the Committee is to be viewed as a comprehensive package, which
needs to be comprehensively implemented. The Committee sincerely hopes that it would have
addressed the concerns of all the stakeholders In a judicious, balanced and practical manner. It is now
for the State Government to consider, approve and implement both the regulatory and development
aspects of this policy in prescribed time frames.
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ANNEXURE A

GUIDELINES FOR PERMITTING PLANNED AND ORGANIZED RESIDENTIAL DEVELOPMENT IN
THE PERIPHERY

Planned residential development shall be permitted In the Periphery only in :—

(@) The area delineated as “residential’ in the Outline Master Plan/Draft Comprehensive Master
Plan/Comprehensive Master Plan, prepared under the Punjab Regional Town Planning and
Development Act, 1995, subject to a minimum area of 100 acres ;

Page 7 of 62
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(&) The area beyond 10 kilometres of the Chandigarh boundary, as a completely self contained ﬂﬂllil
integrated residential townships, subject to a minimum area of 500 acres. Such townships sha
provide independent access from the highways, make sufficient provision for water supply and
Sewage disposal, provide adequate housing for weaker sactions and will have adequate social
infrastructure in terms of educational, medical and recreational facilities :

(€) The Municipal and Nagar Panchayat towns, as a "Mega Project’ or otherwise, subject to
compliance with the Master Plan, or any draft Master Plan, of the town. '
However, no such permission shall begranted in :-

() The area notified for land acquisition for any public purpose ; or

(i) Area notified under the Indian Forest Act, 1927 or the Forest Conservation Act, 1980 and
under Sections 4 and 5 of the Punjab Land Preservation Act, 1900 or any other law which
prohibits such activity:

Provided the land shall be

in the shape of a single compact unit held in single joint or corporate
ownership.

2. "Residential” development may include;
(8) Normal plotted development; or
(b) High-rise apartments and Group Housing; or

(c) Commercial development, within the maximum stipulated norms in an approved
residential township, or in the mixed land use zone.

3. The developer shall obtain a regular licence from the Competent Authority under the Punjab
Apartment and Property Regulation Act, 1995. External Development Charges (EDC), Conversion
Charges and Licence Fee shall be payable as per the approved/notified rates, unless specifically
exempted by the Competent Authority. The recommendations of the Committee are at Annexure D.

4. Development Norms:

(@) The prescribed development norms under the PUDA Building Rules, 1996 including all

statutory and town planning norms, under the Punjab Apartment and Property Regulation
Act, 1995 shall apply.

(b) Compliance with the Master Plans, including any notified draft Master Plan would also be
necessary.



ANNEXURE B

GUIDELINES FOR PERMITTING INSTITUTIONS, RECREATIONAL ACTIVITIES (INCLUDING
SPORTS) AND FARM HOUSES

1. Subject to the other conditions mentioned hereinafter, setting up of Farmhouses, institutions,

infrastructure relating to recreational and leisure activities, including sports shall be permitted in the
Periphery Controlled Area, except in the :—

(a) Area Governed by the Outline Master Plan/Draft Comprehensive Master Plan/Comprehensive
Master Plan, prepared under the Punjab Regional Town Planning and Development Act, 1995,
unless the prescribed land use is compatible with the use in question ; or

(b) Area notified for compulsory land acquisition for any public purpose; or

(c) Area notified under the Indian Forest Act, 1927 or the Forest Conservation Act, 1980 and under
sections 4 and 5 of the Punjab Land Preservation Act; 1900, or under any other law which prohibits
such activity.

2. The institutions to be

education, research, art an

sporting activities, wherea
air theatres, theme parks

permitted would generally be associated with education, including medical
d culture. Sports infrastructure could be confined to recognized games and
S recreation and leisure infrastructure may include amusement parks, open-
etc. but not shopping malls, cinema halls, multiplexes and the like,

3. The minimum area required for any of these activities would be as described in the chart at the
end of this Annexure. However, If at any stage, the total area of site falls below the stipulated limit, the

permission granted shall automatically lapse and building, if any, constructed shall be deemed to be
illegal and unauthorized.

4. Land shall be in the shape of a single compact unit, held in single or joint ownership of natural or
artificial juridical persons, or combination thereof,

5. Theinstitutional and recreational sites shall have an independent access from a public road having
a minimum width of 40 feet, In case of sites not abutting a public road, a connecting passage of not less
than 40 feet width (which would be used as public thoroughfare) shall be mandatory. If access is
required to be taken from a National/State Highway, it shall be taken through a service lans to be

developed at the expense of the applicant, However, in case of Farmhouses, an independent access
from a revenue “rasta" or public road shall suffice.

6.  The building shall have a minimum setback of 200 feet from the National/State Highway and at

least 100 feet from any other metalled road. The minimum setback on other sides shall be equivalent
to the height of the building.

7. No sub-division of the land would be subsequently permitted,

8. Adequate provision for parking shall be made within the site.
9. Minimum Area and Development Norms :

Building Minimum Floor-  Ground No. of Height Hard
Type size Area Coverage storyes (feet)
Surface (acres) Ratio (% age) (%
age) (FAR)
Farm Houses 2.5 4% 2% 2 Single (18)  10%
Double (28)
Institutions 5' 30% 15% 3 38 30%
Recreational 102 5% 3% 2 28 10%
activities
Sports activities 10 2% 1% 2 28 5%

'0r the minimum statutory or regulatory norm, whichever is higher.

Page 9 of 62
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“Excer! for Golf, where the presc ribed norme shall apply.

(1)

(i)

(i)

ANNEXURE C

GUIDELINES FOR PERMITTING CONSTRUCTIONS AR
Construction around *phimi” shall be permitted, subject to the following cond
A strip of 11 feet around the “phirni” will be treated as a “no building zone”
including a boundary wall, shall be permitted therein.

ed up to the area permitted for

All radial roads emanating from the village will be extend x
construction. A strip of 11 feet on both sides such extended radial roads shall also be treated as 2
*no building zone" and no construction, including a boundary wall, shall be permitted therein.

The buildings permitted shall be governed by the PUDA (Building) Rules, 1996. However, these
rules may have to be amended to cater specifically for the requirements or rural areas.

OUND ABADI AREA OF VILLAGES
itions :\—
and no construction,

ANNEXURE-DI

Proposed Charges per gross acre of land to be charged from Developers in Mahali
(Figures in RsJ/Lacs)
Sr. Typeof Residential Residential Commercial ndustrial
Recreational Institutional No. Category {Plotied) (Group Housing)
Abutting on Mm on Abutiing on Abutting on
Abutung on Abutting on

SH/  Other NH  SH  Other NH SH

NH SH  Other NH SH Other NH
Other NH SHI Other Sector Road Sector Road
Secior Road Sector  Road Seclor Road Seclor Road
Road Road Road Road
Road Poad
1. EDC 1508 1509 1509 6036 6036 6036 §036 6036 6036 3018 3018 3018 1508
15.08 1508 1509 1509 1500 (FAR (FAR (FAR
"(FAR {FAR FAR ‘FAR FAR ‘(AR ‘(AR FAR ‘(FAR ‘FAR ‘[FAR ‘(FAR
150) 160 1.50) 150) 150) 1500 1000 1000 1.00) 100) 1.00)
1.00) 1000 1.00) 1.00)
2 Converson 600 500 400 9.00 150 6.00 4800 4000 3200 600 500 400 600
500 400 600 500 400 Charges
3, LicenceFee 200 200 200 FAR FAR FAR FAR FAR  FAR FAR FAR FAR FAR
FAR FAR FAR FAR FAR : 150 150 150
150 150 160 100 1.00 1.00 1.00 1.00 1.00 1.00 100 100
Tolal 7308 2200 2100 7336 7186 7038 25836 25038 242.36 3668 3568 3468 2159

2059 1050 2150 2050 10.59

PerSq.Yd. RsAT7 Rs466 RsA38 Rs.1616 Rs1485 Rs.1454 Rs5338 Rs5173 Rs5007 Rs.758 Rs.737 Rs.717

RsA46 Rsd25 RsA05 Redd6 NsA25 Rsd05




Note ' 1. These rates are llable to Increase on compound basls.

2,
3,

5.

‘Rates for EDC and Licence Fee Increase proportionately for higher FAR, i
25% of Extemal Development Charges (EDC) shall be payable upfront i ba:afr;ced';[ayed
6 equated bi-annual instalments with 10% compound interest. Penal Interest for
payment at the rate of 18% per annum shall also be charged.

The charges have been proposed by keeping Sector (250 acres approx.

development.
For mixed land use,

) as a unit of

proportionate charges for different categories shall apply.

ANNEXURE D-l|
External Development Charges for S.A.S. Nagar as per Master Plan prepared by CTP, Punjab
Sr. Particulars Areal/Length/No. Estimated Cost No.
(Rs. in crores)
1. Master roads :
(a) R-.R-2,R-3 130K.M. 369.00
(b)- High level road bridges 6 No. 24.00
(c) Flyovers 6 No. 150.00
(d) Rail over Bridge, Rail under 7 No. Bridge 14.00
2. Master Horticulture :
(a) Road Side Plantation 130 K.M. 3.00
(b) Dev. of Parks 1473.11arce 25.00
3. Master Electrical :
(@) H.T.lines 2023.42 acre 770.00
(b) Street lights 130.00
(¢) Electrical grid sub station 400.00
4. Master P.H. Services :
(a) Sullage sewer 2023.42 acre. 150.00
(b) Water Supply 2023 42 acre 200.00

(c)

Water works and supply from Kajauli 23.90 acre 200.00
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(d) Sewerage Treatment Plant, Disposal channel  70.00 acre 50.00
and laying Estate Irrigation System
5, Master Storm water disposal :
(a) Storm Drainage 2023, 42 acre 170.00
(b) Flood Control 50.00
(c) Rain harvesting structures 50.00
6. Master Public Facilitieg :
(a) Sports Complex 90.00
(b) Police Station 60.00
(c) Educational Buildings 220.00
(d) Govt. Health Centres 45.00
(€) Govt. Hospitals 275.00
(f) Fire Stations 45.00
(@) Community Center 65.00
(h) Recreational Facilities 55.00
() Bus Terminus 70.00
() Solid Waste Disposal 75.00
3755.00
7. Infrastructural utilities land cost 4873 @ 0.41 2000.00
Crore per Acre
5755.00
8. Escalation as per inflation rate @ 7% 262.85
on Rs. 3755 lacs :
9. Unforseen @ 5% on 200.89
Rs. 4017.85 lacs
10. Project Management charges @ 10% 421.87
on Rs. 4218.74 lacs
1. Capitalised maintenance for 10 years :
(a) Road works 100.00
(b) Running and maintenance for 188.00
electrical work K
(c) Running and maintenance of 500.00
P.H. works
(d) Maintenance for Horticulture 30.00
works _
Grand Total: 7458.61
Say: 7460 Crores
Total Area : 28987.21
Acres Say : 29000 Acres

Cost per gross Acre = 25.72 lacs
Note.—1. The costs have been worked out on normative basis.
2. Mass Rapid Transit System cost amounting to Rs. 3450 crores approx. has not been added-~,

at this stage.
3. Land cost component will be as per actual cost of acquisition including any subsequent

enhancements allowed by Courts.
Area as per proposed Master Plan of S.A.S. Nagar

(A) Saleable Area (in Acres) :

(a) Plotted 10200

(b) Group Housing 3000

(c) Commercial 1431

(d) Industrial 5314

(e) Institutional 1159

() Mixed Land Use 2710

(9) Railway Line/Truck Terminus 300
' 24114

(B) Infrastructural Utilities Land Area (in Acres) :

(a) Roads 2023.42

(b) Recreational 1243.11

(c) Sewerage Treatment Flant 70.00

(d) Water Treatment Plant 23.90



(e)
0
(9)
(h)

Bus Terminus

Golf Course
Hospital
Institutional

Grand Total (A+B) :

Say:

68.00

230,00

55.78

1159.00
4873.21
28987.21 Acres

29000 Acres

134
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AN EVE

DEPARTMENT OF TOWN AND COUNTRY PLANNING PUNJAB

Notification
Regarding Uniformity in the zoning regulations of the state of Punjab

NOL. oo Whereas Master Plans of 43 towns/ cities have already becn notified
covering 70 towns, under Section 70 (5) of The Punjab Regional and Town Planning and
Development Act, 1995, In order to regulate the area in planned manner Zoning regulations

and development controls have been mentioned in various master plans, with these

-y regulations, landuse and the permissible uses are regulated in these areas. But out of 43

notified master plans, approx. 30 master Plans have been prepared by department and rest 13
master plans have been prepared by various consultants like M/s Jurong Consultants
Singapore, M/s SAI Consultants, Ahmadabad etc as a result zoning regulations and
Development Controls and not uniform in the state of Punjab. Due to variance in the zoning
regulations, department is facing problem in implementation of these regulations, besides this
real estate developers have also been facing these problems in this regards over the period of
time.

In the light of above said issue, the department is of the view that uniformity in the
zoning regulations in the state of Punjab should be there, which will help in smooth working
of the department, give boost to the real estate develépment and will avoid unnecessary
litigations. Therefore the department has prepared the unified Zoning regulations and
Development Control for already notified Master plans and for new master plans. (except
master plan New Chandigarh and master Plan SAS Nagar),

This issue was discussed by 'The Punjab Regional and Town Planning and
Development Board' in its 34™ meeting held on 22.02.2018. The Board, after detailed
discussions, has agreed with the proposals of the Govt for Unified Zoning Regulations and
Development Controls for the entire state of Punjab.

In the light of the above said decision of the Boé.rd, the proposal regarding Unified
Zoning Regulations and Development Control were published in the newspapers dated
04.07.2018. 12 objections/suggestions were received within the stipulated period of 30 days.

The objections received were discussed in length by The Punjab Regional and Town
Planning and Development Board in its 36th meeting held on 11.10,2018, which approved
the Unified Zoning Regulations and Development Control for the state of Punjab except New
Chandigarh and SAS Nagar Master Plans,

B

ey
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In the light of the above said decision of the Board, Unified Zoning Regulotions a0

. - iab
Development Controls annexed at Annexure ‘A" are hereby notified u/s 70(5) of The Punja
Regional and Town Planning and Development Acet, 1995.
It shall come into operation from the date of its notification,

This issues with the approval of the Government dated 18/10/2018. L
-~
Chief !'own[ lanner,

PUDA Bhawan, 6th Floor.
Sector 62, SAS Nagar

Endst. No. Dated,

A ©opy with a spare copy is forwarded to the Controller, Printing & Stationery, Punjab, Ajitgarh with a request
to publish this notification in the Punjab Govemment Gazette and 100 copies thereof may be supplied to this
Department for official use, at office of Chief Town Planner Punjab 6" Floor PUDA Bhawan, SAS Nagar.

Chief Town uﬁ‘;ner,

Punjab.
Endst. No. -CTP (Pby Dated,
A copy is forwarded to Additional Chief Secretary, Housing & Urban Development Department.

Punjab, Chandigarh w.r.t. approval of the Government dated 18/10/2018..for information.

Chief Town Ptakr.
Punjab.
Endst. No. -CTP (Pb)/ Dated,
A copy is forwarded to Principal Secretary, Department of Local Govt. Punjab, Chandigarh
for information and necessary action. '

Chief Town Plan rt:
Punjab.

Endst. No. -CTP (Pb)/ Dated,
A copy is forwarded to Principal Secretary, Department of Industries Punjab, Chandigarh for

information and necessary action.
Chief Town P&L‘?

Punjab.
Endst. No. -CTP (PbY Dated,
A copy is forwarded to C.E.O Punjab Bureau of Investment Promotion, Chandigarh for
information and necessary action. . ﬁ*
Chief Town Pha L:‘.
Punjab.
Endst. No, -CTP (Pb)/ Dated,

A copy is forwarded to Chief Administrator, GMADA, PDA, BDA, GLAD ADA, IDA for
information and necessary action.

’
Chief Town é’nnen
Punjab.



Endst. No, €5 15 =1} -CTP (Pby S P"BS Dated |9 ~|o- 19

A copy

N e~

ki 9,
10,

11,

is forwarded o the following for information:-
Chufrnmu, Pumlnb State Power Corporation Lid, (PSPCL), Patiala,
Chairman, Pun‘lab State Transmission Corporation Ltd. (PSTCL), Patiala,

gﬁmlnging Director, Punjab Water Supply & Sewerage Board, Chandigarh,
eneral Manager (IT), PUDA (along with the copy of notification with a request to upload it

on PUDA's Web site WWW.puda,gov.in and www.pbhousing.gov.in )

Chit::f Town Planner, Local Goyt. Punjab, Chandigarh,
Senior Town Planner, Patiala, Amvritsar, Ludhiana, SAS Nagar, Jalandhar,

District Town Planner, Patiala, Amritsar, Ludhiana, SAS Nagar, Jalandhar, Gurdaspur,
Hoshiarpur, Ferozepur, Faridkot, Bathinda, Sangrur; Fatehgarh Sahib, Roopnagar.

-—-l—'
Chief Town Planner.

Punjab,



"ZONING REGULATIONS AND
DEVELOPMENT CONTROLS

FOR MASTER PLANS IN THE
STATE OF PUNJAB"

DEPARTMENT OF TOWN AND COUNTRY
PLANNING

HOUSING AND URBAN DEVELOPMENT, PUNJAB
GOVERNMENT OF PUNJAB
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Annexure-'A’

Whereas the Government of Punjab is of the opinion that it is necessary in the public interest
and for Ease of Doing Business in the state to bring uniformity in Zoning Regulations and
Development Controls of all Master Plans in the state of Punjab. These "Zoning Regulations
and Development Controls" (herein after referred to as "Regulations) shall be applicable on
all Master Plans already notified or to be notified under the provisions of "The Punjab
Regional and Town Planning and Development Act, 1995" (here in after referred to as "
PRTPD Act 1995") in the state of Punjab.

The nature of land use and control of development within each Master Plan shall be
regulated through these regulations. In addition to these, the building rules and other
notifications/guidelines/circulars issued from time to time by the state government for

regulation and control of development shall also be applicable with in master plan areas.

Since the sub-division of land, design and construction of buildings is being controlled
through well-established building byelaws / regulations by the concerned authorities, these
Zoning Regulations and Development Controls of the Master Plans are seen as the guiding
parameters for the authorities to ensure that the development permitted by them is within the
framework of Master Plan provisions.

1.  ZONING REGULATIONS

1.1 SHORT TITLE, SCOPE, EXTENT & COMMENCEMENT
1 Title

These Regulations shall be called the "Zoning Regulations and Development
controls” for Master plans in the state of Punjab prepared under the provision of
PRTPD Act 1995 in the state of Punjab (herein after referred to as "Regulations").

LY

h\‘

2 Scope of the Regulations

The scope of these regulations shall be limited to defining Land use zones and the
activities permissible in each land use zone depicted in the Proposed Land Use Plan
forming part of the Master Plans already notified or to be notified under section 70(5)
of "The Punjab Regional and Town Planning and Development Act, 1995"

Other aspects of "development" such as sub-division and layout of the land or
intensity of development measured through FAR, ground coverage, parking
requirements, building design and construction etc. will be governed by development

controls, other acts and guidelines / notifications issued by the Government from time

135
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" ; e
to time. Competent Authorities under such regulations shall ensure that th

developments permitted by them are in conformity with these regulations.

Jurisdiction

These Regulations shall apply to each master plan already notified or to be notified in the

state of Punjab under section 70 (5) of "The Punjab Regional and Town Planning and

Development Act, 1995" except Master Plans of SAS Magar and New Chandigarh.

Date of Coming into Force

These regulations shall come into force on the day on which the Government notifies
these regulations under the provisions of the Punjab Regional and Town Planning and

Development Act 1995.

DEFINITIONS
For the purpose of these zoning regulations, the following definitions, unless the

context otherwise requires, shall apply:

“Act” means the Punjab Regional and Town Planning and Development Act, 1995
(Punjab Act No. 11 of 1995) as amended from time to time.

“Atta Chakki” is categorized as service industry where:

« Grinding of only food grains is carried out through the process of crushing under the load and
rotational movement of two plates or blocks.

o The maximum electric load does not exceed 20 kW.

o The Atta Chakki shall be used for grinding food grains supplied by the consumers only and no
sale/purchase of food grains/flour shall be carried out by the Atta Chakki owner at commercial level.

“Chief Town Planner” means the Chief Town Planner of the Directorate of Town &

Country Planning, Punjab or any other officer to whom the powers are delegated.

“Competent Authority” means any persoﬁ or authority appointed by the State
Government by notification to exercise and perform all or any of the powers and
functions of the competent authority as per section 2 (m) of the Punjab Regional and
Town Planning and Development Act, 1995,

“Cottage Industry” means industrial units employing less than 10 workers, not
creating excessive traffic and not emitting fumes, noise and effluents injurious to the

existing sewers & not contrary to the provisions of the Water Pollution (Prevention &
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Control) Act, 1974, Air Pollution (Prevention & Control) Act-1981, Environment
(Protection) Act, 1986,

“Existing Land Use Plan” means the Plan showing the different land use existing at

the time of preparation of the Existing Land Use Plan of Local Planning Area.

“Farm House” means a building allowed on a minimum holding of 2.5 acre of

agricultural land for residential activity of the land holder.
“Government” means the Government of the State of Punjab.

“Household Industry” means -household occupation/industry conducted only by
family members/persons residing in the dwelling with or without power and not
contrary to the provisions of the Water Pollution (Prevention and Control) Act 1974,

Air Pollution (Prevention and Control) Act, 1981, and Environment (Protection) Act,
1986.

“Industry” means a specific branch of manufacture and trade, which includes green,
orange and red category industries as categorized by PPCB/Department of Industries or
as amended from time to time. It excludes mining and quarrying.

"Inlaad Container Depot" are dry ports equipped for handling and temporary storage
of containerized cargo as well as empties. Commonly used term in Import/Export in
operations is ICD which means Inland Container Depot situated at inland points away
from sea ports.

"Integrated Check Post": ICPs are envisaged to provide all the facilities required for
discharge of sovereign. and non-sovereign functions to enable smooth cross-border
movement of individuals, vehicles and goods under an integrated complex. Thesen,

would facilitate the processes of immigration, customs, security, quarantine, etc.

“Knowledge Park” means a platform for interaction and provision of clustering
opportunities to all the organizations, institutions, hotels, restaurants, hospitals,
Professional offices, real estate agency clubs, business parks, etc. with main objective

of facilitation of better technology for public and private sector.

“Logistic Park” means an area within which all activities related to transport; logistics
and distribution of goods for both national and international transits are carried out by

various operators on a commercial basis.
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17.

18.

19.

20.

21.
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«Local Planning Area” means the Local Planning Area declared under section 56 (1} of the

Punjab Regional and Town Planning and Development Act, 1995 (Punjab Act No. 11 of 1995)

«“Mixed Landuse” means the multiple use of land (except orange & red category industries),

which is allowed to co-exist subject to fulfillment of environmental safeguards.
“Non-Conforming Building or Use” means use in respect of any land or building
which is contrary to the prescribed land use in the Master Plan and its zoning

regulations.

“Planning Agency ” means the an agency or an officer of the department of the state
Government designated as such under Section 57 of the Punjab Regional and Town
Planning and Development Act, 1995 (Punjab ActNo.11 of 1995) for Local Planning
Area.

“Proposed Landuse Plan” means the plan showing the proposed admissible uses of

different areas and land use zones covered in the Local Planning Area.

“Public and Semi Public Activities” means government/ semi government offices,

educational, cultural, religious, medical and health institutions, community centers, etc.

“Zoning Plan” means the plan of an area or part thereof or supplementary layout plan
approved by the Chief Town Planner, Directorate of Town and Country Planning
Punjab and maintained in the office of Competent Authority showing the permitted use
of land and such other restrictions on the deveiopment of land as may be prescribed in
the zoning regulations, for any part or whole of the area such as sub-division of plots,
open spaces, strects, position of protected trees and other features in respect of each
plot, permitted land use, building, land, height, coverage and restrictions with regard to
the use and development of each plot in addition to such other conditions as laid down

in these Regulations hereinafter.

Terms used, but not defined in these Regulations, shall have the same meaning as
assigned to them in the Punjab Building Rules / Related Acts of the Punjab as

amended from time to time.
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1.3 LAND USE ZONES

The proposed land use plan depicts the following major land use zones

* Residential

s Commercial

* Industrial

¢ Mixed Landuse

* Rural and Agricultural

Following designated land uses have also been depicted on the Proposed Land use Plan:

¢ . Traffic and Transportation
* Public and Semi Public
e Utilities

¢ Government

1.4 LAND USE CLASSES

For the purposes of these Regulations various land uses are grouped into following
land use classes. Each class of land use has been given a specific code. The Landuse

Classes and their Codes are given below:

Table-1: Landuse Classes with Use Class Codes
Sr. No. | Land use class - | Use class code
Residential

| Trade and Commerce

' Manufacturing

. Transport, Storage & Warehousing
' Offices

| Healthcare facilities
Recreation, Entertainment-

| Public utilities and services

' Agriculture, forestry and fishing
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1.5 USE PROVISIONS IN LAND USE ZONES
The following table describes the land use classes and their sub-classes along with the
uses permissible in various Jand use zones. The shaded cells in the table indicate that
the use is generally permissible and the hollow cells indicate that the land use or
activity is not permissible. A number in the cell indicates the conditions, subject to

which the use is permissible.
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Tahlc-z Land Use Zones and Permissible Land Uses

LAND USE ZONES
w
oW
58 IEETEEEE
|2 © [LAND USE CLASS/SUB CLASS R HHE 5
0]

: | v 2
ISB g E Y22 2 %
C @l g o
|
A [Residential

Al Residential in the form of Plotted Development, Group Housing, Service
| © |apartments, Affordable housing,

! 0ld Age homes, Orphanages, Home for mentally retarded/physical
| Al |challenged persons, leprosy ashram, Paying guest residence/ Hostels for
L students and working staff

' Hotels, Resorts, Motels, Dharamshala, Lodging Houses, Sarai, Rain
Basera, Guest houses / rest houses / rental housing

| A4 |lails, Asylums. Reformatories, Juvemleide!mquenis and the like

W orkers:Management and EWS Housing
A6 |Farm Houses

A7 [Low Density Country Homes residential Development Projects

B |Trade and Commerce

Retail Trade including Markets for Fruits and Vegetables, Meat and Fish;

Super Markets, Informal Shopping, Rehri Market, Department Stores,

Cash-n-Carry Stores, Malls, Restaurants, Multiplexes. Personal

&Community Services like Laundry, Hair Dressing, Beauty Parlours,

Bl |Tailoring, Coaching Classes, Cyber Cafes, Bank, ATM, Boutiques,

Phone Booths, Pan Shop, Chemist Shop, Sweet Shop, Tea Stall, Electric

& Electronic Shop with Repair Facilities, Photo Studio, Property Dealer

Shop, Dairy Products, Cable TV, Readymade Garments, Stationery Shop

and like.

Wholesale trade with storage of commodities, Mechamzed Agricuitural

market

B3 |Bulk material market

All kinds of Filling Stations (Petrol Pump) *CNG/LPG Stations*

Electric charging stations

Showroom of Mills/ Factory Retail Outlets, light motor vehicle (LMV)

Automobile showrooms & their workshops including painting & washing

B6 |Showroom and workshop including painting & washing of heavy motor
vehicle (HMV) such as Buses, Trucks and other heavy vehicles

B7 |Community Center, Marriagﬂ’ahce", Club

B8 |Retail sale of Cooking Gas

B9 [Retail sale and wholesale of Fire crackers

C [Manufacturing (NIC-2008, Section C)***

Cl ]Manufacmrc of Food Products (NIC Division 10)

C2 |Manufacture of Beverages (NIC Div. 11) (including Micro Brewery ctc)

C3 |Manufacture of Textiles (NIC Division 13)

C4 |Manufacture of wearing apparel (NIC Division 14)

Cs5 ]Mlnufacmrc of Leather and Related Products (NIC Division 15)

Manufacture of Wood and Products of Wood and Cork;

Manufacture of Furniture (NIC Division 16 & 31)

B2

B4

BS

Cé
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C7_Manufacture of Paper & Paper Products (NIC Div; 17), plywood industry L] ¥
C8 |Printing and Reproduction of Recorded Media (NIC Division 18)
C9_[Manufacture of Coke & Refine? Petroleum Products (NIC Division 19) ki
C10 [Manufacture of chemicals & chemical products (NIC Division20) th]
anufacture of Pharmaceuti ici i i :
cl euticals, Medicinal, Chemical & Botanical
} [Products (NIC Division 21) A e ot E
C12 Manufacture of Rubber and Plastics Products (NIC Division 22) 2]
C13 |Manufacture of Other Non-Metallic Mineral Products (NIC Division 23) [
C14 [Manufacture of Basic Metals (NIC Division 24) [
Manufacture of Fabricated Metal Products Machi '
c1s [Man ro , except Machinery and
Equipment (NIC Division 25) E
Cl6 Mm_n{fach.tre of Computer, Electronic _and Optical Products (NIC
Division 26) '
C17 [Manufacture of Electrical Equipment (NIC Division 27) ]
CI8 Manufacture of Machinery and Equipment (not elsewhere classified)
(NIC Division 28) _
19 [Manufacture of Motor Vehicles, Trailers and Semi-Trailers '
(NIC Division 29)
C20 Manufacture of Other Transport Equipment (NIC Division 30)
C21 |Manufacture of Furniture = 25, 5:15 bi ﬁl
C22 |Other Manufacturing (NIC 32) BEs
C23 [Repair of Machinery and Equipment (NIC Division 33)

{Mille Chilling (Independent Plot), Pasteurization Plant, Cold Storage,
C24 [Fruit Ripening Centre, Ice Factory, Honey processing and Mushroom
Growing Centre's

ice Sheller, Processing of Agricultural/Farm Products, Brick Kilns,
C25 [Lime/ Charcoal Kilns, Stone crusher, Oil mills, Paper mills. Stone
Crushers, saw mills

Cottage industry, Repair of household articles/cycles/2/3 wheelers,
Houschold Industry, Atta Chakki (upto 500 sq. mts except floor mill),
service industry and its allied activities,

C26

1T, Park, Knowledge Park, ‘Industrial park, Super Mega Mixed Use

C27 fintegrated Pak, Fashion & Technology Park and Film City

Sand, Concrete Mixing Plant (Hot Mix Plant) Ice factory, Fruit ripening

ement, Sand and Concrete Mixing Plant (Batching plant), Bitumen,
C28
plant. Fly ash & cement tile factory

€29 |Manufacturing of Fire crackers

C30 [Communication Towers / Antennas

D |[Transport and Storlge

Warehousing/Storage godown and Support Activities for Transportation
D1 |(NIC Division 52) including coal and wood except storage of fire
crackers and other inflammable products,

D2 [Thinner and other petroleum products, Gas Godown

Storage of inflammable product such as Fire crackers, Kerosene oil,

13
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I ————
B _ LAND USE ZONES

ea
Rural

. 3
LAND USE CLASS/SUB CLASS g E i E 2 Eg
LFIEHES.

D3

e Truck Terminals, L_ngislic Park, Freight Complex, Inland Container

Rail and Air Freight Terminals/ Metro Stations/ Mass Rapid Transit
(MRT), Helipad

Depot (10D, Div & Wet Ports, Integrated Cheek Post (ICP)

DS

Bus, Auto-Rickshaw/Taxi/Two Wheeler/Cycle/Tempo Terminals

Toll Plaza’s Toll Barrier, Weigh bridges for Operation & Management

[Offices HESReL

Printing Press {Publishing of Books, Periodicals and Other Publishing|3%
Activities (N1C Group 581) Software Publishing (NIC Group 582) 2

Motion Picture, Video and Television Programme Production, Sound|#
Recording & Music publishing activities (NIC division 59)

Broadcasting and Programming Activities (NIC Division 60)

Telecommunications (NIC Group 61), Centre and State Govt./ Semi-|&
Gowt. / Defence, Private Business Offices

Computer ngnmmjng and Related Activities (NIC Division 62)

Information Service Activities (NIC Division 63)

Finance, Banking and Insurance (NIC Section K)

Real Estate Activities (NIC Section L)

E9

Professional, Scientific and Technical Activities (NIC Section M)

Administrative & support services (NIC Section N)

LE10
| Ell

Public Administration and Defence; Compulsory Social Security

E12

Professional Services like Lawyers, Chartered Accountants, Architects, [N
Engineers, Town Planners, consultancy, etc. Sl

F

[Educational, Training and Research Institutes

F1

Pre-Primary Schools, Play Schools, Kindergartens/ Anganwari,
Primary Schools, middle schools, Créche and like

P2

High & Senior Secondary Schools, Vocational Training Institutes, [Pl
Research & Training Centre's, Diploma level institutes .

Technical and General degree Colleges, Universities, Centre's of|un|ng gl
| Advanced Education & Training like [IM or 11T, Medical Institutes ki |

Healthcare Facilities

[Medical and Dental Clinics, Dispensaries

Hospitals (NIC Group 861) including General & Super Specialty :
Hospitals, and Health Centre, Multimedia centre's ;

Nursing Care Facilities (NIC Group 871), Mental Asylum, Resi lential
Care Activities for Mental retardation, Mental health & Substance abuse A by
(NIC Group 872), Residential Care Activities for the Elderly andjii
Disabled (NIC Group 873)

Veterinary Services (clinics and hospitals)

Recreational, Entertainment, Cultural and Religious Activities

Creative Arts and Entertainment Activities (NIC Division 90)

Libraries, Archives, Museums & Other Cultural Activities (NIC Division ‘
91), Trade Fairs, Exhibition and Convention Cenire / Mela Grounds, {23123 F23%)
Heritage villages, Arts & craft villages elc

Race Course/ Racing track
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|

LAND USE ZONES

LAND USE CLASS/SUB CLASS

CLASS CODE/
SUB CODE

Industrial
Recreational

Mixed Landuse
Rural and
Agricultural

Residential
Commercial

Sgons Club, Sports Stadium/Complex, Sports Training Centers, Open
Air Theatre, Auditorium, Amusement and Recreational Activities (NIC
Division 93), Stadium, Playgrounds, Golf Courses, Swimming Pool,
shooting Range, Botanical Gardens, Aquarium, Zoo, Natural Reserve
Forest, Wild life sanctuary, Holiday Resort, Bird sanctuary, Biodiversity
Park, Fire Post, Amenity Swucture, exhibition centre & art gallery,
Amphitheatre, auditorium, Cultural & Information Centre, Social &
Cultural Institute, Convention Centre, Planetarium, etc.

{any other religious places -
H6 [Institutes like Deras, Meditation and Yoga Centers
I |Public Utilities and Services

11 'Flec!ricity, Gas, Steam and Air Conditioning Supply (NIC Section D)
including Power Stations and Network

I-2_[Water Collection, Treatment and Supply (NIC Division 36)

13 |Sewerage Treatment Plant (NIC Division 37)

14 [Solid Waste Collection, Treatment and*Disposal Activities; Materials
ecovery (NIC Division 38), decompost and Carcass Disposal sites

15 [Postal and Courier Activities (NIC Division 53)

1-6_[Folice Stations, police posts, Sanj & Suvidha Kendra's

1-7 |Fire Station

1-8 |Cemeteries, Graveyards, Cremation Grounds

1-9 [Telephone Exchange

J_|Agriculture, Forestry and Fishing (NIC Section A).

1 Crop and Animal Production, Hunting, Bee keeping and Related Service
Activities (NIC Division 01)

n d Conservation and Preservation Measures such as Storage, Check
and other Water Harvesting Measures and Biogas plant

v

5 Places of Worship such as Temple, Guméwara, Church and Mosque and|>5

i ishing & Aquaculture (NIC Division03), Cattle/ cow sheds, Gau shalla,
mu farms, stud farm, Agro forestry and like

J4_|Quarrying of stone, sand & clay (NIC Group 081)

J5 |Plant Nursery and Greenhouses related to Nursery, Floriculture

J6 |Agro based industries.

17 _|Slaughter houses / cattle fairgrounds/ dairy, piggery, poultry farming

NOTES

NIC | National Industrial Classification (All Economic Activities) 2008, Central Statistical |

WWW.mospi.nic.in

organization, Ministry of Statistics and Programme Implementation, Government of India,

A | Shaded areas indicate that the use class is permissible in the zone.

B Shaded area with number/notation indicates the conditions attached,

This green buffer can be utilized for parking

New marriage palaces falling in residential zone shall leave set back of 15 meter around
the hall out of which 6 meter next to the hall will be for fire safety and after that 9 meter
of green buffer of broad leafed trees shall be provided by the owner from his own land.

551
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TIn case of Wholesale trade related with agricultural commodities (Grain and fruit &
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| vegerable market), minimum distance of 200 m shall be maintained from village abadies / §&°

| @pproved residential area

| Oniy collection centers except carcass/ slaughter house
Only retail Baken

| Oniv Green Industries

Provided that the site f_r_hm.c on at least 60 feet wide existing/proposed road. =
Only manufacture of bricks, earthen pots, country tiles, SW pipes, Interlocking pavers, s
Hollow Blocks, Solid Blocks, cement pipes and alike. P — —
Allowed on minimum frontage of 20 mts and on existing road width of 166" widened to | g
L 400" or as per the proposals of Master Plan whichever is more. :
| New Cold storage using Freon gas will be allowed
Only I'T Park and Knowledge Park. i

| Only warehousing of agricultural commodities on minimum existing 166" road widered |
| to 800"

Frontage shall be considered as 150 ft and subject to the fulfillment of conditions of F5
building rules, 2018.
_ Subject to fulfillment of norms/guidelines of Punjab Pollution Control Board. s
Excepi Animal Production/ breeding farms/ rearing of animals as defined in NIC division
01 group 14 ”
Only showrooms without workshop on existing 600" wide road widened to 800" road.
Only assembling and repair of computer and IT products
Showrooms with workshop including painting and washing for light motor vehicles
(LMV) shall have approach from 80 feet wide ROW or as per provisions of master plan
whichever is higher provided that existing road should not be less than 60 feet. Applicant 1T
shall produce a certificate/ NOC from pollution control board that unit is not creating any i |
such pollution which is harmful to nearby residents, '

Except Air Freight Terminal

Stone crushers are also allowed in zone/zones specifically marked for stone crushers in g
the master plan

Also allowed in zone/zones specifically marked for warehousing in the master plan

Subject to fulfillment of conditions of Punjab Gowt. Notification No.17/09/2016-
5HG2/2315 dated 26.08.2016 or as amended from time to time.

In rural areas, outside master plan, cctivities specified at A3 class code/sub code with
area upto I acre, shall be permissible on link road having minimum width of 22 fi (4
karam).

Minimum frontage 20mt, approach road minimum width of 166" (4 karam) to be '.
widened to 40'-0"

Minimum 198 fi frontage, minimum existing revenue road width 22'-0" widened tc be 60 .'

Sale and assembly excluding saw mill

Sale of firecrackers will be permitted on the sites identified and approved by district ll
magistrate.

Minimum distance of green buffer should be kept as per norms for the activity which come
later.

Only Hostels / Residences for students & working staff of institution and industrial worker I
may be allowed subject to the fulfillment of building rules, 2018

Only ATM, Milk booths/ bakery shops are allowed

Subject to fulfillment of building rules -2018 and also as defined in Sr. No. 10 & 24 of |\,
Table No. 5of zoning regulation and development conirols, 2018, |
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Minimum area size of Farm house site should be 1.5 Acres with ground coverage of 5 %-
10% of site area.

Only Fly ash and cement tile factory and allied are allowed

Only allowed in 100 mts contiguous growth of village abadi

Only Gau Shalla's are allowed in mixed landuse

The siting of petrol pumps/CNG/LPG Stations shall be subject to instruction/ guidelines of
IRC/MORTH/ TCPO/ Punjab Govt. issued from time to time.

Marriage Palaces shall be permitted as per the Norms/policy issued by the Govt. from time to
time.

All types of industries permitted in the above in various land use zones of the master plan in

the table above are subject to the fulfillment of requirements of different departments.

NOTE:

Norms for developments of Residential / Commercial / institution / Industry / Rural & Agriculture
/ Recreational etc falling with the limit of Municipal corporation / Council shall be as per
prevailing building by laws / norms of Local Government, Punjab

Development controls regarding plot size, frontage etc for all types of standalone projects falling
in all zones of master plans shall be governed by these regulations and provisions of building
rules, 2018 and as amended from time to time but in Master Plan of new Chandigarh & SAS
Nagar it will be applicable on left out pockets or the extended areas of ongoing projects and not
applicable for revision of any Iéyout plan.

Uses permissible in all other special/ specific landuse zones in different Master Plans in the
state of Punjab which are not described in these regulations such as Petroleum, Chemical and
Petrochemical Investment Region (PCPIR)special industrial zone, Air port extension,
commercial mix zone, industrial mix zone, Off port facilities, institutional zone ,civic &
community institution zone, keshopur shamb community reserve zone, Weiland zone, Eco
promotion zone Stone Crusher zone, Integrated Check Post, Logistic park etc, shall be as per
the provisions of the respective Master Plan.

All land uses, which are compatible including industries, except the orange and red category
industries, shall be permitted in the mixed land use zones of the master plans.(Except in master
plans of New Chandigarh and S. A. S. Nagar)

Retcil sale of petroleum and other related petro products without storage is permissible in
residential and commercial areas of the master plan after getting prior permission of the
concerned competent authority. '
The requisite guidelines/ notifications issued and amended from time to time by the concerned
ministry regarding Gas/ Oil pipe lines/ corridors shall be applicable irrespective of the land use
shown on Proposed Land use pian. :

The use of the land notified under the Indian Forest Act, 1927 and the Punjab Land Preservation
Act, 1900 shall be subject to the provisions of the said Acts as amended from time to time,
irrespective of the land use of such land shown on the Proposed Landuse Plan.
Construction/activity shall be permitted in this area unless expressly allowed by the Forest
Department/State Govt.

The requisite guidelines/ notification issued and amended from time to time by the concerned
mir;fsfry regarding Defence lands and Airports (including Airport, Ammunition dumps, missile/
Radar based stations etc.,) shall be applicable irrespective of the land use shown on Proposed
Land use plan. (The requisite guidelines/ natification issued by the Department of culture
(Archaeological survey of India) regarding protect monuments shall be applicable in the master
plan irrespective of the land use shown on Proposed Land use plan).
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« In case of Government (Defence) Land, the extent of Restricted Area (No Construction Zone)

around such lands shall be as notified by the Government from time to time under the Works of
Defence Act, 1903, irrespective of the land use shown, if any, in the Proposed Land use Plan. No
construction shall be permitted in such zones without the permission of the Ministry of Defence,
Govt. of India, Use, if any, indicated on the Proposed Land use Plan shall be governed by and
subject to the provisions of the Works of Defense Act, 1903.

No construction zone earmarked in master plan shall stand amended to the extent as notified by
the government in the revised notification if any.

In case of any discrepancy with respect to the boundary of No construction zone earmarked in the
master plan, the final decision in this regard shall be based on the actual boundaries as defined
in the notification of the government in this regard and the Khasra No's covered in this
notification. .

In case after reconciliation of boundary of No construction Zone around defence installation, it is
Jound that No construction Zone earmarked in master plan is in excess of the boundary as defined
in government notification, in that case the excess area earmarked under No construction Zone
may be allowed to be used for any activity which is compatible to the surrounding land use.

In case of protected monument/heritage building or conservation site notified by the competent
authority, i.e. (Archeological Survey of India/State Govt), only the activities related to the
Ppromotion, preservation and conservation are allowed. All other uses are prohibited.

All Protected Monuments/Sites declared under The Ancient Monuments and Archeological Sites
and Remains Act, 1958 shall have a 100m of Prohibited Area and another 200m as Regulated
Area around the limits of Protected Monument/Site or as per notification of depariment of culture
(Archeological Survey of India) amended from time to time, irrespective of the land use shown, if
any, in the Proposed Landuse Plan. No construction is allowed within the Prohibited Area of 100
m and construction in the next 200 m shall only be permitted with the prior approval of the
competent authority/ASI.

Green buffer zone in case of standalone projects such as group housing / commercial / school/
Hospital/ hotel etc shall be allowed to use for parking with broad leaf trees. However the plan will
have to be submitted and approved from the competent authority. This green buffer area will not
affect any norms / standards during area calculations at the time 6f approval of layout plans.

1.6 USE PROVISIONS IN DESIGNATED AREAS
Following uses are permissible in the designated areas mentioned above.

*  Traffic & Transportation: Uses Permissible

Y‘All types of road, railway and air networks, Rail Yards, Railway Station & Sidings, Airport,

Cargo Terminal, Transport Nagar (including Post & Telegraph Offices & Telephone
Exchange, Dhabas, Labour Yards, Areas for Loading and Unloading, Stores, Depots and
Offices of Goods Booking Agencies, Petrol Filliﬁg Station & Service Garages, Parking
Spaces, Public Utilities and buildings), Bus Terminus & Depot, Bus Stop Shelter, Taxi/
Tonga/ Rickshaw/Scooter Stands, Parking Spaces and other support infrastructure/facilities.
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*  Utilities: Uses Permissible

Water Supply, Sewerage System (including main pumping station and Sewage Treatment
Plant (STP)), Drainage, Storm Water, Solid Waste processing and disposal, Electricity,
Communication Systems and Related Installations, etc.

* Government: Uses Permissible

Government and Semi Government Offices, Government Administrative Centres/ Secretariat,
other Projects/Activities undertaken from time to time to meet the operational/administrative
needs of the govt. etc,

Y The land use of all central/State Government lands shall be as determined by the
respective governments from time to time notwithstanding the provisions of these
regulations or the land use earmarked in the master plan subject to prior approval of
the department of housing and urban development.

v" In case of Defence Land, the uses permitted shall be as determined by the Ministry of
Defence from time to time with prior consultation to the competent authority.

*  Public and Semi-Public: Uses Permissible

Educational including Schools, Colleges, Universities, Vocational Training Institutes,
Technical Institutes, etc. Healthcare including Dispensaries, Hospitals, Nursing Homes,
Super Specialty Hospitals, etc., Cultural and Religious institutions including Theatre,
Auditorium, Community Center, Club, Orphanage, Old Age Home, Temples /Gurudwara
[Churche/Masjid, Police Stations, Fire Stations, Cremation ground, Playground, Stadium, etc.

Other Uses
i) Forest Areas: Uses Permissible

The use of the land notified under the Indian Forest Act, 1927 and the Punjab Land
Preservation Act, 1900 shall be subject to the provisions of the said Acts as amended from
time to time, irrespective of the land use of such land shown in the Proposed Landuse Plan.
No construction/activity shall he permitted in this area unless expressly allowed by the Forest
Department/State Govt. ]

ii)  Restricted Area: Uses Permissible

In case of Government (Defence) Land, the extent of Restricted Area (No Construction Zone)
around such installations shall be as notified by the Central Government from time to time
under the Works of Defence Act, 1903, irrespective of the land use showr, if any, in the
Proposed Landuse Plan, no construction shall be permitted in such zones without the
permission of the Ministry of Defence, Govt. of India. Use, if any, indicated on the Proposed
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Landuse Plan shall be governed by and subject to the provisions of the Works of Defence
Act, 1903,

iii) Protected Monuments/Sites: Uses Permissible

In case of protected monument/heritage building or conservation site notified by the
competent authority, i.c. (Archeological Survey of India/State Govt.), only the activities related to
the promotion, preservation and conservation are allowed. All other uses are prohibited.

All Protected Monuments/Sites declared under The Ancient Monuments and Archeological
Sites and Remains Act, 1958 shall have a 100m of Prohibited Area and another 200m as
Regulated Area around the limits of Protected Monument/Site as declared vide Notification
No. S.0. 1764 dated 16™ June 1992 of Deparhne;t of Culture (Archeological Survey of
India) for purposes of both mining and construction. Irrespective of the land use shown, if
any, in the Proposed Landuse Plan, no construction is allowed within the Prohibited Area of

100 m. The construction in the next 200 m shall only be permitted with the prior approval of
the competent authority/ASI.

SPECIAL CONDITIONS

* Minimum area required for Educational and Healthcare facilities shall be as defined in

these regulations or as prescribed by government or the accrediting authorities from time
to time. :

* All developments will be subject to Environmental Clearance wherever required.

¢ The siting of Petrol Pump / Filling Station shall be subject to instructions/guidelines of
IRC/MORTH/TCPQ /Punjab Govt. issued from time to time.

o All types of industries permitted in the industrial/ mixed land use zone are subject to the
fulfillment of conditions issued by industries department / Punjab Pollution Control
Board from time to time.

.o In case of the standalone projects having depth more than the prescribed depth of the
mixed land use in the Proposed Land use Plan, such projects shall be considered for
approval irrespective of the prescribed depth of the mixed land use in case 2/3 rd part of

the project falls within mix land use .

¢ In case of any ambiguity/clarification regarding the interpretation of the Land Use Plan,

the master copy of drawing based on GIS shall be referred:
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* The siting and location of major traffic nodes including Bus Terminus, Truck Stand,

1.1

Transport nagar etc, and physical infrastructure including STP, Electric Grid Station,
Solid Waste Dumping Site, Water Works, ctc. shall be as decided by the Govt, from time

to time.

The Proposed Landuse Plan does not indicate in any manner the ownership pattern of
land falling within the LPA. The Proposed Landuse Plan defines broadly the land use
pattern proposed for the land falling within the LPA.

A variance upto 10% of ihe norms fixed for standalone projects for minimum plot size,
approach road, frontage may be allowed by the competent authority (to whom CLU

powers are vested) from case to case basis.

USE AND DEVELOPMENT OF LAND TO BE IN CONFORMITY
WITH MASTER PLAN -

Section 79 of the Punjab Regional and Town Planning and Development Act 1995
provides: After coming in to operation of this Master Plan, no person shall use or
permit to be used any land oraaryout any development in any area otherwise than in
conformity with such Master Plan, provided that the Competent Authority may allow
the continuance of any use of any land, for a period not exceeding fifteen years, upon
such terms and conditions as may be provided by Regulations made in this behalf for
the purpose and to the extent, for and to, which it was being used on the date on which

such a Master Plan came into operation.

DEVELOPMENT CONTROLS
The purpose of the Development Control Regulations (DCR) is to assist all the
Stakeholders including developers and end-users within the Local Planning Area te.,

strive for a sustainable, quality and environment friendly development.

These Development Control Regulations are applicable to the all new and future
developments and developers shall have to abide by the zoning and planning

intentions of the Master Plan.

However, Development Proposals/Projects including CLU which have already been
approved by the Competent Aufhority and Projects approved as per previous zoning
regulations before these zoning regulations and development controls come into
force, shall continue tc be honored/permitted, subject to the terms and conditions of
approval and shall not be affected by these zoning regulations and development

3\
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o : W
controls. In case of revision of layout/ Building plan of the project, the ne

regulations/development controls shall be applicable subject to fulfiliment of

norms/guidelines issued by Govt. from time to time.

The F.A.R., height, ground coverage, parking area, set back, width of road, frontage
of site, ete. regarding residential, commercial, institutional, industrial or any other use

falling within M.C. limits the Municipal Bye-laws shall apply.

Development controls regulations for residential, commercial, industrial, institutional,
Public and Semi Public, Public buildings, Residential and other uses falling outside
Municipal Corporation / Council Limits shall be governed by the Housing and Urban
Development policy / Punjab Urban Planning and Development building rules, 2018

or as amended from time to time.

Development Controls which are not specified/mentioned in these regulations shall be
governed by the Punjab Urban Planning and Development building rules, 2018 or as
amended from time to time. The Development controls/Guidelines/Norms &
Standards revised from time to time by the Government shall have overriding effect

on Development controls mentioned in these regulations.

KEY REGULATIONS OF THE DEVELOPMENT CONTROLS

2.1

RESIDENTIAL

The minimum size of the colony outside Municipal limit shall be as follows or as

amended by govt. from time to time '

Table No -3
Category Minimum area required
Within Municipal limit Outside Municipal limit
Residential Plotted 05 Acres 10 Acres
Group Housing 02 Acres 02 Acres

4

¢ Group housing within Municipal Limit shall be as per prevailing building bye

laws/norms of the Department of Local Government

The lowest hierarchy street within residential zone of Master Plan shall be minimum

40 feet or 12 meters wide.

The development of Government sites shall be governed by approved layout plan/
zoning plan / standard architeciural control sheets prepared by the concerned

competent authority.
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¢ The saleable arca of anv plotted residential colony shall be as per the PT‘WiSions of

PAPR Act, 1995 or as amended from time to time.

2.2 COMMERCIAL

Table No - 4
(i)  Norms for Development of Commercial Colony outside MC Limits shall be as follows
S. Minimum Size | Approach | Frontage | Minimum | No. of Storey's | Parking
No. |of Commercial | Road (in | (in feet) | Front
Colony (Sq.yds) | feet) Setback
1 1200-2000 45' 60' 20' Single  Storey | a) 2 ECS for 100
(only convenient | sq.mis covered area.
; shopping)
2 2001-5000 -60' 100' 20' Double Storey | a) 2 ECS for 100
sq.mts covered area.
3 More than 5001 80’ 100" 40 No Restriction a) 2 ECS for 100
sq.mts covered area.
(i)  Norms for developments of commercial projects within the municipal limits
shall be as per the local Government rules and regulations.
Note:

1) The parking norms per ECS shall be as below:

23 5q. m. for open parking.

o 28 5q. m. for parking under stilts on ground floor.

* 32 sq. m. for parking in the basement.

2) These commercial facilities are intended to serve the needs of local residents and will not
be shown separately on the Master Plan. Instead, they are assumed under the
predominant residential, mixed land use.

3) All Government commercial sites s&gﬂ be governed by approved layout plan/ zoning plan

/ standard architectural control sheets prepared by the concerned competent authorities. ,

2.3 NO CONSTRUCTION ZONE ALONG MAJOR ROADS

All properties within the jurisdiction of LPA (within & outside municipal limits) that
abuts on Naﬁonal highways/ State highway / By-pass and for road width of 80'-0" and
above shall have No construction zone of 5 meter from the proposed Right of way after

leaving land for road widening, if any.

2.4 PROVISIONS REGARDING ROAD WIDENING

o Area left for road widening in CLU cases as per the provisions of Master Plan should
be included in area under LU and fees shall be charged for that area. Applicant will
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leave arca under road widening as open space for future road widening and will not be
considered in set back, but it will be calculated in FAR, ground coverage and
circulation area, minimum area caleulations efe.
It is proposed that all existing village link roads for which no proposal has been
specified in Master Plans shall be widened to minimum 60",
The proposed road widening as shown on the plan shall be equally widened on both
sides of the existing road except existing village abadies/ habitation come in
alignment in the later case, road widening shall be as per the ground conditions or as
recommended by the concerned implementing agency and in case where proposed
road shown on the master plan partially falls .wi!hl'n municipal limits , in such cases
competent authority of local government shall adhered to the proposal of road
widening shown on the master plan.
The road widening wherever proposed along the canal/drain/railway line shall be on
that side of the canal/drain/railway line as shown on the proposed land use plans.
No activity in the Master Plan shail be permitted on a road, less than the road width as
specified in norms/guidelines for particular activity or as specified in the master plan
whichever is more. However, in case if the existing road width is less than the width
specified as per proposals of respective Master Plans or as per norms/guidelines for
the concerned activity, then the proportionate fand on both sides shall be safeguarded
for widening to comply with the minimum requirement. However, no case shall be
considered if the right of way of existing road width is less than as defined in the table

below for different activities:
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Table No -5
Sr. | Classification of activitics Plot sizc Approach road / Minimum width of | Ground coverage | Minimum Remarks
No. existing revenue road/ frontage
rasta required — Iy
1. | Residential plots/ villas = 400" (12 mts) 4G%-70% depending | - =
upon plot size
2. | Residential independent floor | - 40'-0" (12 mts) 40%-65% depending | - -
upon plot size |
3. | Group housing As per the provisions 22-0" 1o be widened to 60"-0" (18 mts) | 30% of plot area - | -
of Master plan |
4. | Stdio cats 2000 sqmts 22'-0" to be widened to 60"-0" (18 mts) | 30% of plot area - [ -
5. | Rental housing / hostel 800 sgmis Within master plan-60'-0" (18 mits) 60% of plot area - |-
Outside master plan-40'-0" (12 mts) |
6. | Residential plotted upto 10 acres 22°-0" to be widened to 45'-0" - . | -
upto 50 acres 22°-0" to be widened to 60°-0" - - -
upto 100 acres 22°-0" to be widened 1o 80'-0" - - [
7. Commercial (Shopping Mall! | 1200-2000 sqyds 22'-0" to be widened to 45'-0" as per 45% 66-6" (20mts) | -
Shopping complex or any building rules-2018 =
similar purpose) 2000-5000 sqyds 22'-0" to be widened to 60'-0" as per 45% 66'-6" (20mits)
i building rules-2018
More than 5000 sqyds | 22'-0" to be widened to 80°-0" as per 45% 666" (20mts)
building rules-2018
8. | Miniplex ** !M 22'-0" to be widencd to 60°-0" (18 mts) | 40% of plot area §0°-0" (24mts) -
| More than 4000 sqyds | 22°-0" to be widened to 80°-0" (24 mis) | 40% of plot area 80'-0" (24mts) -
9. | Multiplex ** | Minimum 1.0 Acre 22'-0" to be widened to 80"-0" (24 mis) | 40% of plot area 100'-0" (30mts) -
10 | Hotel/Motel, Hospital Nursing | 1000-2000 sqyds 16'-6" to be widened to 40'-0" 40% of plot area Min 66'-6" (20mts) -
Home, Medical lsboratory, | 2000-4000 sqyds 166" to be widened to 600" 40% of plot arca Min 66'-6" (20mis) | -
Multi- Media centre More than 4000 sqyds | 16'-6" to be widened to 80'-0" 40% of plot area Min 66"-6" (20mts) | -
11. | Club 000 sqyds-2000 sqyds | 22'-0" to be widened to 60°-0" 40% of plot area
000 sqyyds and above | 22'-0" to be widened to 80'-0" 40% of plot area
12. | Guest house/ Lodging & 1000 sgyds- 2000sqyds | 16'-0" to be widened to 40'-0" 40% of plot arca
boarding / scherne af 2000 sqyds and above | 16'-0" to be widened to 60°-0" 40% of plot area - =
13, | Dhaba 1000-2000 sqyds 22'-0"to be widened 10 60°-0" | 40% of plot arca 666" (0mis) | —
2000 sgyds and above | 220" to be widened to 80-0" | 40% of plot area 66'-6" (20 mis) - i
14_ | Farm House | Min 1S Acres 11-0" 10 be widened to 400" 5%-8% | 60-0" (1S mts) | -
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15, | Warehouse/Godown/coldstore |*Min 2000 sqmts 16'-6" to be widened to 60'-0" 65% of plot area 100-0" (30 mts) - 1[
16. | Rice sheller/ Brick Kiln/ 16'-6" to be widened to 60°-0" 65% of plot area B6-6" (20 mis) 3
Stone crusher * o |
17. | Wholesale Trade / Integrated | Minimum | hectare 16'-6" to be widened to 60'-0" 65% of plot area T log-or (30mts) -
Freight complex (standalone)
18. | General Industry flatted Minimum 2000 sqmts 16'-6" to be widened to 60'-0" 65% of plot arca | - = =]
19. | Rest of industries - 16"-6" to be widened to 60°-0" 40% of plot size |
20. | Information Technology As per IT Policy 16'-6" to be widened to 60°-0" 65% of plot area - Asper IT
flatted policy
21. | Pre Nursery / Nursery school/ | Minimum 1000 sqmts 16"-6" to be widened to 40'-0" 40% of plot area 66'-6" (20 mts) -
créche/ Kindergarten / play
school & alike
22, | Primary schools Min. as per affiliation 16'-6" to be widened to 40°-0" 40% of plot area 100°-0" (30mits) |-
authority or 5000 sqmis
‘which ever is more |
23. | Higher/ Secondary school / Min. as per affiliation ‘Within master plan 166" to be B
colleges or / University / authority or 5000 sqmits | widened 1o 60'-0"
Medical institutes / IIM/ IIT which ever is more. Outside master plan 166" to be 40% of plot arca 1500-0" (45 mis) |
and alike widened to 40'-0"
24. | Orphanage home / Old age 1000 sqmis 16'-6" to be widened to 40°-0" 50% of plot area 66" 0 ms) |-
home / children centre / case !
centre / institute for Mentally
challenged or physically |
handicapped person
25. | Community centre / Public 2000 sqmts Within master plan 16'-6" to be -
concert Hall or Auditorium / widened 1o 60-0" |
Musecum / Gymnasium / Outside master plan 16'-6" to be 40% of plot area 100-0" (30mts)
Public Exhibition widened to 400"
26. | Religious buildings 1000 sqmts-2000sqmts | 16™-6" to be widened to 40-0" 40% of plot area \ -
2000 sqmits and above 16"-6" 10 be widened 1o 60'-0" | BO-0" (24mus)
27. | Public offices 1000 sqmits-2000sqmts | 16™-6" to be widened to 40'-0" 40% of plot area | 100°-0" (30mis) \ -
2000 sqmis and above | 16-6" to be widened to 60-0" |

* 5% additional ground coverage in case of retail service industry
** Rule 19 (ii) of Punjab cinemas (Regulations) Act, 1952 shall not be applicable for Multiplexes and Miniplexes.
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2.5 ENVIRONMENTAL CONSIDERATIONS:

Minimum buffer of 15 meters green belt of broad leaf trees should be pravided around

the boundary of village abadi'’s falling in the industrial zone of Master Plan, A buffer

strip of 15 meters of broad leaf trees shall also be provided between residential areas
and red category industries falling in the industrial zone of Master Plan boundaries of

which are located within 100m from the boundary of such areas. It is clarified that 15

meter buffer shall be provided by the owner of the project who comes later.

. All residential colonics, commercial establishments like shopping malls, multiplexes,
ctc. shall maintain a minimum distance of 250 m from the hazardous (Maximum
Accident Hazardous or MAH) industries notified by the competent authority. The
distance shall be measured from source of pollution/hazard in the industrial premises
to the nearest building lines as per zoning plan of the colony/complex. However, for
specified type of industry like rice Sheller/sella plants, stone crushers, hot mix plants,
brick kilns, etc., standards/norms of distance as prescribed by PPCB or any other
concerned agency shall apply.

. Minimum 5 meters wide green strips on each side of minor water bodies / drains

shall be maintained on the portion falling within the existing municipal limits and

10 meters on the portion falling outside the existing municipal limits. Other major

water bodies like riversfmajorﬂcanals, etc. shall have minimum 30 meters green

strips on each side in the portion falling within as well as outside existing municipal
limits. Realignment of water bodies shall be permissible wherever feasible, subject to
the certification by the Drainage/Engineering Depamﬁent to ensure free flow of
storm water. After any such realignment, the river mouth, the river bed and the green
strip/buffer on either side shall be maintained at least to the minimum prescribed
level. In these green strips, golf course, sports and recreational activities shall be

permissible, with 2% ground coverage for construction of offices, booths serving
snacks/milk booths, library etc.

. Gap of at least 10 meter should be left between the railway boundary and the nearest
private buildings, so as to minimize smoke/noise nuisance to the adjacent

buildings/sites.

2.6 OTHER DEVELOPMENT CONTROLS AND GUIDELINES
REQUIRED ‘
. Expansion of Abadis: Contiguous expansion of village abadis falling in the non-

residential zones of Master Plan shall be permissible up to a distance of 100 m from
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the existing Lal lakir/ phirni of villages to accommodate the natural/contiguous
growth of villages. This arca shall be exclusively used for allowing houses for the
villagers and not for any other purpose such as for' the development of colonies,

commercial projects by the promoter.,

Arca under expansion of village abadis falling in non residential zone of Master Plan,
shall be governed by prevailing Building rules of the department of Housing and
Urban Development or amended from time to time for the purpose of allowing
houses for villagers. The Competent authority as notified by the Government will
approve the building plan after taking CLU, EDC, LF/ PF and SIF, building plans
fees and other applicable charges of the state government. The minimum area
requirement shall not apply for these types of residential units.

EXCEPTIONS

The activities / uses not mentioned in these regulations but found compatible for a
particular land use zone shall also be permissible with permission of the Chief Town
Planner, Punjab.

Development / projects approved prior to coming in to force of these regulations shall
be deemed to be in compliance with these Regulations.

The site on which various projects have been approved or whose change of landuse has
already been permitted by competent authority/Govt. inform the final notification of the
master plan such sites shall be deemed to be a(ﬁusted as sanctioned/ permitted.

In case of land belonging to the Development Authorities/Improvement Trusts/Local
Bodies/Semi Government agencies working under ~government department, its use
shall be as determined by such agencies subject to the prior approval of the Department
of Housing & Urban Development notwithstanding the provisions of master plan.

The use of land covered under Optimum Utilization of Vacant Government Land
(OUVGL) Scheme/Other Projects of the Centre & State Government shall be as
determined by the Government at any appropriate time notwithstanding the provisions
of these regulations. _

In the event of conflict in interpretation of data within the study area, the information in
the GIS format will be deemed as the accurate version and will prevail.

In case the area of a project falls partially under no construction zone along a water
body, relaxation of maximum up to 5% on the total site area of the project shall be

allowed towards calculation of saleable area in lieu of the area falling under the no
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construction zone. In case, the area falling under no construction zone is less than 5%
of the total area of the project then. the relaxation shall be proportionately less.

The buildings / premises for which the existing (present) land use has been retained as
such in the Master Plan may continue to operate without time limit. However, in case
the present use of the baildings / premises is discontinued (partially or wholly) these
buildings / premises or part thereof may be put to any compatible use (except industry)
with the surrounding use zone 'in the Master Plan provided it fulfills the other

development regulations / controls as laid down in the Master Plan or as prescribed by

the Govt. /Local Body from time to time.

In case of Defence Land, the extent of No Construction Zone around such lands shall
be as notified by the Central Government from time to time depending upon the nature
of the use of the land, irrespective of the fact whether such uses are indicated/not
indicated on the Propose i Land use Plan.

The policies, guidelines / instructions and norms regarding control / regulations of
urban development issued from time to time or any amendment in the existing norms,
policies, guidelines / instruction, act / rules in this regard shall automatically apply to
all master plans. From the date of its notification except master plan(s) as exempted in
the policy / instructions if any, and no separate permission of the Punjab Regional and
Town Planning Board g.hall be necessary to implement such policies / instructions etc.

in master plans.

RESIDENTIAL DENSITIES
Residential density in the master plans shall be as per policy notified by the Housing

& Urban development department Punjab or amended by the Govt. from time to time.

IMPLEMENTATION OF THESE REGULATIONS AND-
DEVELOPMENT CONTROLS

All authorities competent to grant permission for CLU or layout or sub-division of land
or construction of building or development of land in any other form shall ensure that
the permitted development is in compliance with these Regulations.

Land owners desirous of developing their land can obtain permission by applying to the
competent authority in writing aﬁd giving details of their land along with necessary
maps, a list of permissible uses.

Similarly the land owners proposing development of certain uses on their land can

obtain a certificate of "Compliance with Master Plan" from a competent authority.
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SAFETY

2.10.1 Fire

Fire services have to play pivotal role and be fully prepared in protecting people from

fire hazards, building collapse, road accidents and other unforeseen emergency etc,

2.10.2 Development Controls for Safety/ Fire Facilities

Development Controls for safety/fire facilities shall be as per NBC of India
2016(mended from time to time)/Building Byelaws of the local body/any other

concerned agency or as per State government instructions issued from time to time.

2.10.3 Guidelines for locating fire stations & fire fighting facilities in urban areas:

-

Fire station shall be so located that the fire tenders ars able to reach any disaster site
immediately within minutes.

Fire station shall be located on corner plots as far possible & main roads with minimum
two entries,

In new layouts, concept of underground pipelines for fire hydrants on periphery,
exclusively for firefighting services shall be considered.

Fire stations are permitted in all land use zone/sectors except in Recreational use zone.
Necessary provisions for underground/over ground fire fighting measures, water lines,
hydrants etc. may be kept wherever provision of fire station is not possible.

The concerned agencies shall take approval from Fire Department for firefighting
measures while laying the service for an area.

2.11 TRANSFERABLE DEVELOPMENT RIGHTS

To facilitate development, it is necessary to accord top priority to the implementation of
public utilities and infrastructure (such as Schools, Dispensary/Hospitals, Suvidha
centre roads, parks, green belts, etc.), which will in tum encourage urbanisation.
However, the respective technical agency or authority will not be able to proceed with
its implementation programmes until the ownership of private land affected by these
public utilities and infrastructure has been transferred to the state or to the relevant
authority(s). Acquisition of private land for this purpose can be carried out through one
of the following options:

Cash compensation can be made to affected land owners whose land is to be acquired.
A government approved land pooling scheme can be implemented.

Transferable Development Rights (TDR),

The Department of Housing and urban development or Local Government (as the case
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may be) may prepare a comprehensive policy on land pooling scheme and TDR so that
the same may be imp'emented as an alternate tool to land acquisition by cash
compensation which is tidy and cumbersome procedure. Detailed policy guidelines on
the operation and implementation of TDR scheme shall be as per Statc government

instructions issued from time to time.

2.12 DISASTER MANAGEMENT

According to the Indian Seismic Zone Map, most of Punjab is placed in Seismic Zone
I & V which means high damage risk zone. Such natural and manmade disasters
neither can be prevented nor predicted. However, with the technological advancement
to some extent mechanism can be developed to mitigate the after effects of the disaster.
Areas of vulnerability can be identified and necessary measures can be proposed by the
concerned agencies. The concerned local bodies should keep updating the building
byelaws to safe guard against dis;sters and ensure effective and impartial enforcement.
Following policies and strategies for disaster management are proposed:

Disaster Management Plan for the area should be immediately prepared after
conducting detailed survey of the area.

Local body being the nodal agency for disaster management shall identify vulnerable
areas such as areas with high density & poor accessibility in the town and propose
suitable measures. Proposed Disaster Management Centres should be established in
every zone/sector to deal with disasters, including bio-chemical and nuclear disasters
All buildings shall be made structurally safe in order to minimise the damage caused by
the natural and manmade disasters, including earthquake, fire, etc. & the building plans
should includes structural designs & shall conform to the guidelines & the stipulations
made in the building byelaws & the NBC. It should be duty and responsibility of tht;
owner of the building to make the building safe against these disasters.

The concerned local body respor'isible for sanctioning of building plans should have
technically well trained staff to scrutinize the building plans.

The implementation of approved building design should be ensured at site through site
inspections at three stages of construction activity i.e., when the building is at plinth
level, door level and roof level.

Building byelaws shall incorporate the aspects of Multi Hazard Safety, and Retrofitting,
Priority shall be given to public buildings (such as hospitals, educational, institutional,

power stations, infrastructure, heritage monuments, lifeline structures and those which

)

1
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are likely to attract large congregation) for their ability to withstand earthquake of the
defined intensity.

Suitable action should be taken for retrofitting and streng thening of structures identified
as vulnerable as per earthquake manuals and National building code. A techno-legal
regime has to be adopted for provision Multi Hazard Safety aspects..

Educate people, particularly school children, about after effects of disaster

Public awareness through media campaigns and advertisements about emergency
procedures and location of emergency shelters etc. should be taken up by local body.



[Exrract trom Punjab Govt. Gayz | dated the [9th Octobier, 2017

GOVERNMENT OF PUNJAR
Department of Tourism

( Tourism Branch)
NOTIFICATION
The 5th October, 2012

No. 10/672010-1TC/1869.-Modification to circular No.10/67/2010-1 TC/2175-In exercise of powers
--_‘\‘k'ft‘d. the Governor of Punjab is pleased 1o notify the Punjab Farm Tourism Scheme-2010 consisting of

Chaptens | 10 S and annexure thereof (copy enclosed). Point No.d, 5, 8 & 10 are being modified while Point
No.6 has been added to the scheme Annexure-1. The Department directly associated with Tourism Sector
would issue office orders in a time bound manner to ensure compliance of the Scheme guidelines and the
decisions contained in the Department action plan.

The modified scheme would be implemented through Punjab Heritage and Tourism Promotion Board
PlotNo.3, Sector 38-A, Chandigarh.

It will come into force with immediate effect.

Sd/-
Geetika Kalha IAS
Chandigarh : Principal Secretary to Government of Punjab
The 5th October, 2012 Department of Tourism

PUNJAB FARM TOURISM SCHEME
REGISTRATION CRITERIA AND GUIDELINES

L Where to apply:

Applications should be submitted to:

Chief Executive Officer,

Punjab Heritage and Tourism Promotion Board
Plot No 3 Seclor 38 A

Chandigarh- 160036

Offices of the Respective Deputy Commissioner.

3. . The registration of farm houses will only be done in those cases where the farm houses are fully

developed and worth visiting from the tourism point of view.
3. It is mandatory to have a minimum of one room with toilet for let and to prov
registration of the farm house to be granted.

4. The registration shall be valid initially fo.

inspection by a committee constituted by Punjab Heritage and Tourism Promotion Board.

. 4 It is mandatory to maintain a visitors’ book and remarks

inspection by Punjab Heritage and Tourism Promgtion Bo:

farm house must be advised within 24 hours to the Foreigner’s Registraion Officer on the form prescribed. It

ide full meal service tor

five years from the date of issuc of the registration, subject to

obtained from the guests 10 be available for
rd. Additionally details of any foreigner staying in a
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1s mandatory that statistical data on guests shall be forwarded every quarter in the prescribed format o Punjub
Heritage and Tourism Promotion Board,

6. The farm houses applying for registration will have to provide all the information supported by required
documents as per the following formats:-

a)  Application Form as at Anncxure-I.
b)  Checklist of facilities at Annexure-[],
¢) Declaration at Annexure-I1I

d)  Undertaking at Annexure-1V.

¢)  Police verification at Annexure-V,

L The ownership documents of property to be used as farm/farm house are to be furnished at the time of

submission of application to Punjab Heritage and Tourism Promotion Board. In case there are more than one
owner of the property in question, a “No Objection Certificate™ from all owners is to be submitted along with
the application form to Punjab Heritage and Tourism Promotion Board.

8. The application fee shall be payable (o the Punjab Heritage and Tourism Promotion Board, Chandigarh
through Demand Draft.

9. The owner of the Farm Hous¢ is responsible for any casualty, which may occur during the stay of the

visitors and is liable to provide immediate medical and transportation assistance. Any loss sustained during th:2
casualty will be compensated to the victim by the farm owners. The farm owner will be required to give an
affidavit to this cffect at the 1ime of registration and to take out Public Liability Insurance.

10. Punja{: Heritage and Tourism Promotion Board may cancel the registration, if any serious and justified
complaint of any nature, but particularly about standards of service, cleanliness, courtesy towards guests,
standard of food, or any other violation complaint as per the listed out items in Annexure Il is received agains!
the farm owner. The registration shall also be cancelled for the FARM HOUSES that are found to be misusing
their registration under this scheme by allowing the use of their premiscs for hosting of events such as marriage
parties, commercialization of their property by allowing its use other than stay etc.

1L The availability of facilities urid services will be evaluated as per the enclosed chccklis?f?:hccklist will

have 1o be duly filled in and Signed on all pages and submitted to Punjab Heritage and Tourism Promotion
Board).

12. An inspection committec of Punjab Heritage and Tourism Promotion Board will inspect the farm
houses and recommend its registration and thereafter inspection shall be carried out at regular intervals o
monitor the progress/condition

13. Energy and water tariff will be levied at domestic rates as per the Punjab Industrial Policy 2009 which
will only be available as long as the property remains a registered member of the scheme and abides fully by its
terms and conditions:

14.  Nosign boards or logo or name of Punjab Heritage and Tourism Promotion Board, except as stated
below, will be displayed in any form ihcliiding printed publicity material, cash receipts, letter heads, rubber
slamps etc. by the farm owners. Violation ol this condition will attract cancellation of registration,
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IS Aregistration certificate shall be issued by Punjab Heritage and Tourism Promotion Board which shall
be displayed at the entrance area of the farmhouse. Approved farm owners may use the term Member
Punjab Farm Tourism Scheme on their sign boards or their other printed materials together with the scheme
|s\1{0_

16, Any change in tarifY, discontinuation ofuctivity or inclusion of new activity from the tourism point of

view implemented by the farm owner should be conveyed to Punjab Heritage and Tourism Promotion Board

7. A police verification report is required fo be submitted by the farm owner before registration of the
farm house on the prescribed proforma (Annexure-V),

I8, The Rules and Regulations of the concerned departments/agencies of the Government shall be strictly
adhered 10 by the farm owners. They should ensure that no rules or norms are violated in any manner. It will be
the sole responsibility of the farm owner to face the consequences if any action is initiated by these departments.

19 Anyillegal activity carried out on the farm premises in violation of the provisions of any law will entail

exclusion from the Punjab Farm Tourism Scheme as well as liability to prosecution under the statute concerned.

20.  Punjab Heritage and Tourism Promotion Board reserve the right 1o modify these guidelines / terms and
conditions from time to time. '

Annexure |

Application Form for Farm House Registration under the
~ Punjab Farm Tourism Scheme

1) Name of the Farm House

Location address of the farmhouse

Helpful directions to the farmhouse

ES

2) Name and address and qualifications of the Farm owners with bnckgmun_d note

——— e

-

3) Complete postal address of the Farm House,

a) Tel. no

b) Fax

¢) E-mail

d) Mobile No.
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4) Distance of the Farm House from the nearest:-

Name Kilometres
a)  Airport
b)  Railway Station @
By w—
¢)  City Centre
d)  Main shopping centre
¢)  Busstand /scheduled city bus stop
)  Local hospital
Means of transport to and from local railway station and bus stand
3) Tourist attractions within one hour travel time of the farm:
Attraction Description
6) Details of the Farm House and farm activities.
(a) Status of ownership of the Farm House
(b) Whether clearance obtained from the L -
Police Authorities regarding the antecedents
of the owner /owners and the proposed
activity, as per proforma at Annexurc-V. .
(¢) Number of rooms and area of each type Number Square feet
(each)
Singles
Doubles
Suifes
Rooms with multiple beds
Total rooms

Total beds o




(dY Number ol attached haths n/n

() Details of public areas tor the Tollow ing facihties

-

{11 Lobby lounge

O Dining space

() Parking facilities n/a

——

ity . . P
(N Additional facilitics available if any (not mandatory)

‘_F-‘_nt_'t“’]-‘ of t e '|_' ig5‘:‘1_\}1__e_q||i|\|nunl.fhymants cle.

7} Photographs of the Farm House: Pl. attach photographs of your Farm House from different angles in
separate page

8) Details of Registration fee, payable by Demand Drafi only, of:
Category I* Rs 3,000
Category 11*  Rs 7,000
Category 1II*  Rs 12,000

* See Facility Cheeklist for Category descriptions,

Payable in the name of “Punjab Heritage and Tourism Promotion Board”.

Demand Draft No.
Bank

9 Check list details as per Annexure I1 (enclose a copy of the checklist duly certified that the facilities are
available in the Farm House). .

10) Consent of acceptance of the regulatory conditions (please enclose a copy of the prescribed undertaking as
per Annexure IV duly signed by the owner of the Farm House). '

Anpexure - [1
Checklist of facilities for approval and registration of Farm House
Farm House Name and Location:

For each facility circle the category you offer.

Sl Facilities : Category
No. Requirement M = Mandatory D = Desirable
; General _ l I 1t
1. Signposting from road D M M
One parking space per bedroom ' D M M
Register for guest check-in and check-out records M M M.

including passport details in case of foreign tourists.

4, Public Liability Insurance M M M

13¢
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S\ Facilitics Category
No. Requirement M = Mandatory D = Desirable
S.  Firstaid box M M M
6. Generator / inverter ¥ D M
r Notice displayed with telephone nombers and M M "\?'YI
locations of local police, fire, hospital and other
useful contacts
8 Drinking water facility — R.0. / water filter D M M
Guest Rooms
? Minimum size of each bedroom
Single excluding bathroom 80sqft  100sqft  120sqft
Double excluding bathroom 120sqft  150sqft  180sqfl
10. Fan D M M
Air conditioning - D M
1. Aclean change of bed and bath linen 3 days 2 days | day
between check-ins and at least every -
12, Minimum bed width for single . 90cm 90 cm 90cm
Minimum bed width for double 120 cm 120cm 150cm
13.  Mattress minimum 10 cm thick - Coir, colton, M M M
foam or spring.
14, Minimum bedding 2 sheets, pillow & case, M M M
mattress protector/bedcover
In air-conditioned rooms - blihket or duvet
15.  Sufficient lighting, | per bed M M M
16, A bedside table D M M
17.  Chairs - one per bed space M M M
Armchairs ' - D M
18. Wardrobe or clothes hanging space with D M M
minimum 4 clothes hangers per bed space -
9. A wastepaper basket’ D M M
20.  Opaque curtains or screening at all windows M M M
21. Drinking water + 1 glass tumbler per guest M M M
22, A mirror, at least half length (3 feet) D D M
Bathrooms '
23. Minimum Size of Bathroom ~ for guest use only 30sq.ft 50sqft 60 sq fl
24, Bathroom fixtures:
Bucket and mug M M M
Shower D D M
25, Bathroom en suite - D M
26. . WC - Westen style WC - plus toilet paper and D M M

toilet brush
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Sl

Facilities fentegory
No. Requirement M = Mandatory 1) = Desibtle -~
9. |_lm_1h~-lm\d ang ]-ia_nIt:\\d per ,.I;:I o M M M
23 Guest “‘im:;;{l_'r;i:m I new soap / guest - M M M
29, Floors and walls to T\xgt_trﬂl:v_nml;::~_ . M M i
Tited walls D D M
N Cold running water o M M i
| Hot running water ; D M o
Dining and Public Arcas
3. Communal lounge or sitting area with comfortable M M M
furmiture
32 Telephone for guest use D . e
33. Dining Room with quality furniture i N D M
*4._ Dining area serving fresh traditional Indian food M M M
35, Non-plastic Crockery and Glassware D M M
36. Cutlery 1o be at least stainless steel M M M
Kitchens
37 Well maintained smoke free, clean, hygienic, adour M M M
free, pest free kitchen, |
38.  Refrigerator M M M
39.  Daily germicidal cleaning of floors D M M
40.  Ventilation system - M M M
4. Purified drinking water M M M
42, Clean utensils and equipment . M M M
3. Segregated garbage disposal - wet and dry ' M M M
4. Fircextinguisher . - M M M
Staff and Services
45.  English speaking staff D D M
46. Kitchen personnel trained in food hygiene M M M

Annexure 11

- # DECLARATION
To

Chief Executive Officer,

Punjab Heritage and Tourism Promotion Board

Plot No 3 Sector 38 A

Chandigarh- 160036

I have read and understood all the Lerms and conditions mentioned in the guidelines with respect to the approval
and registration of my Farm House under the Farm Tourism s¢heme and hereby agree to abide by them. 1also
agree that my Farm House will be open any timé for inspl.‘l'.'l!iml by officials of the Punjab Heritage and Tourism
Board and any other persons authorised by the Board.
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The information and documents provided are correct and authentic to the best of my knowledge. | hereby
agree 1o sign a detailed undertaking on the requisite stamp paper at the time of registration ol my farm as per

the undertaking at Annexure- 1V and an atlidavil as per clause-8 of the guidelines.

Mace Signature -
Datc Name . : -
Address

Anncinre-1V

UNDERTAKING

S ____owner / resident manager of  the

— - farm located at Village have
understood the concept of the Farm Tourism Scheme initiated by Punjab Heritage and Tourism Promotion
Baard and agree to adopt the scheme on the following terms and conditions:

| That Punjab Heritage and Tourism Promotion Board will act as facilitator and promoter of the concept of
Farm Tourism in Punjab and publicise my above mentioned farm to potential guests.

2 That the marketing and publicity of the concept of Farm Tourism will be done by the Punjab Heritage and
Tourism Promotion Board.

3. The rates of the packages (inclusive of home cooked food) are hereby communicated to Punjab Hentage
and Tourism Promotion Board for marketing purposes. Any changes in prices will be communicated without
delay:

A) Day Package : (includes lunch, refreshments, farm tour and use of facilities)

Rs

B) Day and Night package : (includes dinner, breakfast, lunch, refreshments, (arm tour and daily p%-,rnmnm of

activities).
Sing1eromn(pcrpcrs;m): Rs
Double room (per person ): Rs
Suite (per person): Rs

C) Overnight package (includes dinner, Bed and breakfast)

Single room ( per person). Rs ____ s

Double Room (per person) © | R

Suite (per person) : Rs pp—
D) Group Packages |

The above mentioned rates can be revised from time to time with mutual consultation.
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& That 1 (or & senior person designated by me) will be neting us host and guide for the guests once they arrive

at my farm.
S That 1 will be making appropriate arrangements for safety and security of the guests during their visiv/stay.

6. That | would ensure highest standards of hospitality, hygicne, and integrity which would create a good

impression about Punjab.
7. That I will render immedinte assistance such as medical, transport and security to the guest in case of any

casualty which takes place during their stay.

8. That 1 will make monthly retums of data to Punjab Heritage and Tourism Promotion Board on guests
accommodated in the required format. -

9. That 1 will advise Punjab Heritage and Tourism Promotion Boerd of any changes to my Sy

affect their publicity of my farm house.

0. That 1 will abide by the rules and regulations of the concerned departments / agencies of the Government.

1 shall be responsible if any violation is committed by me which attracts initiating of action against me by the

concerned department.

Signature

Name

Address

Date of execution-of agreement,

Annexure-V
PROFORMA FOR POLICE YERIFICATION
(To be onmple_ted_nn‘d stamped by a senior officer of the local police)

1. Name and Address of the Farm
House Owner (Contact Number)

Father’s Name

Nationality

Date of birth

Occupation

Address of the Farm House
(Contact Number)

% Name of Sarpanch Gram Panchayat
where farm house Jocated

= AT B R S

8. Nearest Police Post

9. General reputation of farm owner’
in the area
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100 Proposed activities inthe famm P
1 Comments /recommendations of

the Police Department ) i
Signed On behalf of Punjab Police
Rank_
Date___ "
Endorsed by Deputy Commissioner Signed N | SR e

Date

0066/10-2012:Ph. Govt. Press, S.A.S. Nagar
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Government of Punjab
Department of Tourlsm & Cultural Affairs,
(Tourism Branch)

Notification

Scheme for Registration of Punjab Farm Tourism

g 021
No. \olmlgou,_ 1'&,8’30 Dated, Chandigarh dé’__Jm%, 2

1. Concept

The scheme envisages to provide to the tourists a clean, hygienic and
comfortable stay in the farm houses spread across the State of Punjab.
The scheme also aims to provide cultural experience to the domestic
and foreign tourists through their exposure to village life. The concept
will also help to provide additional source of income to the farming
community. Thus, it will be a complete package of farm tourism,
adventure tourism, rural and village tourism and cultural tourism to the
visiting tourists in the predominantly agricultural State of Punjab. It has
therefore been decided to register the faﬁn stay units by the
Department of Tourism (DoT)/Punjab Heritage Tourism Promotion
Board (PHTPB);and lay down suitable guidelines for the same.

2. Farm Stay unit

A farm stay unit will be the property having an area of at least 2.5 acre
or above with suitable accommodation built inside for providing
comfortable stay to the guests/tourists as per the standards prescribed
in this scheme. The construction must be compliant with policies and
limits prescribed by Department of Housing and Urban Development,
Government of Punjab.
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3. Benefits of the Scheme

The Fam Stay Scheme will provide following benefits to the registered
owners of the property.

(i) A useful source of additional income to the farm owners of the
registered Farm Stay units,

(i) The benefit in terms of support from Department of Tourism (DoT)
/Punjab Heritage and Tourism Promotion Board (PHTPB) in
marketing the Farm Stay unit, through:

a)  Promotion on the official website of Punjab Tourism.

b)  Media coverage by travel writers.

€)  Promotion of the Farm stay units through the brochures/
leaflets and other printed material published by the
Department of Tourism and Punjab Heritage and Tourism
Promotion Board.

d)  Promotion through domestic and international trade fairs.
During the registered farm stay owners shall be provided
space for promotion free of any charges.

(iii) Registered Farm stay units shall be allowed to use Punjab

Tourism Logo on.their sign boards.

4. Role of Punjab Heritage and Tourism Promotion Board.

The PHTPB under overall control and supervision of the Department of
Tourism will administer, monitor and market the scheme. However, the
responsibility for promoting each individual farm stay unit and making it
a success shall remain entirely the registered owner’s responsibility.

In addition to providing substantial marketing platform and support for
the scheme, PHTPB will be respansible for:

a) Registration of eligible farm stay unit as. per the pracedure
prescribed in this scheme,



b)  Monitoring of quality standards in the registered farm stay units by
conducting randomised inspections.

A directory of all registered farm stay units shall also be prepared and

displayed on the official website of Department of Tourism

(www.punjabtourism punjab.gov.in) so as to enable domestic as well as

foreign tourists to select and enjoy the rural tourism in Punjab.

§. Categories of the Farm Stays

The registration of the Farm Stay units shall be done in two categories. -
Gold Category
Silver Category
a. Eligibility for Gold category
The Farm stay units having:

i) An area of more than 5 acres with comfortable accommodation
of not more than 9 lettable rooms (18 beds) built in it as per
standards prescribed in the annexure-Il to this scheme.

ii) Facility for providing cooked meals for the tourists

ii) Facility for hygienic storage of the food.

iv) Facility can be manged by a Manager alsd.

b. Eligibility for Silver Category
The Farm Stay units having:

i) an area up to 5 acres having comfortable accommodation of
not more than 9 lettable rooms (18 beds) built in it as per the
standards prescribed in Annexure - || to this scheme

ii) Facility for provision of cooked meals for the tourists.

iif) Facility for hyglenic storage of the food.

iv) Facility to be operated by owner only.

v) The unit can be run in any existing house in a village also.

1388
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6. Conditions for the grant of Certificate of Registration

Owners of the properties fulfilling the criteria given in cla |
gtay unit

above desirous of getting their property registered ‘as Farm "
| i ils on
shall submit the application online along with the following details

web portal of DoT (ww.guniabtourism.puniab,gov.in).
a)  Application form duly filled (Annexure - 1).
b) Checkiist of facilities duly filled (Annexure - ).
c) Signed Declaration (Annexure - ).

d) Additional relevant background information, if any
(Annexuie - IV) _ 5
e) Coloured photographs of the property- and the roo

proposed to be let out.

§  An affidevit that due assistance- of medical help and
transpertation facility shall be provided to the visitor/tourist
in case of any health emergency.

g) Approved layout of the farm house duly specifying the
rooms to be offered to the guests/tourists.

h). Copy of ownership-documents of the property duly attested
by a Group - A officer or a Public Notary.

i)  Photo Identity proof of the owner (Passport, Driving License,

_ Voter Card, Ration Card, Pan Card, Identity Card issued by
Centre/State Government/PSU in case of Govgrnment

employee, Pensioner's Card, Freedom Fighter Card-any
one of these),

j)  Payment of fee online as prescribed in para 7 of the scheme

61  Tariff charged under the scheme shall be at the discretion of the
Registered Farm stay unit owner. The registered owner shall

specify the rates for stay, food and other activities, which he may
be providing.
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63

6.4

6.5

Every registered unit must be furnished and decorated to a high

standard of comfort suitable for international and domestic
tourists.

Every bedroom must have a neat & clean attached bath-room, 24
hours hot and cold running water facility, Western style toilet and
adequate arrangements for power supply and backup, ventilation
and lighting facility,

The building should be structurally safe and in good condition and

should also meet the high standards of hygiene, cleanliness and
safety. i

The tourists should also be allowed to venture out in ihe fields
during their stay in the unit.

7. Registration Fee

A non

-refundable application fees shall be payable for registration of Farm

stay units as follows;

The application fee shall be deposited online in the
Heritage & Tourism Promotion Board as given on websi

Proof of having paid the necessary fes shall p
website,

Category ' | For Registration/Renewal |
Silver Rs. 3,000/- .
Gold Rs. 5000 7y

account of Punjab
te.

@ uploaded on the

13
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8. Registration of the Property

On receipt of the complete application onfine along with the application fee
and the documents specified in paras 6 and 7 above, a system generated
email shall be sent to the applicant as an acknowledgement. After tl;é
approval by the CEQ PHTPB, an auto generated certificate of registration
Will be issued to the applicant.on line within 7 working days. In the case of
failure to issue the certificate of registration within the stipulated period of

time, the property shall be deemed to have been registered in the category
applied for. '

9. Compliance by the registered Farm Stay units:

i) The registered Farm Stay unit will be required to maintain. the
standards as prescribed in Annexure - Il of the scheme at all times.
The Chief Executive dfﬂcer, PHTPB or any other officer authorized
by Government can conduct a surprise inspection of the unit at any
time between 9,00 am to 5.00 pm without any prior notice.

ii) Any change |n the facilities of the Farm stay unit will have to be
informed to the Chief Executive Officer within 30 days of such
change. :

iii) The owner of the Registered Farm stay shall be responsible for
providing due assistance to the visitor for transport and medical help
in case of any medical emerganc'y. In case of any loss sustained by

the guest/s or tourist/s due to the negligence of the farm stay owner
or his staff, he/they will be compensated by the farm owners.

iv) The registered Farm stay owner shall be responsible for strictly

adhering to the rules and regulations of the other departments/
agencies of the Government, as may be applicable. -
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10. Submission of the periodic reports by registered units. |
a) The owners of the registered farm stay units shall submit a qual:terly
report about the number of guests served, on the prescribed
proforma (Annexure V) to CEO, PHTPB through online system. |
b) The Owners of the registered farm stay units will file self-declaration

every 3 years on the facilities being prowded in the Proforma given
at Annexure - VI.

11. Cancellation of registration

a. Any violation of the terms and conditions of the scheme may
attract cancellation of registration by CEO, PHTPB aftler giving an
opportunity of being heard to the owner of the registered unit.

b. If at any stage, it is found that the information given by the

 applicant online was incorrect, the registration -of the property
shall be cancelled without any notice and the applicant shall be
debarred from seeking fresh registration of any property in future.

¢. Failure on more than one occasion to submit the quarterly reports

within the prescribed time limit may result into cancellation of the
certificate of registration. -

d. Any illegal activity carried out on the registered farm stay unit in
violation of the provisions of any law will result into cancellation of

the registration with immediate effect and it will alsg entail liability
for prosecution under the relevant law.

e. Any deficiency pointed out by the Chief Executive Officer will have
to be removed within the time stipulated by the CEO. In case of
non-compliance of the same within the ‘stlpulated time or 3

months whichever is lesser, the registration shall become liable
for cancellation without any further notice,
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f. Complaints by customers will be investigated by the CEO, PHTPB
OF an authorized officer ang if the allegations are found to be true,
the certificate of registration may become liable for cancellation.

g. The Farm stay Certificate will stand cancelled automatically on

change of ownership of the property. It shall be lncumbent'uq\

'he applicant to inform CEQ, PHTPB regarding any change in the
Ownership of the property,

12. Appeal against orders of CEQ] PHTPB

Appeal against any orders of the Chief Executive Officer, PHTPB can be

filed to the Administrative Secretary, Department of Tourism,

Government of Punjab within 30 days of issue of such order, who will

Pass an-appropriate order-after giving a reasonable opportunity of being

heard to the appellant. The orders thus passed on the appeal shall be
final.

13. Interpretation or Clarification

It any necessity arises for any interpretation or clarification for successful
implementation of this scheme, the Administrative Secretary,

Department of Tourism, Govemment of Punjab shall be competent to
issue the same.

14. Supersession.

-

This scheme will supersede the Punjab Farm Tourism Scheme issued
vide notification no 10/111/2013-1TC/82828/1 dated 7™ August, 2013,

However, the decisions taken under the Punjab Farm Tourism Scheme
shall be deemed to have been taken under this scheme,

Dated: I5+07- 20%! _ Sanjay Kumar, IAS
Chandigarh the Additional Chief Secretary to Govt, of Punjab
Department of Tourism & Cultural Affairs



Endst. No. 10/111/2013-17¢/ 83) Dated : §8™July, 2021

\/A Copy alongwith a spare copy Is forwarded to the Controller,

Printing and Stationary, Punjab with the request that this notification may be

published in Punjab Gazette (Ordinary) and 50 copies may be sent to this
office for official use,

(Kanwal Preet Brar)iz‘i;‘Ll
Special Secretary ~ |
Endst. No. 10/111/2013-1T¢y Dated:  July, 2021

A copy is forwarded to all Additional Chief Seu'etarias, Financial
Commissioners, Principal Secretaries and Adminlsu'auve Secretaries,

Government of Punjab for information and necessary action.

_ QJ,,,.
(Kanwal Preet Brar)

Special Sec‘ret_ary
Endst. No. 10/111/2013-1TC/

Dated ; July, 2021

A copy is forwarded to the following for Infonnatlon and necessary
action:-

1. Secretary/Chief Secretary to Government of India.

~ 2. Personal Assistant/Addltional Chief Secretary,

Tourism and Cultural
Affairs

3. Director, Tourism, Plot No, 3, Sector 38-A, Chandigarh
L. All Heads of the Department, Punjab

5. Executive Director, Punjab Heritage and Tourlsm Promotion Board
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poration, Plot No.

6. Managing Director, Punjab Tourism Development Cor
3, Sector 38-A, Chandigarh.

-
(Kanwal Preet Brar)
Speclal Secretary
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Annexure-|

Application Form for Registration of Farm Stay

1) Category of Farm Stay applied for: Gold Sitver ____—

3) Name of the Farm Stay:

Location address of the farm house
Total area of the Farm Stay. : s
Helpful directions to the farmhouse

3)  Name, address and, educational qualification of the Farm stay owner

with background note (Annexure-1V)

a) Tel No.

b) Fax

¢) E-mail

d) Mobile No.
e) Website -
4) Distance of the Farm Stay from the nearest: -

Name | Distance (km) | Contact no. of
s |thefacity |

a) Airport

| b) Railway Station

Tc) City Centre..

d) Main shopping centre

e) Bus Stand _

f) District headquarter

g) Secondary Care Hospital
h) Tertiary Care Hospital
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5).

6)

'LAttraction
=

—
C

7)

—

Means of transport to and from local railway station and bus stand:

Tourist attractions within one hour travel time from the farm:

Description

)

e —— ]

|

Details of the Farm Stay. -

_(E)Number of lettable rooms with

attached bathrooms and area of each
room

Number

Square feet

Number of Singles bedroom (with
attached bathroom)

Number of double bedroom (with
attached bathroom)

Number of Suites, if any

Rooms with multiple beds

Total number of Beds

(b)Details of public area for the following
facilities :
(i) Lobby/ Lounge
(ii) Dining space
(iii) Parking facilities

Area in Sq. ft.
Area in Sq. ft.
Area in Sq. ft.

(c)Additional facilities available, if any

(d)Details of fire fighting

- equipments/hydrants etc.

Detail

Number

8)

Details of Farm/Rural Activities/Experiences offered to tourists:

a)

b)

c)

d)




(Suggested items): Fam visil, Visit to dairy farm, agricultural farm, poultry,
apiary floriculture, pisciculture ete: Visit to the local Panchayat, Visit to

Mandir/Gurdwara Spending time hearing about local customs and traditions
forhandlooms and handicrat.

9) Self-certified documents to be attached:

a.
b.

Checklist of facilities duly filled (Annexure - I1).

Approved layout of the farm house duly specifying the rooms to be
offered to the guestsitourists.

Signed Declaration (Annexure - Ill).

- Additional relevant background information, f any (Annexure - IV)

Coloured photographs of the property and the rooms proposed to be
let out. (Photos must in colour, &lear and carry detailed captions to
explain about the images. At least 20 photographs must be
provided).

An affidavit that due assistance of medical help and transportation
facility shall be provided to the visitoritourist in case of any health
emergency. .'

Photo Identity proof of the owner (Passport, Dri#ing License, Voter

Card, Ration Card, Pan Card, |dent|ty Card issued by Centre/State

Government/PSU in case of Government employee, Pensioner's
card, Freedom Fighter Card-any dne of these);

h. Payment of fee online as prescribed in para 7 of the scheme.

10) Certified that | have carefully gone through the provisions of the
" scheme for registration of farm stay and the regulatory conditiohs
prescribed therein. | undertake to abide by the same in letter and spirit.

Date:
Chandigarh:

Signatures of the Farm Stay Owner

13!
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"M’ stands for mandatory
"'D' stands for desirable

Annexure-||

Checklist for Registration of Farm stay /

_54
yf General Silver | Gold | Certification
’ by the Unit
regarding the
e Wol s facilities Yes/No
. . aintained and well-| M M
cquipped house and’ guest|
fooms  with pucea flooring
and furniture, fittings ete, in
keeping with the traditional
life style, -
2. |Sufficient space for sale| WM T W
parking ;
3. |Let-able rooms: M M
Minimum ‘one lettable room j
and | maxinum _ nine’
bedrooms (18 beds).
All rooms should be clean,
airy, pest free, - without
dampness and having an
outside window . for
ventilation.
4. | Minimum floor area in (2
sq. ft, for each room. |
Plains 120 | 200
. Hills, M 100 | 120
5. |Comfortable bed withgood| M M
quality.: .and clean .linen
&bedding preferably Indian
style.
6. |Attached private bathroom| M M
with every room alongwith
toiletries.




Minimum —size of each
bathroom in sq. ft.

30

40

so[ Mﬁj

WC toilet to have a seat and
lid, toilet paper.

24 hours running hot & cold

Water with proper sewerage
cennection. -

10.

Water saving taps/shower.

11

Well maintained smoke free,

clean, hygienic, odour free & |

pest free kitchen, -

=10

12,

Dining ‘area serving fresh
Punj;gbi!.ContineﬁtaI and/or
traditional Indian food.

13.

Good quality cutlery . and ;

crockery.

14.

15.

Air-conditioning & heating
arrangement depending on
climatic conditions with room

temperature between 20 to| .

25 degrees centigrade in the
offered room,

lron with iron board
onrequest.

16.

Internet connection.

17.

15 amp earthed power|

socket in the guest room.

18.

Telephone with extension
facility in the room.

19.

Wardrobe with at least 4
clothes hangers in each
room,

20,

Shelves or drawer space in
the guest rooms.

<21

Filtered! mineral  water
availability for 24 hours.

22,

Good quality chairs, working
table and other necessary
furniture in the room

| 23.

Washing machines/dryers in
the house with arrangements
for laundry/dry cleaning
services,

14(
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24,

et Ry Sv—
- -i—s-__._hﬂ_'l‘lfefﬁgerator intheroom | D M R —
+ |A lounge o seating| M M
arrangement in the lobby/
[ Open area, _ R————
26, Heating and cooling to be| D M
provided in enclosed
Common areas. )
27. | Garbage disposal facilities as | M M 4
per Municipal laws,
28. | Energy Saving Lighting(CFL/| M | M
LED) in guest rooms and
common areas.
29. | Facility for acceptance of| D M
cash/cheque/DD/any
electronic mode of payment.
30. | Display of medical| M M
emergency/police/women
helpline numbers,
31. | Left luggage facilities. M M
32. | Assistance with luggage, on| D D
request. ' ‘
33. | Safekeeping facilities in the| D M
room. :
34, | Smoke/heat detectors inthe| D | D
house. el |
35. | Security Guard facilities. M | M
36. |Fire extinguisher/Fire D D
Fighting system. : i
37. | Maintenance of register| M' | M
(physical or electronic format) '
for guest check-in and check- >
out  records including »
passport details in case of
foreign tourists and copy of a
photo identity card In case of
domestic tourist.

Signature of the owner



Annexure-ll|

Declaration

the farm stay situated in (complete address)

son/daughter/wife of Sh. owner of

| do hereby declare and affirm as under:

> LN =

Place:
Date:

That the information and documents provzded are correct and authentic.
That the property mentioned above is not under any dispute/litigation.
That the construction of the building in the faim stay is structurally safe.
That myself and my family is actually residing/ not 'residing (please

strike out whichever is not applicable) in the property for which
registration is being sought.

. That | shall inform the CEQ PHTPB w;thm 7 days of any change in the

ownership of this property.

- That | understand that if at any time, | am found to have violated any

terms and conditions of the scheme, m}f registration is liable to be
cancelled without any prior notice.

. That | undertake to provide all pc;ssi'ble 'medical and transportation

facility to the guests/tourists in case.of any medical emergency.
That no criminal case is pending against mie.

Signature of the owner

-

=
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Annexure-lV

Additional relevant background information

ing to your
Please give any additional relevant background mformatton relating 10 Y

ve bad
family, the property, surrounding area, relevant experlence you may have P§
in
in the realm of Farm stay or hospitality, either as @ provider or a traveler
India or Abroad. '
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Annexure-V
Punjab Heritage & Yourlsm Promotion Board
Quarterly report on Tourism Statistics

Quarter Ending Yea
L. Name of the Farm stay Unit
2, Address
3. Telephone No
4. Number of let-able
Rooms
5. Number of Beds
6. Name of the Contact Person_
7. Telephone Number |
8. Mobile Number
9. Email.ID
10.  Accommodation Capacity:

Room Number of| . Number of Beds

Type Rooms

AIC [Non-AIC | AIC |NonAIC

Single

Double

Dormitory

Total

11.Number of room nights occupied during tha quarter, by:
a)  Foreign Tourists
b) Domestic Tourists
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12.Details of foreign tourists checked-in during the month:

[ —

St.No. [State of Number |Number [Numberof |Purpose
Residence of of tourists | room-nights | of visit
~ |tourists |stayed |spent
checked-
in
13.Details of domestic tourists checked in during the month:
Sr.No. | State of Number | Number | Number of | Purpose
. |oftourists |of room-nights | of visit
Residence checked- |tourists |spent
in stayed

14.Adventurous activities, if any:

(Signature)



Annexure-V|

Self-declaration after evary 3 ears by the Registered Farm Stay Owner

::M" stands for mandatory
D’ stands for desirable

(8 (B
Nz General Silver | Gold | Certification
1. - |by "-the Unit
| regarding  the
L1- W ) . | facilities Yes/No
- el.l maintained and well-| M M
©Quipped house and guest
rooms with pucca flooring
and furniture, fittings etc. in
keeping with the traditional
life style.
2. | Sufficient space for safe| M M
parking _ ‘
3. |Let-able rooms: M M -
Minimum one lettable room
and maximum nine
bedrooms (18 beds).
All rooms :should be clean,
airy, pest free, without
dampness and having  an
outside window  for
ventilation.
4. | Minimum floor area in
sq. ft. for each room. _
_|Plains ¢ 120 | 200 )
Hills. 100, 120 ’
5. |Comfortable bed with good| M M
quality and clean linen
&bedding preferably Indian
style.
6. |Attached private bathroom M. M
‘ with every room alongwith
toiletries.

T4
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Minimum size of each
bathroom in s ft.

30

WC toilet to have a seat and
lid, toilet paper.

so.mi:w

24 hours running hot & cold
water with proper sewerage
connection.

10.

Water saving taps/shower,

1.

Well maintained smoke free,
clean, hygienic, odour free &
pest free kitchen.

Dining area serving fresh
Punjabi/Continental  and/or
traditional Indian food.

13.

Good quality cutlery and
crockery. :

14,

Air-conditioning & heating
arrangement depending on
climatic conditions with room
temperature between 20 to
25 degrees c2ntigrade in the
offered room.

15.

lron with iron board
onrequest.

16.

Internet connection.

17.

15 amp earthed power
socket in the guest room.

18.

Telephone with extension
facility in the room.

19.

Wardrobe with at least 4
clothes hangers in each
room. ; ;

20.

Shelves or drawer space in
the guest rooms.

21.

Filtered/  mineral  water
availability for 24 hours.

22.

Good quality chairs, working
table and other necessary
furniture In the room

23.

Washing machines/dryers in
the house with arrangements
for laundry/dry cleaning

services,




24,

Mini refrigerator in the room

25,

26. |

A lounge or seating
arrangement in the lobby/
open area.

'Heating and cooling to be
provided in enclosed
Common areas,

27.

Garbage disposal facilities as
er Municipal laws,

28.

Energy Saving Lighting (CFL/

LED) in guest rooms and
common areas.

28,

Facility for acceptance of
cash/cheque/DD/any

electronic mode of payment. |

Display of medical
emergency/police/women
helpline numbers.

=

31.

Left luggage facilities.

32.

Assistance with luggage, on
request.

33.

Safekeeping facilities in the
room.

34.

house.

Smoke/heat detectors in the |

35.

Security Guard facilities.

36.

Fire extinguisher/Fire
Fighting system.

37.

(physical or electronic format)
for guest check-in and check-
out records  including
passport details in case of
foreign tourists and copy of a

domestic tourist.

Maintenance of register|-

phott identity.card in case of |-

2| o= o o o=

= ol=zl d = o=

Signature of the ov.frner

14(
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ANNEY J . H
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Annexure-A

Mechanism/ Guidelines for Control of Pollution and Enforcement of Environment
Norms at Individual Establishments and the Area | Cluster of Restaurants / Hotels/
Motels/ Banquets etc.

1. Water Pollution
1.1 Effluent Treatment Plant

2) The establishment shall provide effluent/sewage treatment plants (ETPs/STPs) for the
nea_trnent of entire waste water generated from kitchen, laundry and domestic sewage,
subject to following:

() The establishments having their outlets connected with city sewage system having terminal
STP(s) and having due written permission from the concerned local body and competent
authority shall provide the necessary treatment arrangements as prescribed by MOEF&CC
vide notification no. GSR/794(E) dated 04.11.2009 and PPCB office order no. SEE(HQ-
1)/F.244/2011/271 dated 10.10.2011,

(i) The establishments which are not connected to city STPs, shall provide captive ETPs/STPS

for treatment of effluent generated from their premises and make necessary arrangements
for the reuse of treated effluents including disposal onto land for plantation.

(iii) The standalone/ seasonal Marriage Palaces shall continue to follow the policy already

circulated by Board vide no. SEE(HQ-2)/2016/26654-64 dated 12.05.2016 and shall provide
atleast a grit removal arrangement with oil & grease trap followed by septic tank of having
adequate design to treat the effluent received.

(iv) The bigger establishments / stared hotels ‘with hosting capacity more than 500
persons/guests or the establishments under red category (having rooms 100 and above or
having over all waste water generation @ 100 KLD and more) or the establishments having
in house laundry section and the establishments covered under schedule appended to EIA
notification, 2006 shall provide adequate and appropriate captive ETP irrespective of their
connectivity with the city STPs. :

b)  EP Rules specify effluent discharge norms for (A) Eateries/ restaurants along roadside having
minimum seating capacity of 36 numbers & (B) Hotels. Details of same are as given below:

() Eateries/ restaurants along roadside having minimum seating capacity of 36 numbers.

A restaurant with minimum seating capacity of 36 shall install ETP and treated effluent water
from ETP installed should meet existing Environmental Standard notified by the MoEF&CC
wile GSR 794(E) dated 04.11.2009 and reproduced as under. The standard may be made

stringent by concerned SPCB/PCC.

Parameters Effluent Standards(Limiting concentration in mg/l except pH)
Inland surface water On land for irrigation

pH 5.5-9.0 5.5-9.0

BOD3days, 27°C | 100 100

Total Suspended | 100 100

Solids

Oil & Grease 10 10




(if)

e)

9)

14£

Effluent discharge norms for hotels
 Hotel Type ' Parameters Effiuent  Standards  (Limiting
| concentration In mg/! (except pH)
Inland  surface [On  land for
! I T water rrigation
Hotel with at least 20 | pH 5500 | 5590
Bedrooms - ORI s ) 2
BOD ys, 270 30 100
5§ REE o0
Oll&Grease |10 I F U —
- _Phosphate 1 o -
:gdm with less than 20 | pH 5590 | 5590
rooms or a| s =T TR
banquet hall  with 900 s ne 100 o
minimum floor area of | TSS 100 100
100 m2 or a restaurant | Gjl & Grease 10 o
with minimum seating :
_capacity of 36 Nos. _ﬁ

The establishments shall maximize the reuse of treated sewage in
washing, gardening and other non-potable purposes, wherever possible.

The establishments shall provide water meters at source(s) 0
consumption of water as well as at the inlet and outlet of ETP

banquets / stared hotels with hosting capacity more than 500 persons

electromagnetic flow meter at the inlet and outlet of effluent treatment plant to re

actual flows on a daily basis.

The establishments shll
consumption of the effluent treatment plant on dai

The treated water has to
The establishments shall

and shall submit quarterly report to the P

effluent shall be analyzed by the establishm
PPCB/CPCB. The PPCB officers shall canry ©

effluent being discharged
Provisions/arrangements

be discharged

install separate energy meters

toilet flushing, floor

f water supply record the daily
| STPs. Bigger establishments/

/ quests shall provide
cord

to record the daily energy
ly basis prior to completion of the project.
as per conditions specified by the PPCB.

carry out self monitoring of the effluent being discharged regularly

by the establishment

for utilizing

treated wastewater for gardening and non—potable' uses

need to be done in case of all such units (smaller & bigger).

The local authorities shal

and reuse of waste water genera
of city sewage treatmen
with Department of Sol

jurisdiction, In case
authority In association
treated water reutilizati
non potable purposes.

(Responsible authority for impleme

| ensure

(«

ntation: PPCB/Deptt. of Local Govt.)

PCB. The quality of treated sewage and trade

ents as per protocol / frequency prescribed by

ut surprise cross-checks to ensure that the
: (L :

b

to make necessary arrangements for collection, treatment
ted from those establishments, which falls under their
t plants, the concerned local body/ municipal
| Conservation shall prepare and implement
on scheme for various purposes such as hortigultural / gardening /
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1.2
a)

b)

13
3)

b)

c)

d)

2.
21

3)

b)

d)

22

Groundwater extraction

E\es ?Stablishments shall obtain necessary permissions from Punjab Wate
. :n%r:vn;::rt Authority (PWRDA)/ Central Groundwater Authority (CGWA)

PlPCB shall grant NOC/ consent to such establishments with condition to obtain necessary
Ciafﬂnce for abstraction of groundwater from concerned authorities. PPCB is at liberty to
take action against the defaulting units Wwhich falled to obtain the necessary permission from
the concemed Department.

G;'wndwater extraction pits/points should have required meters for recording flow/quantity
of water extraction and the same shall be ‘within the limit/quantity approved by the
concerned Authority.

(Responsible authority for Implementation: PWRDA/CGWA)

r Regulation and
for extraction of

Water conservation measures

The establishments shall maximize the reuse of treated water for non-potable
purpose/gardening, etc. '

Al the establishments shall furnish quarterly reports to the PPCB showing quantity of water
consumption (month-wise) and quality of treated water.

Rain water harvesting systems shall be installed by all e=tablishments in consultation with
the PWRDA/CGWA. Bigger hotels/halls need to make arrangements for both roof-top and
ground-based harvesting of rain water. In case roof-top harvesting is not possible/viable, the
smaller halls/venues having hosting capacity of less than 500 persons/guests shall then go
for ground-based/artificial storage systems, storage tanks and other similar arrangements.
Along with bigger hotels, all the establishments shall need to use efficient fixtures such as
low flow shower heads, bath, sink faucet aerators, low fiow toilets.

(Responsible authority for implementation: PWRDA/CGWA)

Air Pollution
Gensets and fuel

The establishments shall use approvad fuel such as LPG, PNG, Charcoal for tandoor, boiler,
etc. with preference to cleaner fuels.

The establishments shall properly channelize the fugitive emissions including emissions from
cooking & kitchen operations by providing proper ducting / hood arrangement and proper
exhaust system and emissions.

Only Gensels having necessary Type Approval for emissions/ Noise level from the concerned
agencies to be installed at the premises.

hments shall provide stack for the emissions from the generator as well as

The establis

acoustic enclosure for Gensets as per the specified norms

Energy Conservation Measures '

Application of solar energy in varlous areas such as lllumination, water heating shall be
promoted. 'v/

o




)

b)

c)

d)

Use of inverters instead of Diesel Generator Sets shall be encouraged.
Use of LED bulbs shall be adopted.

(Responsible authority for Implementation: PPCB)

Consent to establish and Consent to operate

The establishments shall obtain Consent to Establish (NOC) before commencement of the
construction activities and Consent to Operate (CTO) before starting operation of the Unit?
(individual establishments and the area/ cluster of restaurants/ hotels/ motels/ banquets
etc.) under the Water (Prevention and Control of Pollution) Act, 1974 and Alr (Prevention
and Control of Pollution) Act, 1981.

The_ defaulting units shall be liable for paying environmental compensation for damaging the
environment considering their operations desplte being non-compliant.

The PPCB shall workout and assess the amount of environmental compensation in-line with
the mechanism for charging environmental compensation as evolved by the CPCB/ State
Gowvt. from time to time.

(Responsible authority for implementation: PPCB)

Solid Waste Management

The establishments shall properly handle, manage and dispose the solid waste generated
and comply with the provisions of the Solid Waste Management Rules, 2016.

As per clause 3 (8) of the Solid Waste Management Rules, 2016, marriage halls generating

waste of more than 100 kg/day fall under the category of 'Bulk Waste Generator’ and

should ensure compliance with the provisions of the Rules, and in specific the following:
4(1)(d) Store horticuiture waste and garden waste generated from such premises
separately in within the own premises and

4(2) No waste generator shall throw, bum or burry the solid waste generated by him, on
streets, open public spaces outside his premises or in the drain or water bodies.

4(8) All hotels and restaurants shall, within one year from the date of notification of these
rules and in partnership with the local body ensure segregation of waste at sources as
prescribed in these rules, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorized waste pickers or the authorized
recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as posﬁn!e. The residuelwaste
shall be given to the waste collectors or agency as directed by the Local body.
The establishments shall ensure that food waste shall be kept in segregated form at source
and shall be treated/ processed in organic waste convertor or through any other scientific
way allowed under the SWM Rules, 2016 and the treated compost / by product shall be used
as manure or for other useful purposes.
The establishments shall ensure that the hazardous waste (used oil, used batteries)
generated In the premises are collected property and disposed only to authorized recyclers
registered with MoEF&CC/CPCB and valld operating license of PPCB. /

(e

\¢
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e)

9)

vh)

a)
b)

0

()

The establishments shall ensure that there is no usage of single use plastic-thermocol
disposable items such as water bottles/water pouches/water cups/cups, plates, glasses:
forks, SPOONS, straw etc. and single use decorating materlals made of plastic-thermocol of
any other non-blodegradable material on Its premises.

The concemed local authorities shall make necessary arrangement for collection and

processing of waste from these units In accordance with provisions of SWM Rules.

The BWG will be responsible to make necessary arrangements for segregation of ‘g;:;? 3‘;

source, segregated collection & transportation, specific processing and safe dis
waste from these units In accordance with provisions of SWM Rules.

The guidelines of the concemed departments / Department of Local ip
and management of solid waste shall also remain applicable as Issued from time to time-

(Responsible authority for implementation: Deptt. of Local Govt/ PPCB)

Noise Pollution
The establishments shall obtain permission from designated authorities as per provisions of
Noise Pollution (Regulation & Control) Rules, 2000.

The establishments shall comply with provision of Noise Rules specifically Ru
of the Noise Rules.

DJ Set, if used should be operated within the premises til 10 PM only. No loudspeakers and
bands should be permitted beyond 10 PM.

D.G. sets shall comply with the provisions of Noisé Pollution control limits.

le 5 and Rule 6

Use of only green crackers to be permitted upto 10 PM as per Hon'ble Supreme Court

Guidelines. _
The guidelines Issued by District Administration / Police Authorities concemned departments /
for abatement and control of noise pollution shall also remain applicable.

(Responsible authority for implementation: Transport Deptt., PPCB & Police Authorities)
Infrastructure issues & Other Requirements

Infrastructure requirement

The establishments come up In a cluster leading to severe stress on basic infrastructure
including traffic management, parking as well as pose a fire hazard etc. Accordingly the
following to be complied with: :

Parking fadlities

Adeguate infrgstructure arrangements may be made w.r.t parking in the area by Local

#~ psthorities. The parking capacity to be In line with the hosting capacity of such units

In areas where public parking is not commonly possible, banqueting area may be restricted
and provision for parking to be made within the units’ premises. Alternatively, the units may
outsource parking to authorized parking lots subject to satisfaction of traffic authorities.
Valet parking facilities may be provided in such areas.

%

Govt. for the handiing



Minimum parking no .
Seouch B otlﬁcagon ::5 as notified by Department of Housing and Urban Development

amended Seoa timie o ﬁ'mle::-/s/ZOlz-SHgll /4610 dated 11.08.2017 shall be applicable, as

(Responsible authority' '
Decartingté of Locarlitvsof\?trl)implementatlon: Department of Housing & Urban Development /

(ii) Traffic movement

L ]

The local i
authorities shall ¢nsure adequate space for movement of vehicles.

The :
use of horse drawn carriages during Barat Processions shall not be allowed in areas Mot

having adequate .
of the Right of Wm{\!o)r movement of vehicles to avoid the traffic crawis due to narrowing

Ihmi:se l?f DG sets kept on trucks/trollies during the Barat Processions also causes air and
pollution, apart from creating traffic congestion; hence, the use of DG sets during such
processions needs to be prohibited In not having adequate space for movement of vehicles.

The establishments shall obtain prior permission for such processions from local authorities.

Min. approach road norms as notified by Department of Housing and Urban Development
through notification no. 12/8/2012-5Hgll /4610 dated 11,08.2017 shall be applicable, as
amended from time to time.

(Responsible authority for implementation: Department of Housing & Urban Development /
Department of Local Govt.)

(iif) Fire safety

(iv)

The establishments shall make adequate arrangements for fire safety and obtain fire safety
certificate from the respectiv@ State Government agencies.

The establishments shall take permission from the local authorities for the hosting capacity of
such units; which is to be commensurate with the facilities provided within the unit as well as
the common infrastructure facilities' of the area. Local Authorities to ensure adequacy of
infrastructure facilities. for existing units before granting necessary permissions. In case It is
not possible to provide these facilities required for existing units, such units may be shifted out
of the area. Fresh approval to new units to be considered based on the adequacy of these
facilities.

(Responsible authority for implementation: Department of Housing & Urban Development /
Department of Local Govt.) \

Bullding Plan

The establishments shall approve their building plans from concemed authorities. Local
Authorities shall ensure that these units are operating in compliance with approved building
plans and_ without any parking & traffic issues.

(Responsible authority for implementation: Department of Housing & Urban Development /
Department of Local Govt.) )

(v) Green Belt

Biggzr units/star thJtelivihlall develop green belt on its premises and shall furnish the green
belt development plan while applying for consent to operate. M

%

14
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e provisions for green bekt as prescribed by Department
peve “‘-mwmmwum.m,mwmw
Mﬁ‘bw'ﬁawofmemmmmfgmmmmwuedmmmwmm

|
otert
Wrmg‘mwwmwufmmm..weﬂ”- '
mloﬂwrmwmtw.r.tpaﬁngm,mmm b
building plans and green bett shall also remain operative.

(Responsible authority for implementation: Department Housi urban Development /
Department of Local Govt.) q \::,

(4
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o

The Hermitage Farm.A Unit of Orchid Space Design LLP”

Vill Karoran, Tehsil Kharar, Karoran-Baddi Road,

Dixtt, SAS Nagar

Water

Subject: Corrigendum regarding consent to operate granted u/s 25/26 of the Wa

d
{Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention an
Control of Pollution) Act, 1981

Reference:  Board's letter no. 1943-45 (Water) and no. 1946-47 (Air) and project proponent

request letter dated 11/7/2024

This is with reference to the consent to operate granted u/s 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2024/25690868 dated
8/7/2024 and the Air (Prevention and Control of Pollution) Act, 1981 vide no. CTOA/Fresh/SAS/2024/
25690845 dated 8/7/2024, valid upto 30/9/2025, subject to the certain/ special conditions mentioned
therein,

In the above mentioned certificates, condition no. 1 i.e. "The project proponent shall
not carry out any commercial activity as per assurance given by it through undertaking under any
circumstances” stands removed in the both the certificates. Further condition imposed at Sr. no. 10 may
be substituted that (10) The project proponent shall not conduct any late night function on the farm
land without the prior permission of the District Administration.

All other contents shall remain unchanged. This letter shall remain appended with the
original consent vide no. CTOW/Fresh/SAS/2024/25690868 dated 8/7/2024 under the Water
(Prevention and Control of Pollution) Act, 1974 and vide no. CTOA/Fresh/5AS/2024/25690845 dated
8/7/2024 under the Air (Prevention and Control of .Pollution) Act, 1981 issued to the industry
respectively.

This issues with the approval of the Competent Authority of the Board.

& for & on behalf of th¢
Punjpb Pollution Control Board

Dated }\ﬁ;q

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Reglonal Office, SAS Nagar for informatian and further necessary action, '\

Endst. no, 2100

Environmenthil En [n;%

for & on behalf of th
Purdab Pollution Control Board
E-Noting - 26247993

Environmental Eagi l‘—f i
o "

é'_’i



PUNJAB PUNJAB POLLUTION CONTROL BOARD e~ LiFF
! Zonal Office-1, Vatavaran Bhawan, Nabha Rond, Patiala - 147001 %ﬂ Elinsiyle for,
M

‘- - . Webslte:- www.ppehb.gov.in

(8] yos o
——_Ip_cf_ﬁ]?js?'f‘ No: ) Registered/Speed Pust Date:
—Iilin.s_t QL'_“_‘*’;TET' ID: 023545642688 Application No: 25690845

’: Saurabh Gupta

House No 826, Sector 2 Panchkula, Haryana
Pauchkuls.ﬂnryana-lsilw e

Subject: Grant of 'Consent to Operate' w/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
cmissions arising out of premises,

With reference to your applicati g ' ; .

: plication for obtaining/!Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollufgon} Act, 1981, You are hercby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under PA:;@M granted 0 th dustry’

Consent to Operate Certificate'No: CTOAJFFeshISAsI2024/25690845
'Date of issue : - 7 ——
Date of expiry : el S |30/09/2005
Certificate Type : e e "

| e
AT
2. Particulars of the Industry iy

"
Wit

Saurabh Gupta, (Partner)

Name & Designation of the Applicant

Address of Industrial premises "\ | The Hermitage Farm A Unit Of Orchid Space Design Lip,
Villagé Karoran, Tehsil Kharar, Karoran Baddi Road,
District Sas Nag-r,
Kharar,Sas Nagar-160103

Capital Investment of the Industry 206.01 lakhs

Category of Industry Orange

Type of Industry 2999-Miscellaneous (Orange)

Scale of the Industry Small

Office Dastriet ! Sas Nagar

Consent Fee Details Water Consent Fee - Rs. 33600/- vide UTR no.

33544256041DC dated 5/9/2023, Rs. 26400/- vide R. no.
177519773 dated 18/5/2024 and Rs. 66700/ vide R. no.
460075436 dated 3/5/2024

Air Consent Fee - Rs. 25700/- vide UTR no.
33544203011DC dated 5/9/2023, Rs. 67700/- vide R. no.
150822425 dated 3/5/2024 and Rs. 28800/- vide R. no.
475463347 dated 18/5/2024

"This is computer generated document from OCMMS by PPCB"
The Hermitage Farm A Unit Of Orchid Space Design Lip,Village Karoran, Tehsil Kharar, Karoran Baddi Road, District Sas Nagar,Kharar,Sas Nagar, 160103
; Pagel
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 Raw Materials (Name with Quantity per day)

Not Applicable being a Farm House

Products (Name with Quantity per day)

Farm House (@ 1 no.

By-products, if any, (Name with Quantity per day)

e NLen ‘

Details of the machinery and process

—_—

As per details mentioned in the Application no. 25690845

Quanht\' of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater ete, paclty

Two no. DG Sets of Capacity 125 KVA and 25 KVA - Fue
as HSD @ 12 Litre/ day and 3 Litre/ day

Type of Air Pollution Control Devices to be installed

Two no. DG Sets of Capacity 125 KVA and 25 KVA -
Equipped with canopies

Stack height provided with each boiler/thermo
heater/Furnace ete,

Two no. DG Sets of Capacity 125 KVA and 25 KVA- %
Adequate stack height of 3 m above roof level each -

Sources of emisslons and type of pollutants

Two no. DG Sets of Capacity 125 KVA and 25 KVA - SOx,
NOx & SPM

Shndlrds to be acheived under Air(Prevention &
Contml of Pollution) Act, 1981

Emissions Standards as Prescribed by the PPCB/ CPCB
and MoEF&CC from time to fime

e A A o

I T T ST

?«”UHJAE.F

e A TR S e, T T R Ty et 2

X0

e

RN

Endst. No.:

e S i

|

— s 08/0772024

(Rajeev Gupta)
4 Environmental Engineer

For & on bekalf
of
(Punjab Pollution Control Board)

Dated:

.,

A copy of the above is forwarded to the following for information and necessary action please; |
1) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar

08072024

“This is computer generated documeni from OCMMS by PPCB"
The Hermitage Farm A Unit Of Orchid Space Design Lip, Village Karoran, Tehsil Kharar, Karoran Baddi Road, District Sas Nagar,Kharar,Sas Nagar, 160103

Page?




(Rajeev Gupta)

Fnvironmental Engineer

(Punjab

“This is computer generated document from C'CMMS by PPCB"

Far & an behalf
¢
Paollution Control Board)

The Hermitage Farm A Unit Of Orchid Space Design Lip,Village Karoran, Tehsil Kharar, Karoran Baddi Road, District Sas Nagar,Kharar,Sas Nagar, 160103

Page3
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions,

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry Isllmll not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficicricy of the air pollution control devices installed shall be the entifJ%
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

)] The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the folloWing equation to determine upstream, downstream distance:-

De=2LW/ (L+W)
Where L= length insmts-W=-Width in mts e

i) The sampling port sh? fito 30 (in in diameter] ﬁ
Tne industry shall put display Board 1 catm:écn '}n entdl data’in the prescribed format at the main
entrance gate, T : . b =

The industry shall dischargeallgases-througharstack-of minimum-heightras specified in the following
standards laid down by the Bog_[d.... .

i - ——
(i) Stack height for Boilérplants . e
i e —— > e —— —
S.NO. Boiler with Stcam Generating | Stack heights
| C!patitﬁﬁ' M ST 9—:&1 P o gh‘:' ' AT

2.5 times the height of neighboring building |
ef is more - |

95..' -

mﬁ:iicﬁ ev

1. Less than 2-"?;{9

|
!
|
[
[

2 More than 2 ton/hr:to°5 ton/hr, " |12 meters 777

3. |More than 5 ton/hr. to 10ton/hr |15 metersd

4. |More than 10 ton/hw. to 15 tonkr | | 18 metefs

5. More than 15 ton/hr. to 20 ton/hr 21 meters
l 6. More than 20 ton/hr. to 25 ton/hr. 24 meters

T More than 25 ton/hr. to 30 ton/hr. |27 meters Y .
| & More than 30 ton/hr. 30 meters or using the formula Fa
| H=14Qgddor -

H=74(Qp)0.24
Where Qg = Quantity of 802 in Kg/hr,
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mir. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation. -

(iii) Stack height for diesel generating sets:
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14,

15.

16.

17,

The Hermitage Farm A Unit Of Orchid Space Design Lip, Village Karoran, Tehsil Kharar, Karoran Baddi Road, District Sas Nagar,Kharar,Ses Nagar, 160103

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA do- + 2.0 mt,
100-150 KVA t do- +2.5 mt,
150-200 KVA -do- + 3.0 mt.
200-250 KVA do- +3.5 mt,
250-300 KVA -do- +3.5 mt.

For higher KVA rating st&ckﬁci_ght H (in meter) shall be worked out according to the formula:
I =h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the .

Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of

Environment (Protection) Act, 1986, =i

The Govt. of Punjab, Department of Science, Techno}og;r & Environment vide its notification no.4/46/92-

38T/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the

following:- >y : =

i¢%In the form of briquettes @ use oﬁfﬂ?‘ huisk ié'ﬂ ﬁuedé!;c?ci combustion.So the industry shall

make the necessary arrangement tolcomply withithe above notification.i;}

The industry shall submit balancesheet of ‘every financial year to the'coticerned Regional Office by 30th

June of every year SR A S R R S TR T R R

That the industry shall submit a yearly,certificate to the effect.thatno addition / up-gradation/ modification/

modemization has been.carried out during the pIgyious-year othgnvis‘e--the_,ﬂgg;try shall apply for’the varied
< . i - -_‘,@i-z“?";'-""'- dagp, :

consent, R i B

et g

notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under |

o

Sl e

a) The industry, shall ensureith: i g.emissi I sed the prescribed emissions
standards laid down by the B ém ti ; W%. pe of industry /emissions.
b) The industry st stack shall conform to the following
he'Industrial Boilers.

emission standards oard in res

Steam Generating
capacity A.

Area upto 5 Km from Other than 'A' class
Other than the periphery

of I and Class-1I town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr, 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide,

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any rmanner.

The air pollution control cquilpments shall be kept at all time in gooa running condition and:
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29.

30.

81,

32.

33.

34.

35.
36.

AT fritures of control aquipments

i The emiccione of ¥ny ait poliutant into the atmosphere in excess of the standards lay down by the
Roard accurring ot heing apprehended to occur due to accident of other unforeseen act or event
‘Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Pomyah, (handigath a¢ tequited under rule 10 of the Punjab State Baard for the
Prevention and Control of Ait Pollution Rules, 1983,

The industry hall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
et hectare a1l along the houndary of the industrial premises.

The '-“TISET\ shall submit a site emergency plan approved by the Chicf Inspector of Factories, Punjab ag
appiicable

The industry thall comply with the conditions imnosed by the SEIAA/MOEF in the Environmental

Ulearance granted to it as required under EIA notification dated 14/9/06, if applicable,

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

{1) Once in Year for Small Scale Industries.

(n Twice/thrice/four time in a Year for Large/Medium Scale Industries,

The industry shall maintain the © Sllowing record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(1) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(1) Register showing the stock of absorbents-and other-chemicals to be used for scrubbers.

The mdustry will install the s.cpﬂ: erEy M for funnif _polEt?ﬁn control devices and shall maintain
record with respect to operation of air‘pollution €ontrol device so as.to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers. —

The Board reserves the right to revoke the couseﬁ'tugrantg;i-tc the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act.*1981 as amended from time
10 time. e B - B

The industry shall co - with her c ditions laid down ogdi:é‘éﬁgs. issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude. the i‘gstjtution of any legal action nor relieve the
applicant from any responsibilities s Liabi ties of pe’pglti?;’(o % rich the applicant is or may be subjected to

under this or any other Act, s

; .l Lt-ﬂs 3
Any emendments/revisions made by th?BanEféP(!BMO in the emission/stack height standards shall be
epplicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution

problem in the area.
]

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry,

The industry shall provide adecuate arrangement for iighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quelity/quantity of emissions generated without the prior permission of the Board.

The industry shall carmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the indusu'y shall make necessary arrangements for Fmpcr disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obiain and submit Insurance cover under the Public Liability Insurance Act, 1991,

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37 The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified,

38 The industry shall not cause any nuisance/traffic hazard in vicinity of the area

3. The in_du:lrry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
preseribed for D.G, sets by the Ministry of Environment & Forests, New Delhi.

40,

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41, il'lwdil:_ldus:ry shall provide adequate and appropriate air pollution control devices to contain emissions from '
1andiing, transportation and processing of raw material & product of the industry.

42, The Industry shall ensure that it i i i ioned i
production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.,

% SPECIAL CONDITIONS

3 " -. " il
T = -r'\n_-".v_‘_‘\;._r.:ﬁﬁu
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1Y The project proponent ehall not carry out any commercial activity as per assurance given by it through
underiaking under any circumstances
granted from pollution angle and the project proponent has to obtain

solevant permitsion from the concerned departments including the Forest U'«'Pﬂﬂlmc;tf““:’hGNL:q?rﬁc:';i“
the relevant Jaws. 17 any dispute in fiuture arises with regard to ownership of the land for the ¢

raised thereon, then the consent 1o operate granted by the Board will not be a dec iding factor,

vide mechanical composter within one month and shall subm

2) The content to aperate is heing only

3) The project proponent shall it report to
Puniak Pollution Control Board.
. : : !
&) The nroject proponent shall ensure that there are no usages of single use p!asuc-thfrmofio:_dssipos::
itemne such as water bottles’ water pouches/ water cups, plates, forks, spoons, straw ¢ F‘Iﬁ_ﬂ lﬁmg @ us .
decorating material made of plastic-thermocol or any other non- biodegradable material in the premises.
o the solid wastages as fer the provisions of the

£) The prosect proponent shall pooperly handle and manag! | : .
Municipal Solid Waste Rules 2% Ing:rnd ensure that the solid waste is segregated and disposed of in an

euvironmentally sound manner.

&) The project proponent shall use loudspeakers within permissible deci i
Regulation and Control Rules, 2000 till 10:00 pm so that no nuisance 1S caused to the public.

7) In case the promoter fails to comply with the provisions of the Water (Prevention and Controlof
Pollution) Act, 1974, the Air (Pmcl::t)iron and Control of Pollution) Act, 1981, the Environment (Protection)
<t 1986 and/or any other env'ronmental Jaw applicable to the !JI‘O_]OCI and Rules, Circulars and Directions
is=ued by the Board from time to time, action as deemed fit shall be taken against the promoter.

rmission of the

bel limits as given in Noise Pollution

£) The project proponent shall not raise any construction on the farm land without the pe
concerned departments. -

9) The project proponent shall om l%n%ces%ar; pengissiwmmict Administration if any
function is tobe held at the fam land. &0 & @ & 4 ¥ Beot

10) As the project proponent has undertaken that the farm land is not being used for commercial purpose, the
project proponent shall not.conduct any late-night function-on-the-farm-land without the prior permission of

the District Administration. ) =

S e Sl -
11) The project Cpropou"éﬁ';hall devise the ways & means to.minimize the generation of all kind of wastes
through REDUCE, REUSE arid RECYCLE activities: The generated waste; ifany, shall be properly
hendled and managed as per the provisions of the Municipal:Solid Waste Rules 2016 in an environmentally
sound manner. oo, i g vy

i 1 ey ; 5 “:.
icompostin confﬁosﬁhg'm manage the biodegradable
wasl 1

12) The project proponciﬁt lhiﬂ'devcfob-the
solid waste. The project proponent not thrugf, burn or bury any soli es in open, outside premises or in

drain/ water bodies.

13) The project p ent shall ensure that there inq‘,'-i":'i.sa : o'fplasnc carry bags and single use plastic/
thermoco) disposable items such as water bottles/ water pouc es/ water cups, plates, forks, spoons, straw
etc. and single use decorating material made of plastic-thermocol or any other non-biodegradable material in

the premises.

14) The project };roponenl shall perform/ promote its Corporate Environment Responsibility (CER) activities
as well as use of alternatives of single use plastics (SUP) and awareness to discourag.'use of plastic.

15) The project proponent shall carry out awareness and activities for the themes/ action points identified
under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given at the website (htip://missionlife-moefce.nic.in).
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080772024

(Rajeev Gupta)
Environmental Engineer
For & on behalf
v of
(Punjab Pollution Control Board)

o R BT

FUNJAB

]
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— ‘ . - *'& L.?E
ege— PUNJAB POLLUTION CONTROL BOA \% ot
—LPUNJAB Zonal Office-1, Vatayaran Bhawan, Nabha Road, Patiala - 147001 E"“""!"T

m Websitet www.ppeb.goviin | I.
A\ T /] .
N\ | /4 i
Office Dispatch No ¢ Registered/Speed Post Date: SN 1 X
Industry Registration ID: 023545642688 Application No: 25690865
To,
Saurabh Gupta
‘5} House No 826, Sector 2, Panchkula, Haryana
SR Panthlcu]a.Haryana-lMll}!l
Subject:  Grant of 'Consent to Operate'an outlet w's 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of efflutat.

With reference to your application for obtaining ‘Consent to Operate' an outlet for discharge of the efﬂucézt 1#: fi’ﬁﬁ
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operaie an in useda ]:h i
fordischarge of the effluent(s) arising out of your premisés ‘subject to the Terms and Conditions as mentioned in this

Certificate, |

i

|
1. Particulars of Consent to Operate under gaterM M\g@ thg lnﬁry l
SRR s e 12 il I |

Consent to Operate Cerﬁﬁml&&q“w CEGFE/ErmM&!S/2024/25690863

| Date of issue : ot |08/07/2024 s,

Date of expiry :

= o = ]
e - _=I——

—— ; - 3om9aazsan_m_

Certificate Type :

2, Particulars of the Industry

Name & Designation of the Applicant Sai;rabk Gupta, (Pamrer)

Address of Industrial premises : 2 ' | The Henmmge Farm A Unit Of Orchid Space Design Lip, ||

| | Village Kmm, Tehsil Kharar, Karoran Baddi Road, !

. | District'Sas Nagar, i

Kharar,Sas Naga: -160103 I

| Capital Investment of the Industry 206.01 lakhs '

| Category of Industry Orange |
| Type of Industry 2999-Miscellaneous (Orange)

‘Scale of the Industry Small i
Office District Sas Nagar |
Consent ¥ee Details Water Consent Fee - Rs, 33600/- vide UTR no. il

3354425604 1DC dated 5/9/2023, Rs. 26400/- vide R. no. '
177519773 dated 18/5/2024 and Rs. 66700/- vide R, no. '
460075436 dated 3/5/2024

Air Consent Fee - Rs, 25700/~ vide UTR no.

3354420301 1DC dated 5/9/2023, Rs. 67700/- vide R. no.
150822425 dated 3/5/2024 and Rs. 28800/ vids R. no.
475463347 dated '8/5/2024 i

'Raw Materials(Name with quantity per day) Not Applicable being Farm House "
Products (Name with quantity per day) Farm House @ 1 no. i
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| By-Produtte, if any, (Name with qnantity per day) NIL-—- _ - -
tni i | . . i sl il no 2_‘60”#ﬁlq
Detaile of the machinary and proceeees | At per details mentioned in the Application 10- <7
Details of the FMnent Trestment Plant Domestic Effuent @ 22.0 KLD- After lmﬂ""";)" ' ‘;{P !:,’{
Capacity 25 KLD. treated wastewater @ 22 KL ;7“ “ﬂ p
be utilized onta land for plantation in an area of about 6.
. | acres inside the premises . -
Mode of Dispoasl Domestic Efftuent @ 22.0 KLD- After treatment m‘}ﬁ;fff’,l?{ |
Capacity 25 KLD. treated wastewater @ 22 KLD witl w
be utilized onto land for plantation in an area of about 6.6
— - __|acres inside the premises —_————— Yy
Standards to be achieved under Water(Prevention & | Effluent Standards as Prescribed by the PPCB/ CPCh ond |
Control of Pallution) Act, 1974 | MoEF&CC from lime to time o ]
& & -
Ae— <
L
.
/ .Y { tu
. - > P
NJAE |
, (Rajeev Gupta)
Environmental Engineer
For & on behalf
' of
. e AT (Punjab Pollution Control Board)
X | TNy Reangy
] Lot | |
. o Ls —y=
Eads. No: W W B A o
L 3 - Y & S
- 5 | .
£ copy of the zbove is forwarded to the following for information and necessary action please:
1) Environmenta! Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar
9 \
-_— ——a
09/0772024
i (Rajeev Gupta)
i Environmental Engineer
/ For & on behalf
i 3 "This is computer generated documeni from OCMMS by PPCRY
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(Punjab Pollution Control Board) i
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10.
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13.

14.

16.

17.

18.
19.

20.
2L

22,

The Hermitage Farm A Unit Of Orchid Space Design Llp, Village Karoran, Tehsil K

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent. :

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm 0 the

prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000
per hectare all along the boundary of the industrial premises.

'I:he achievement of the adequacy and efficiency of the effluent treatment plantfpo?luﬁon control devices/te-
circulation system installed sh 1] be the entire responsibility of the industry.

The _in_dustry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the irevio:niw otherwise the industry shall apply for the varied

consent. P l i L ¥ g ™y
During the period beginning from t te’ ﬁs ¢ and'the'date of expiration of this consent, the

applicant shall not discharge floating.solids.or.visible foam... s

Any amendments/reyisions.made by,the Board.in the tolerance limits for.discharges shall be applicable to
the industry from the date of such‘ gn}gndmcnls'rcvisions.

The industry shall not.change or alter the i'nanufacmrin.g process(es) so.asito change the quality and/or

quantity of the eiﬂm':_:}‘t_sn gggmttd"ﬁillfmt the written permission-of the l_igard.
Any upset conditions jr ﬁﬁqlgpv‘p f the factory, which is likely to result in increased effluent and/or
result in violation of L%UE andards |ay down By the Board shall be rted fo the Environmental Engineer,
Punjab Pollution Control. oard of concemned Regional Office immediately failing which any stoppage and
upset conditions that come, to the notice of the Boardits officers, will be deemed to be intentional violation

of the conditions of consent.

The industry shall provide mﬁr e &l@;l ﬂlE;gna_;o! each ef:ﬂtion system and a manhole upstream
the industry for meast
se of m

trecs

of final outiet (s) out of the premi casuirement of flow and for taking samples.

The industry shall for the purpo mg‘né’anci‘gco g the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,

Punjab Pollution Control Boad of the concerned Regional Office,

Tlic industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated: from treatment so as Lo satisfy the
Board regarding regular and proper operation of pollution control equipment. 1

The industry shall provide online monitoring equipmenti;¥s for the parameters as decided by concerned
Regional Office with the effluent treatmeént plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior writtsn permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use

unauthorized outlets, if any,
issue of this consent.

ary unauthorized out-let(s) for ;lischarging effluents from its premises. All
shall be connected to the authorized outlet within one month from the date of
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35.

36.

37.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its efffuente -

m Once in Year for Small Scale Industries.

(i) Four in a Year for Large/Medium Scale Industries,

(i) The industry will submit monthl Ying/ data of the separate energy meter installed for running
t dbiepreli gl , i jonal Office of the Board

of effluent treatment plantre-cifeulation system fo the concerned Reg
by the 3th of the following month.

The 1111]‘1]“1"\' chall ‘\n\\ ide rlccimmagnciit flow meters at the source of waicr‘ supply'. at inIcUnul[_CI of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same 10 the concerned Regional Office by the $th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal rP"“Pe"Y' R
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
not any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse,

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The _ingx;ilry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank,

The diversion or bye pass of ischarge from Tacilities ufilized e applicant to maintain compliance
with the terms and conditions of this t is prohj ited d'gpt. :

(] Where unavoidable to'prevent-loss of life or some property-damage or

(i) Where excessive:stormidrainage-or:runoffiwould:damagefacilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority.in Writing of ¢ach,such diveTSion or bye-pasg, .

The industry shall ensure thatno water i:-a-o“l'ft'.lﬁnn:_pg:biem"ié created in thesarea due to discharge or effluents

from its industrial premises. : " : | @

The industry shall comply, wi

industries where the siting guidelines/.co

R e
Solids, sludge, filter backwash or other

waste waters shall be dispo: I
entering into natural water,

The industry shall re-circulate the entire coli,gg
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

and all also re-circulate/reuse to the maximum

#4 The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water

39.
40.

41,
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for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw, o

Drains causing oil & Pn:asc contamination shall will be segregatea. Oil & grease trap shall be provided to
recover oil & grease from the effluent,

*This is computer generated document from OCMMS by PPCB"
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tion with the cnnccrn::d
due to the industrial
d Regional

The industry shall establish sufficient numbet of piezometer wells in consultati
Regional Office, of the Board to monitor the impact on the Ground Water Quantit ¢
operations, and the monitoting shall be submitted to the Environmental Engineer of the concernt
Office by the $th of every month

The industry shall ensure that its production capacity & quantity of trade efTluent do not exceed lhaguaFltli:y
;rmmm-d 1n the consent and shall not carry out any expansion without the prior permission/NOC of the
Board '

SPECIAL CONDITIONS

1) The project proponent shall ot carry out any commercial activity as per assurance given by it through
undertaking under any circumstances, s
2) The consent to operate is being only granted from pollution angle and the project proponent has to obtain
relevant permission from the concerned departments including the Forest Department and GMADA under
the relevant laws. If any dispute in future arises with regard to ownership of the lg.n_d for the construction
raised thereon, then the consent to operate granted by the Board will not be a deciding factor.

3) The project proponent shall piovide mechanical composter within one month and shall submit report to
Punjab Pollution Control B

4) The project proponent shall ensure that there are no usages of single use plastic-thermocol disposable
items such as water bottles/ water pouches/ Water cups, plates, forks, spoons, straw etc. and single use
decorating material made of plastic-thermocol or any other non- biodegradable material in the premises.

5) The project proponent SW&M@&W&MOM};% as per the provisions of the
les 2

Municipal Solid Waste Ru S the solid i ﬁugated and disposed of in an
environmentally sound manner,, i J ﬁ ‘E
: ) .

te
6) The project proponent shall use loudspeakers within permissible decibel limits as given in Noise Pollution

Regulation and Control Rules, 2000 till 10:00 pm so that no nuisance is caused to the public.

TR = ™ = TR TITRe
7) In case the promoter fails to comply, with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Air,(Pr 'cutinn‘iiﬁd._(;pntml._qf-P&llﬁ'ﬁnn Att:1981, the Environment (Protection)
Act, 1986 and/or any ofher environmental law applicable to.the project and Rules, Circulars and Directions
issued by the Board from.timefo time, actionias-deemed'fit shall be takén-against the promoter.

concemed departments QSIS S LEEEMEM  BERG RS

9) The project proponent shz necessary gcrmission from the District Administration if any
function is to be held at the farm Tand. ‘5.{;,‘;‘.? gl 151
~ R T £ .‘;'f.

10) As the project proponent has undertaken' at
project proponent shall not conduct any Tate-night
the District Administration.

i ik
ﬁ?ﬁot being used for commercial purpose, the
on'on the farm land without the prior permission of

11) The %ﬂil nent shall devise the ways & means to minimize the generation of all kind of wastes
through REUSE and RECYCLE activities. The generated waste, if any, shall be properly
handled and managed as per the provisions of the Municipal Solid Waste Rules 2016 ih an anv.ronmcﬂlalj‘\;
sound manner.

12) The project proponent shall develop the vermicomposting/ composting to manage the biodegradable
sclid waste, The project proponent not throw, burn or bury any solid wastes in open, outside premises or in
drain/ water bodies.

13) The project ent shall ensure that there are no usages of plastic carry bags and single use plastic/

thermocol disposable items such as water bottles/ water pouches/ water cups, plates, forks, spoons, straw

féc. and single use decorating material made of plastic-thermocol or any other non-biodegradable material in
€ premises.

14) The project Froponenl shall perform/ promote its Corporate Environment Responsibility (CER) activities
as well as use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic.

15) The project proponent shall carry out awareness and activities for the themes/ action points identified

under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given at the website (http://missionlife-moefcc.nic.in).

"This is computer generated document from OCMMS by PPCB"
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FUNJAB

82 Punjab Pollution Control Board
Regional Office, SAS Nagar

No._ SS9 Dated: || ‘[Q' Al
To

The District Town Planner,
Department of Town and Country Planning,
SAS Nagar.

Subject: Request for information relating to farm houses being used for
commercial purposes by holding private functions, marriages, social
gathering etc.

Ref: The case pending before the Hon'ble National Green Tribunal in 0O.A
No. 161 of 2023 titled as Rana Igbal Singh Jolly &ors. Vs State of
Punjab & others.

Please refer to the subject cite above.

2) It is informed that a case under reference is pending before the
Hon'ble National Green Tribunal wherein the functioning of a farm house namely
M/s Hermitage Farm situated at Village Karoran, Karoran-Baddi Road, Tehsil Kharar,
Distict SAS Nagar is involved. The Board has granted consent to operate to the farm
house under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 with certain
conditions as mentioned therein. However, the National Green Tribunal has asked
the Board to produce the standard Operating Procedure or guidelines in respect of
the consent given to the farm house which are used for holding functions, marriages

and other ceremonies.

3) The Board is not having any such of SOP or guidelines which lays down
procedure for grant of consent to such farm houses used for conducting functions.
The Board has constituted a committee of officers to look into the matter and
recommend guidelines for open space land farms which are used for commercial
gains by conducting marriage functions, birthday parties, social gathering and other

such functions in which large number of participate.
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4) The committee has given reference to notification no. 6515-41-
CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country Planning,

Punjab. However, the notification does not mention about the holding of commercial

activities by such farm houses.

5) You are requested to please clarify as to whether the open farm houses

can hold functions, marriages, social gathering etc. for commercial gains.

Environmental Engineer

770 L7 2] (o L IE—— Dated...iaiiiisiviisans

A copy of the above is forwarded to the following for kind information
please.

1. The Chairman, Punjab Pollution Control Board, Patiala

2. The Member Secretary, Punjab Pollution Control Board, Patiala.

3. The Chief Environmental Engineer (P), Punjab Pollution Control Board, Patiala.
4. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal

Office-1, Patiala.

Environ%?e\!ntal Engineer
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Department of Town and Country Planning, Punjab

Office of District Town Planner, SAS Nagar
Block-A, Seventh Floor, PUDA Bhawan, Sector-62, SAS Nagar

To

Environmental Engineer,

Punjab Pollution Control Board,

Zonal Office-1, Vatavaran Bhawan, Nabha Road,
Patiala.

Memo no. 1805 DTP(SAS Nagar)/MG-2
Dated: 14.10.2024

Subject: Request for information relating to Farm Houses being used for Commercial
purposes by holding private functions, marriages, social gathering etc.

Ref: Your office letter no. 5359 dated 11.10.2024.

Vide subject cited letter, regarding the clarification sought vide letter under
reference letter, it is informed that the Department has issued notification no. 6515-41
STP(Pb)/SP-135 dated 18.10.2024 (copy attached) and according to which, it has been
recorded as follows regarding the farm house.

“Farm Houses means a building allowed on a minimum holding of 2.5
acre of agricultural land for residential activity of the land holder”

According to the above definition, functions, marriages and social gatherings
etc. are not permissible in the farm house for commercial gain.

DA/As above

-sd-
District Town Planner (P),
SAS Nagar
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agricultural land for residential activity of the land holder.”
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To,
The Member Secretary,

Punjab Pollution Control Board,
Head office, Patiala

Subject: Committee constituted under the chairmanship of Chief
Environmental Engineer (HQ), PPCB, Patiala for examining the
entire case of O.A no. 161 of 2023 titled as Rana Igbal Singh Jolly
Vs State of Punjab and Others and recommending guidelines for
open space land farms which are being used for commercial gains
by conducting marriage functions, birthday parties, social
gatherings and other such functions in which large number of
people participate.

Reference:  PPCB office order no. 405 dated 26.09.2024.

In reference to above, itis intimated that Board vide above referred office
order constituted a committee of the following officers to examine the entire case of
0.A no.-161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others
and recommending guidelines for open space land farms which are being used for
commercial gains by conducting marriage functions, birthday parties, social gatherings
and other such functions in which large number of people participate:

A) Chief Environmental Engineer, HQ, Patiala

B) Senior Environmental Engineer, HQ-1, Patiala

C) Environmental Engineer, Regional Office-2, Jalandhar
D) Environmental Engineer, HQ-2/1, Patiala

The meeting of the Committee was held on 07.10.2024, wherein after
detailed deliberations and consideration of the notifications issued by GMADA,
Department of Town & Country Planning, Department of Tourism and PPCB pertaining
to subject matter, the committee concluded as under:

1. As per the notification issued by Department of Town & Country Planning
dated 18.10.2018 regarding uniformity of the Zoning Regulation of the State

pfo


https://v3.camscanner.com/user/download
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of Punjab, the Farm House means the building allowed on a minimum
holding of 2.5 acres of agricultural land for the residential activities of the
land holder.

2. The project proponent has obtained Gold category certificate under the
scheme for Registration of Punjab Farm Tourism. As per the scheme a farm
stay unit will be the property having an area of atleast 2.5 acres or above
“f“h suitable accommodation built inside for providing comfortable stay to

' the guests/ tourists as per the standards prescribed in this scheme. The
construction must be compliant with policies and limits prescribed by
Department of Housing & Urban Development, Govt. of Punjab. The farm
stay scheme will provide benefit to the registered owner of the property as
a useful source of additional income to the farm owners of the registered
farm stay units.

In the above referred notifications/schemes there is no mention as to
whether any other commercial activities like holding of private functions/
marriages/other social gatherings etc. in farm house are allowed.

Further, following recommendations were given by the Committee:

« The above conclusion has been made by the Committee on the basis of
above referred documents, notifications, schemes & guidelines available on
internet of the respective departments.

= Before taking final decision in the matter, itis recommended that necessary
clarification may be obtained from the Department of Town & Country
Planning, Punjab whether any amendment/revised guidelines has been

issued by the department in this regard.

Now, EE, Regional Office, Mohali vide its letter no. 5832 dated
22.10.2024 has intimated that they have written to DTP, Mohali vide letter no. 5359
dated 11.10.2024 to clarify as to whether the open farm houses can hold functions,
marriages, social gatherings etc. for commercial gains. Further, it has been mentioned
that Competent Authority has given following remarks while approving the clarification:

« After clarification, committee  MUSt conclude with ~clear
recommendations. As above, members to do self exercise and get

documents, records at their own and facilitate the Board accordingly”.

o
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Now, a clarification has been received from District Town Planner,
Department of Town and Country Planning, SAS Nagar vide letter no. 1805/DTP(SAS
NagarfMG-Z) dated 14.10.2024 stating that as per their notification no. 6515-41
CTP(PB)/SP-135 dated 18.10.2018, a farm house means a building allowed on a
minimum holding of 2.5 acre of agricultural land for the residential activity.of the land
holder. Therefore, any kind of commercial activity such as holding marriage
function/social gatherings for commercial benefit are not permissible at farm houses.
Copy of clarification is enclosed.

In view of the above Clarification received from District Town Planner,
Department of Town and Country Planning, SAS Nagar, the committee is of the opinion
that since no commercial activity such as holding marriage function/social gatherings
for commercial benefit are permissible in open space farm houses, there is no
requirement for framing guidelines for open Space land farms which are being used
for commercial gains by conducting marriage functions, birthday parties, social
gatherings and other such functions.

This is for kind perusal, please.
DA/As Above.

Q

).uN‘ 124,
ﬁChief Envifonmental Engineer (HQ)
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REGISTERED
To
The Hermitage Farm A Unit of Orchid Space Design LLP,
Village Karoran, Karoran-Baddi Road,
Kharar, Distt. SAS Nagar
Subject: Revocation of consent to operate granted under the Water (Prevention & Control of

Pollution) Act, 1974

The Hon'ble National Green Tribunal has taken cognizance of Original Application No.
161 of 2023 filed by the applicants and other residents of the area on the grievance that respondent No.
8 (The Hermitage Marriage Palace, Village Karoran, Naya Gaon, SAS Nagar) organizes large gatherings,
plays loud music on loudspeakers, uses bright laser strobe lights and firecrackers all throughout the
night till early morning hours thereby causing grave air/ noise pollution in violation of the Noise
Pollution (Regulation and Control) Rules, 2000 promulgated under the Environment Protection Act,

1986, various other rules/ regulations and judgements/ directions passed by the Hon'ble Supreme Court
of India, this tribunal and various High Courts;

Whereas, during the pendency of the Original Application No. 161 of 2023 before the
Hon'ble National Green Tribunal, the project proponent i.e., respondent no. 8. namely The Hermitage
was granted consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 vide no.
CTOW/Fresh/SAS/2024,/25690868 dated 08.07.2024, valid up to 30.09.2025 from pollution angle being
open Farm House subject to certain terms and conditions as mentioned therein and the main condition
that the Farm House shall not undertake commercial activities under any circumstances;

And whereas, upon representation made by the Hermitage Farm House, the Board has
issued a corrigendum vide letter no. 2399-2400 dated 02.08.2024 in reference to the consent to operate
granted to the project proponent in which, the condition imposed for not to undertake commercial
activities was removed and a further condition was substituted to impose a condition that the project

proponent shall not conduct any late-night function on the farm land without the prior permission of
the District Administration;

And whereas, the matter was considered by the Hon'ble National Green Tribunal and
vide order dated 9.09.2024 it was observed that the Board has placed reliance on CPCB guidelines which
categorize orange category industries and specifically mention marriage palaces. However, these
guidelines do not talk of a farm house and view of these facts the Hon’ble National Green Tribunal has
asked the Member Secretary, Punjab Pollution Control Board to revisit the action and pass appropriate
order within three weeks;

And whereas, in compliance to the Orders dated 09.09.2024 of the Hon’ble National
Green Tribunal, the Member Secretary, Punjab Pollution Control Board has passed an office order no.
405 dated 26.09.2024 thereby constituting a team of officers to examine the entire case and suggest
and recommend the guidelines for such open space land farms which are being used for commercial
gains by conducting marriage functions, birthday parties, social gatherings and other such functions in
which large number of people participate;

And whereas, the committee of officers constituted by the Board has given interim
report vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in reference to
notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab and accordingly a letter bearing no. 5359 dated 11.10.2024 was written by the
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar to the District Town
Planner, SAS Nagar requesting to clarify as to whether the open farm houses can hold functions,
marriages, social gathering etc. for commercial gains;

And whereas, the District Town Planner (P), SAS Nagar of the Department of Town and
Country Planning, Punjab vide letter no. 1805 DTP (SAS Nagar/MCP2 dated 14.10.2024 has informed
that notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab provides that Farm House means a building allowed on a minimum holding of 2.5 acres
of agriculture land for residential activity of the land holder. According to the said definition, the
conducting of functions, marriages, social gatherings etc. are not allowable in farm house;




And whereas, the committee of officers constituted by the Board has given its rep01 442
the matter vide letter no. 26264 dated 22.10.2024 concluding that as per the clarification received from
the District Town Planner, Department of Town and Country Planning, SAS Nagar, commercial activity
such as holding of marriage functions, social gatherings for commercial benefits are not permissible in
open space farm houses and as such there is no requirement for framing of guidelines for open space

farm houses which are being used for commercial Bains by conducting marriage functions, birthday
parties, social gatherings and other such functions;

And whereas, during the meeting of various departments held on 21/ 10/2024 under the
Chairmanship of Additional Deputy Commissioner, SAS Nagar, the representative officer of the
Department of the Forest and Wildlife Preservation stated that the land of the Hermitage Farm House is
delisted land u/s 4 and 5 of the Punjab Land Preservation Act (PLPA) 1900 by the Government of Punjab,
Department of Forest and Wildlife Preservation vide notification dated 13/8/2010;

And whereas, while issuing permission for delisting the land u/s 4 and 5 of the PLPA
1900, Ministry of Environment, Forest and Climate Change, Government of India has laid down the
conditions that no commercial activity is permitted on such delisted land and that the delisted land shall

be used only for bona fide use for agriculture and for sustaining the livelihood of the people/owner of
the land;

And whereas, the Competent Authority after considering all the material facts on record
and reports as mentioned above has decided to revoke the consent to operate granted to the project

proponent namely The Hermitage under the Water (Prevention & Control of Pollution) Act, 1974 due to
aforesaid reasons;

As such, in exercise of the powers conferred under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the consent to operate granted to the project proponent

namely The Hermitage under the aforesaid Act, is hereby, revoked due to the aforesaid said reasons/
violations.

Endst. no. 33 3 p Dated

A copy of the above is forwarded to the Environmental
Control Board, Regional Office, SAS Nagar for information.

Punjjab Pollution Control Board
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REGISTERED
To
The Hermitage Farm A Unit of Orchid Space Design LLP,
Village Karoran, Karoran-Baddi Road,
Kharar, Distt. SAS Nagar
Subject:

Cancellation of consent to operate granted under the Air (Prevention & Control of
Pollution) Act, 1981

The Hon'ble National Green Tribunal has taken cognizance of Original Application No.
161 of 2023 filed by the applicants and other residents of the area on the grievance that respondent No.
8 (The Hermitage Marriage Palace, Village Karoran, Naya Gaon, SAS Nagar) organizes large gatherings,
plays loud music on loudspeakers, uses bright laser strobe lights and firecrackers all throughout the
night till early morning hours thereby causing grave air/ noise pollution in violation of the Noise
Pollution (Regulation and Control) Rules, 2000 promulgated under the Environment Protection Act,

1986, various other rules/ regulations and judgements/ directions passed by the Hon'ble Supreme Court
of India, this tribunal and various High Courts;

Whereas, during the pendency of the Original Application No. 161 of 2023 before the
Hon'ble National Green Tribunal, the project proponent i.e., respondent no. 8. namely The Hermitage
was granted consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/SAS/2024/256908645 dated 08.07.2024, valid up to 30.09.2025 from pollution angle being
open Farm House subject to certain terms and conditions as mentioned therein and the main condition
that the Farm House shall not undertake commercial activities under any circumstances;

And whereas, upon representation made by the Hermitage Farm House, the Board has
issued a corrigendum vide letter no. 2399-2400 dated 02.08.2024 in reference to the consent to operate
granted to the project proponent in which, the condition imposed for not to undertake commercial
activities was removed and a further condition was substituted to impose a condition that the project

proponent shall not conduct any late-night function on the farm land without the prior permission of
the District Administration;

And whereas, the matter was considered by the Hon'ble National Green Tribunal and
vide order dated 9.09.2024 it was observed that the Board has placed reliance on CPCB guidelines which
categorize orange category industries and specifically mention marriage palaces. However, these
guidelines do not talk of a farm house and view of these facts the Hon’ble National Green Tribunal has

asked the Member Secretary, Punjab Pollution Control Board to revisit the action and pass appropriate
order within three weeks;

And whereas, in compliance to the Orders dated 09.09.2024 of the Hon'ble National
Green Tribunal, the Member Secretary, Punjab Pollution Control Board has passed an office order no.
405 dated 26.09.2024 thereby constituting a team of officers to examine the entire case and suggest
and recommend the guidelines for such open space land farms which are being used for commercial

gains by conducting marriage functions, birthday parties, social gatherings and other such functions in
which large number of people participate;

And whereas, the committee of officers constituted by the Board has given interim
report vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in reference to
notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab and accordingly a letter bearing no. 5359 dated 11.10.2024 was written by the
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar to the District Town

Planner, SAS Nagar requesting to clarify as to whether the open farm houses can hold functions,
marriages, social gathering etc. for commercial gains;

And whereas, the District Town Planner (P), SAS Nagar of the Department of Town and
Country Planning, Punjab vide letter no. 1805 DTP (SAS Nagar/MCP2 dated 14.10.2024 has informed
that notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab provides that Farm House means a building allowed on a minimum holding of 2.5 acres
of agriculture land for residential activity of the land holder. According to the said definition, the
conducting of functions, marriages, social gatherings etc. are not allowable in farm house;



" And whereas, the committee of officers constituted by the Board has given its fEP°”1’ 444
the rl;uiattgr vide letter no. 26264 dated 22.10.2024 concluding that as per the clarification received from
e District T.own Planner, Department of Town and Country Planning, SAS Nagar, commercial activity
such as holding of marriage functions, social gatherings for commercial benefits are not permissible in
open space farm houses and as such there is no requirement for framing of guidelines for open space
farm houses which are being used for commercial gains by conducting marriage functions, birthday
parties, social gatherings and other such functions;

And whereas, during the meeting of various departments held on 21/10/2024 under the
Chairmanship of Additional Deputy Commissioner, SAS Nagar, the representative officer of the
Department of the Forest and Wildlife Preservation stated that the land of the Hermitage Farm House is
delisted land u/s 4 and 5 of the Punjab Land Preservation Act (PLPA) 1900 by the Government of Punjab,
Department of Forest and Wildlife Preservation vide notification dated 13/8/2010;

And whereas, while issuing permission for delisting the land u/s 4 and 5 of the PLPA
1900, Ministry of Environment, Forest and Climate Change, Government of India has laid down the
conditions that no commercial activity is permitted on such delisted land and that the delisted land shall
b: 1:sed only for bona fide use for agriculture and for sustaining the livelihood of the people/owner of
the land;

And whereas, the Competent Authority after considering all the material facts on record
and reports as mentioned above has decided to cancel the consent to operate granted to the project
proponent namely The Hermitage under the Air (Prevention & Control of Pollution) Act, 1981 due to
aforesaid reasons;

As such, in exercise of the powers conferred under the provisions of the Air (Prevention
& Control of Pollution) Act, 1981, the consent to operate granted to the project proponent namely The
Hermitage under the aforesaid Act, is hereby, cancelled due to the aforesaid said reaso i

¢ for&on
Punjjab Pollution Control Board

Endst. no. 5 233 Dated

A copy of the above is forwarded to the Environmental Engineer, P
Control Board, Regional Office, SAS Nagar for information.

S

Punjab Pollution Control Board
!




